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LOK SABHA

Wednesday, November 30, 1960/Agra-
hayana 9, 1882 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MRr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Administrative Reforms
-+

|’ Shri A. M. Tariq:
| Shri Ram Krishan Gupta:
Shri Rajendra Singh:
*568, 4! Candit D. N. Tiwari:
| Dr. Ram Subhag Singh:
Shri B. C, Eamble:
[Shri Daman:

Will the Prime Minister be pleas-
ed to refer to the reply given to
Starred Question No. 138 on the 4th
August, 1960, regarding the simplifi-
cation of rules and regulations and
procedures to promote efficiency and
economy, and state:

(a) whether any final decision has
since been taken; and

(b) if so, the details thereof?

The Parliamentary Secretary te the
Minister of External Affairs (Shri
Sadath Ali Ehan): (a) and (b). The
discussions are still in progress, These
are complicated matters and will re-
quire some time to reach final deci-
sions. Meanwhile, several ideas have
already been implemented as for ex-
ample the appointment of Committee
of Direction to simplify reporting by
Trade and Industry to Government,
the simplication of rules and regu-
lations and the work study of selected
1423(Ai)LS.—1.
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sectors of administration which is in
progress by the trained staff of some
of the Ministries themselves and by
the Special Reorganisation Unit. A
great deal of work is also being done
for reducing costs of buildings and on
such other projects which are en-
trusted to the Teams of the Com-
mittee on Plan Projects. Their re-
ports are made available to Members
of Parliament.

Shri A. M, Tarig: May I know ir
the O&M Division has taken any
steps with reference to these adminis-
trative reforms and, if so, what they
are?

Shri Sadath Ali Khan: Yes, Sir; the
O&M Division has taken certain steps
to introduce measures for administra-
tive improvemernts which cover sim-
plification of procedures, rules and re-
gulations, as well as reduction in
costs.

Shri A, M. Tarig: May 1 know if
the hon. Prime Minister has seen this
pamphlet written by “L.IC. fame"
Shri H. M. Patel, Problms of Ad-
ministrative Efficiency in Indig, in
which he has said, "It is clear that
efficient administration presupposes
certain moral attributes among all sec-
tions of the people, including the civil
servants”. Does it mean that our civil
servants are lacking in moral attri-
butes? Ard if that is so, may I know
what steps Government are taking?

Shri Raghunath Singh: Since when
did he become an authority on this
subject?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nehru): I have not seen the book or
pamphlet to which the hon, Member
refers, and I can hardly interpret the
meaning of the writer.
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Shri Ram Krishan Gupta: It was
stateq that the different Ministries are
considering these problem. May I
know whether Government has re-
ceived any definite proposal in this
regard from the different Ministries?

Shri Jawaharlal Nehru; Every
Ministry has been asked by the O&M
Division to look into these matters._].n
addition to that, the O&M Division
takes up a particular Ministry and
sits down with it—its experts sit down
for weeks to examine each thing. They
are taking them one by one. It takes
time, each Ministry. And normally the
decisions are arrived at in consultation
with them, by agreement of the
Ministry,

Pandit D. N, Tiwarl: May I know
what improvement has been effected
in the matter of passing of files in
different  Ministries, when other
Ministries are concerned? Are they
being delayeq in the same way as they
were being delayed before, or has
some simple method been devised to
expedite matters?

Shri Sadath Ali Ehan: The rules
and regulations are being simplified,
and methods are being devised to faci-
litate the movement of files, etc. The
hon. Member is perhaps aware that
there are about four hundred and odd
rules and regulations prevalent in
the Ministries and various organisa-
tions of the Government of India. So,
these have to be revised and simplified,
which is being done.

st worerw fey : Fr @ oger
¥ 3 ==t &1/ s § St wam W
WEET &% TH qoF A wC A% & %
o F FWA ¥ Seafeat @ s
qEwEAr A 7 Sy W §g
am far @ & 2 Fgafedt
T =T FH FF F TG 771 A7 @I

t?
e WERY . 3Ag TR o

JEFT TG A& FH ISWUT AT THAT |
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| g T AgE ;O
Nt dF Ay o a o
T Bl IWET FIw fRAT A fEEY
H G g, 99 war ¥ A v
LET T

e ey aw ;. W/ I e
7 ag guTe Wt aifrer & e o P
gafew & fafecdg o mat § s
AT Ty § wedy g g ?

ot wage A Age ;. wfer &
fr o qifea aw & fF sad o=t
sraTe g srg s gwdT F fEm )

o wfwy oW ;. ¥ oSEA
aft fed ara § 7 W feer fafe-
&at Ut ® ard § fawF s T8
few s 7

St WaTEY T AgE : qg THATT
AT A, T A gE FA & Y, afer-
9T FL THAT § | I AT FAT DT 7T
A faar o v § 5 w0 fafasd
# oy Fagdt 1 A" w1l fagr @1

Shri Jaipal Singh: May I know if a
decision has been arrived at in regard
to the anonymous letters that are sent
to the Ministries? Is iy proposed to
take ng notice of them or to dea] with
anonymous letters in some other way?
Has any decision been taken about it?

Mr. Speaker: How dces it arise out
of this question?

Shri Jawaharlal Nehru: It doesn’t,
Sir.

Shri Jaipal Singh: Because, heaps
and heaps of anonymous letters are
received by Ministries-——maybe some
of the lower-down writing about a
fellow above; they are all anonymous.
It has created tremendous tension and
involved the Department in so much
work. I want to know wkhether some
definite policy has been arrived at, so
that such letters may be taken no
notice of, or is something different
proposed?
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Bhri Jawaharlal Nehru: There are
no rules, so far as I know, relating to
anonymous letters. But at any rate,
the practice I have observed, and seen
observed, is that if an anonymous
letter mentlors some specific fact
which can be seized hold of or en-
quired into, it is enquired into. But
if there are vague charges with no
specific indication of what it is about,
then they are not dealt with,

Shri Kalika Singh: May I know if
the simplification of rules and pro-
cedure includes also simplification of
the rules regarding disciplinary pro-
ceedings against officers who are not
working efficiently?

Bhri Jawaharlal Nehru: I am not
sure, but I do not think that the pre-
sent review takes that into considera-
tion. That remains as it is. But I am
not sure. It can, of course, be looked
into also.

Shri Damani: May | know whetler
Government propose tc look into ihe
question of duplication of functions
or overlapping of functions at various
levels and, if so, how the problem is
proposed to be solved?

Shri Jawaharlal Nehru: There will
always be, Sir; but where it occurs it
has to be looked into.

Shri A, M. Tariq: In the last session
the Prime Minister told the House
that “the whole method of work study
is to avoid red tape and unnecessary
gestures, movements, ete.” May I know
what progress has been made to avoid
this red tape and what steps we are
taking to avoid this red tape?

Shri Jawaharlal Nehru: All that

we have been talking about is to
avoid that Sir
Bhri A. M. Tarlq: After all, red

tape is there because there are Sso
many Deputy Secretaries, Secretaries
and others. I want to know what
steps we are taking.

Mr. Bpeaker: Order, order. Such a
question as this I am not going to
allow. Hon. Members can only elicit,
“Have they finalised”, etc. Last time

AGRAHAYANA 9, 1882 (SAKA)
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information was given to the House
that they are trying to devise methods
to increase efficiency, ete. So far as
the details of the rules and regulations
that have been framed are concerned,
I cannot go on endlessly allowing
questions regarding every detail, what
is done with regard to anonymous
letters, what is done with regard to
pseudonymous letters, ete, I will pro-
ceed to the next question,

foswa & wreeg wad

+
ot wuR T
lﬂ‘iw!’m:
ﬂmﬂ'-tmm:
Lﬁiwm:

bt 113

T AT WA qg qqH FTOFAT
wtr fF -

(%) ™ a9 =gz F A
feay wr fasag w0

(@) sad @ & waF =T
¥ fear-feae sfea W,

(7) ¥ =@l foa-fen wfereat
T sfaamai &7 s ST 9T,
L1

(9) I wfsarai s wgfa-
o W R FAE T TR ey
g !
The Parliamentary Secretary to
the Minister of Extenal Affairs (Shri
Sadath All Khan): (a) to (d). A state

ment is placed on the Table of the
House.

STATEMENT

The number of Indians who went to
Tibet this year for trade was 2879.

2. Information regarding the num-
ber of traders who went to Tibet
through the various border passes is
not available, Nor can it be collected
at this stage,
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3, Indian traders were not able to
carry on the customary trade in ac-
cordance of the provisions of the Sino-
Indian Agreement of 1954 as they
were subjected to numerous difficulties
e.g. restrictions on movements of
traders, restriction on barter trade,
ban on export of conventional items
to India, lack of exchange facilities,
imposition of new taxes and duties
etc.

4. A number of representations
have been made to the local authori-
ties as well as to the Chinese Gov-
ernment but these have not yielded
any result so far.

o W 5 o & foew § AW
T QeUY W FAT g §, aW &
it  famad =l w1 W@ £ )
g Wt a1 Sy swfaa gw
g wmaw W qmmr omr g e
faaat, teye &Y oF fade-ax Far
T 9T, 99 &1 9@ g faam, fe
e wE, R8%o W TH FrdT-a¥ Famw
mr oI w N A w e
oK g7 ¢ = &R oF faww
Az T AT § WA F A A=A AR
g ff 97 faO9-947 & gaT aw T&f
fas, & #qT WG A I AL
§ #f THT e o &1 fawwC
@ 3, e ¥ srofai® foaed
WEas |

ot orrrge e Age  f
¢ Frgom i o ot ge
o1 @ frge 2t aw ¥ A ¢ AR
TF g ¥ aga mgAm A€ gAr
IR F T A T AT fooAw A Faw
T g W mi S sgrge-dae fawer
g ma Mt afgrfar g i ag a4 d
WA faad gg & w1 ¥ A4 2
f& g0 ama 1 aCF ghI 99 F7 W@
feamar sira f& agi ox & faed @@
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2970

T g A g § 0 wEed
qFA FTH FAAW F 1z 7@ A Wy
qfeem €, 37 ¥ wE a9t ¥ o
g1 a @ o o Y A @ fead
T & fF, 9% fr oF goew 7 Fg1, AR
A oo T, e, Y geT € 1 W
HYE 7org g), a1 ag fowar o, few 98
A gamk o AW At §, I A Wl
T[] AT

=t oWea R 0 AT A9 FATL
sqrarieat # wfaamgai agdt I T
@ § W AT § W qre §, a9
# sifaw fegfy & St swe w@ar s+
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5 gafy arge & fa=i & fag &=
wgraar & o @ & WfEw wmoE
srafat @ fdfefaze v & faa
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¥ fag #r% fadiw s fear o @7
& qar T Y AT A T AR A
AT 9k § AR 9w FER
Fré fasrw ggrmen 2 @ Y 7

T wage SR AgE : Tg AN
wq IFAL IF 9 AR F AL WA
f& am| #0033, wWifs @ smfat
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Shri Raghunath Singh: Mav I krow
what is the medium of exchange

between the traders of Tibet and
India?

it ATET WX ALE © WE AW A
qEadr @ 91 @ 4 q@ F oEEEA
T off AT ® §— R
@, N TG AT | T IFAT AT
H qF & 9@ A&l  gFar | A
Mg TEE 9, 91 dNE W
Shri Sadath All Khun: There is a

complete lack of exchange facilities.
Rupee drafts in exchange of local
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currency are given only if the traders
undertake in writing to import into
Tibet articles desired by the Chinese
which are generally of military value.
The traders cannot thus bring back to
India their norma] profits or even the
capital assets,

Shri Hem Barua: May I know whe-
ther it is a fact that Indian traders in
Tibet at present do not propose to
continue their precarious existence
under the shadow of uncertainty
there and are desirous of coming back
to India? [If so, what steps have
Government taken so far to help them
to come back to this countrv?

Shrl Jawaharlal Nehru: There is no
obstruction to their coming back;
there is no difficulty in their coming
back. They can come back just when
they like. I do not quite see what
other steps we are to provide to help
them to come back. If I may sav so,
in this trade there used to be a num-
ber, I forget the exact number—may
be 10, 15 or 20—of more or less estab-
lished Indian traders there for scme
time past. Then on this trade becom-
ing rather profitable, a large number
of new persons went there about four
or five years ago. When 1 passed
through just one place, Yatung, there
were over 100 Indian shops. Out of
that, 1 imagine 75 per cent. had gone
there a year or two years previously.
After that, difficulties began and so
many of these—quite a considerable
number—came back. A very few of
them have struck on there, more or
less. Possibly, they may also ccme
back. It depends upon them. We
glve them facilities to come back to
this country. But the question is not
about their coming back but of what
they can bring back with them, their
goods etc. About that, there is argu-
ment. We give them as much help
as we ean.

& waaw fey ;o T AW
T o} ot qem @ e grew S
T ¥ AT H T R T Og Aawr
wft aff & fF 99T ¥ wwew agw
wer g ok far gl Ee ¥ R ?
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. S Wage WA AgE T oAg,
7g T agY A R |

Dr. Ram Suobhag BSingh: The Sino-
Indian Agreement of 1954 has deter-
mined the entire relationship between
China and India, more particularly
in regard to Tibet. As China is not
adhering to that Agreemeni, as has
been stated in the statement, mav I
know if it would not Le in our as
well as in other’s interests to com-
pletely abrogate this Treaty?

Shri Jawaharlal Nehru: It is our
opinion that in a number of particu-
lars that Agreement is not being ad-
hered to by the Chinese authorities.
As regards the question of abrogation,
it is not clear to me what is gained
by taking such action. There is noth-
ing at the present stage that might
be gained by anv such formal step
being taken.

Shri Ranga: Is there any other use-
ful purpose that this Agreement is
considered to be serving so far as
Indian interests are concerned? Tibet
has lost her autonomy, though there
was g guarantee there, Our traders
are obliged to come away, though
there was supposed to be some gua-
rantee there, What other guarantee
is there in the Agreement?

Shri Jawaharlal Nehru; The whole
question is whether we should main-
tain any agencies in Tibet or not,
because if the Treaty is abrogated, we
will have to withdraw all our Trade
Missions, agencies etc. there. It
might be a matter of opinion. But I
think in the existing circumstances
they serve in many ways a wuseful
purpose.

Shri Khadilkar: With all the diffi-
culties that are experienced by our
traders, what is the volume or quan-
tum of trade still subsisting betwean
Tibet and India?

Shri Jawaharial Nehru: It has, of
course, gone down very considerably,
but I believe some still remains.

Shri Sadath All Khan: I can give
the figures of decline jn imports and
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exports, As regards imports, in 1958,
the value of Imports was Rs. 186
lakhs; in 1959, it was Rs. 110 lakhs
and from January to September 1960,
Rs. 20.8 lakhs. As regards exports,
the figures are, 1858.—Rs. 177 lakhs;
1059.—Rs. 88 lakhs and January to
September 1960—Rs. 10.8 lakhs.

Shri Kalika Singh: May I know
whether the facilities allowed to
Tibetans to trade in India particularly
in three towns in lieu of Indians
trading in three towns in Tibet in-
clude facilities for non-Tibetan
Chinese nationals also?

Shri Jawaharlal Nehru: These faci-
lities are border facilities—they used
to be, Even that has practically stop-
ped.

Shri Kalika Singh: 1 wanted to
know whether any non-Tibetan
Chinese nationals also are allowed
these facilities which Tibetans have
been allowed under the 1954 Agree-
ment.

Shri Jawaharlal Nehrn: 1 really
cannot answer that, To my knowledge,
no such case has come before us.

Shri Tangamani; From the state-
ment we find that this year 2,879
Indians went to Tibet. May we know
how many went to Tibet during the
corresponding period of last year?
Does it show any increase?

Shri Jawaharlal Nehru: These are
mostly pilgrims, I take it.

Shri Tangamani: The statement, in
reply to part (a) states:

“The number of Indians who
went to Tibet this year for trade
was 2879."

1 would like to know how many
went to Tibet for trade last year and
whether this shows any increase.

Mr. Speaker: Is it stated that it is
for trade?

Shri Tangamani: Yes, Sir.

Shrl Jawaharial Nehru: I personally
feel, that this includes pilgrims also.
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Mr. Speaker: The point is whether
he has got the figures for the previous
year. Probably, he has not,

Shri Jawaharlal Nehru: No, Sir.

Shri Vajpayee: May 1 know the
reasons due w which the informa-
tion regardig the number of traders
going to Tibet through the wvarious
border passes is not available? Are
we to understand that we do not have
our men at the passes?

Shri Jawaharlal Nehru: The infor-
mation is fully available. But this
is border movement of people there;
and there may be some cases which
may not have come to somebody's
notice. It is available in the regular
passes; but the custom has been for
the local people to cross over not un-
der regular passes but anyway. It is
stated here that there might have
been some such possibility in the past
because we wanted to be accurate.
But, broadly speaking, information is
fully available.

Shri Hem Barua: May I know whe-
ther it is a fact that our Indian
traders in Tibet were asked to divulge
their stocks including loans advanced
to Tibetans, who had by now fled out
of Tibet by 1st January, 18607 Is it a
fact that taxes like income-tax, sales-
tax, ground rent, property rent and
all these heavy taxes have been im-
posed on the Indian traders there—
on their stock with retrospective
effect?

Shri Jawaharlal Nehru: 1 cannot
answer the hon. Member's questien
specifically. But it is a fact that new
taxes have been imposed upon them
and they have had a good deal of
trouble about these matters. I cannet
straight-off give details of those taxes.

Shri Hem Barua: May I kncw whe-
ther it is a fact that during 1954 and
1957, when the Indian traders had a
boom period, there were no taxes
whatsoever imposed on them and
these taxes were imposed only
recently?

Mr. SBpeaker: He is not aware,
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Shri Jawaharlal Nehru- That is
more or less correct; and that was the
boom peried when they amassed lots
of money.
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Shri P. G. Deb: May I know the

value of export between India and
Tibet during 1860?

Shri Sadath Al Khan: Up to Sep-
tember, the exports are of Rs. 108
lakhs.

AGRAHAYANA 9, 1882 (SAKA)

Oral Answers 2976
Indians in Ceylon

_+_

[ Shri Hem Barua:
Shrl Shree Narayan Das:
*570. { Shri Radha Raman:
Shri Ramakrishna Reddy:
Shri D. C. Sharma:
Shri Tangamani:

Will the Prime Minister be pleased
to state:

(a) whether anv negotiation for
finding out solution of the problem of
persons of Indian origin in Ceylon has
been started by the Government of
Ceylon; and

(b) if so, the present stage of nego-
tiations?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Badath Ali Ehan) (a) and (b). No
fresh negotiations have been started
by the Government of Ceylon with
the Government of India in regard to
the problem of persons of Indian ori-
gin in Ceylon.

Shri Hem Barua: May I know whe-
ther the attention of Government is
drawn to the Ceylop Finance Minister's
proposals to the effect that Rs. 400
annually be levied on any foreign
resident visa-holder, and an annual
registration fee of Rs. 1,000 on busi-
ness, big or small? If so, may I know
whether it is not a heavy burden on
the Indian nationals living in Ceylon
with middle incomes? May I know
whether these proposals will not
augur ill for the talks that were ex-
pected to be held between the two
Prime Ministers to settle the issues in
a friendly manner?

Shri Jawaharlal Nehru: This parti-
cular question was put here in this
House and answered only a day or
two ago.

Shri Ramanathan Chettiar: Is there
any likelihood of the two Prime
Ministers meeting in the near future
to discuss matters that have been
pending for a long time?
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Shri Jawaharlal Nehru:
no such proposal at present.

Shri Tangamani: Has the attention
of Government been drawn to the
fact that news has appeared in the
Hindu that the Prime Minister of
Ceylon expressed her willingness to
confer with the Prime Minister to
solve this ten-year old problem
affecting 8 lakh people of Indian de-
scent? If so, may I know whether
any communication has been made
either to our High Commission there
or by the High Commission to us?

Shri Jawaharlal Nehru: I cannot
say what appeared in the Hindu. I
have not read that. But the fact is
known. The Prime Minister of Ceylon
has mentioned that she will be happy
to do that—I should think we will all
be happy. But no communication in
that particular matter has been ad-
dressed by either Government.

Shri N. R. Muniswamy: When we
are trying to solve the existing pro-
blems of people of Indian origin in
Ceylon new problems are coming up.
May I know whether our Government
has become aware of the fact that
recently Ceylon Government have is-
sued a direction to shoot illicit im-
migrants at sight? What is the action
our Government propose to take to
see that this order i; modified?

Shri Jawaharlal Nehru: I feel Gov-
ernment can take no action in this
matter.

There is

Shri Kamalnayan Bajaj: What is
the total number of people of Indian
origin; and how many of them have
been given Ceylon nationality?

Shri Jawaharlal Nehru:
there are about 700,000.

Mr. Speaker: How many of them
have since been given Ceylon na-
tionality?

Broadly,

Shri Jawaharlal Nehru: I have very
recently answered this question, 1
believe, T can again answer if a ques-
tion is put. 1 would like to give ex
ect flgures; there is no good my

Buessing.
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Shri Tangamani: One
more, Sir.

Mr. Speaker: Does not matter; this
is an eternal problem,

Shri Tangamani: This is a different
question, Sir.

Mr. Speaker: Yes.

Shri Tangamani: May I know whe-
ther it has been brought to the netice
of Government that because of cer-
tain illicit immigrants going into
Ceylon those stateless persons are
being harassed by arrests and other
things and that such facts have been
reported to the High Commission
also?

Shri Jawaharlal Nehru: All these
matters act and react on each other.
If a large number of illicit immig-
rants go there, it creates a feeling
against Indians actually there. That
is true. But, I have no specific in-
formation of any such incidents hap-
pening.

Shri Tangamani: The point is......

Mr, Speaker: The point may be
there. I am not going to allow am
argument on this here.

question

Wage Board for Sugar Industry

+

Shri 5. M. Banerjee:

Shri Rajeshwar Patel:

Shri N, R, Muniswamy:
*571. { Shri Assar:

Shri Tangamani:

Shri Agadi:

Shri Sugandhi:

LShﬂ Eunhan:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Sugar Wage Board
has submitted its report;

(b) if so, what are its main recom-
mendations; and

(¢) the Government's
this?

The Deputy Minister of Labour
(Shri Abid Ali): (a). Yes, on the
28th November, 1960.

reaction to



2979 © Oral Answers

\b) and (c). Thesze will be an-
nounced along with Government deci-
sions as soon as possible.

Shri S. M. Banerjee: As: the report
has alreadv been submitted on the
20th of this month, may I kncw wlen
Government decision is likely to be
announced?

Shri Abid Ali: I have just said, ‘as
soon as possible’. It should take a
few weeks.

Shri Eamalnayan Bajaj: May I
know whether the report is unani-
mous and what is going to be the
effect of the acceptance cf the report
on the prices of sugar?

Shri Abid Ali: The report reached
us day before yesterday evening. It
has not vet been read even. But, I
understand that it is unanimous. With
regard to other matters, hon. Members
may wait for some time.

=t 7w fog A€ wwf ;- Far WA

AT T TTATH B FI0 FGF A REE
I F am Wi & 59 & d9T FV AWM
& 7a9 7 9 & fa=re § w@ifE
IFH A9 A & HIT § 95H &1 T8

fagwm e fear & 5 o= g4-
frqw foid @Y @t Tadde w1 9w

AT T AT HAT F AT T qAqH AEY

g ?

ot wifax oot ;@ AT ¥

g A § 39wt gefgaa feegda

Q¥ & fogrer & uF wEIq &7 39 famr

war &, arfs 3% o &9 fa=cfaar

AT WY IH F T IH v wgr g

§ 7 ag 9 far ¢ v ag fond gd-

faaw &, QEr @ ATIH g0 B, WA

IF T A T AG T 1 wmifax

T IFT @ aex Afgy mfs 1 o

Feaw ark § 99 & are § fa=re

aw X T femr g age

st Hfow w6 F aTHe F S

& g ¥ fagr g o

AGRAHAYANA 9, 1882 (SAKA)

Oral Answers 2980

Bhri K. N. Pande: In view nf the
fact that the recommendation of the
wage-board regarding the interim re-
lief was delayed for one year because
of clarification sough: v the om-
ployers, will the Government contem-
plate establishing a machinery so
that the implementation of the re-
commendations of the wage board
may not be delayed?

Shri Abid Ali: Yes, Sir; whatever
necessary will be done in this behalf
as well. The interim recommenda-
tions have already been implemented
by all the sugar mills,

Shri N. R. Muniswamy: May I know
whether the board had takea inio
consideration the fact that there are
seasonal workers and also permaaert
workers and whether the wages have
been fixed according to these two
categories?

Shri Abid Ali: I have already sub-
mitted that the report has not et
been considered because it was re-
ceived only the day before yesterday
evening,

Shri T. B. Viital Rao: May I know
the nature of the machinery that is
likely to be set up: whether it will
be like the industrial committee of
the interests concerned or some other
machinery?

Mr. Speaker: I am not going to al-
low further questions. The report is
yet to be studied and the composition,
elc. of the board will depend upon the
acceptance or rejection of the re-
port. It is hypothetical. ... (Interrup-
tions.)

Shri T, B. Vittal Rao: It is not
hypothetical. . . . (Interruptions.) I
want to know whether the Govern-
ment have benefited by their past ex-
perience,

Mr. Speaker: I am not going to al-
low it

Shri Tangamani: May I know whe-
ther this recommendation will apply
to all the units in the country or
whether there is any truth in the re-
ports appearing in some papers that
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certain units are going lo be exempt-
ed and if so, on what grounds?

Shri Abid All: It will apply to 171
factories and 1,88,000 workers,

Shri S. M, Banerjee: I want to
know whether the recommendations
are going to be implemented with
retrospective effect? Has any date
been suggested by the committee?

Shri Abid Ali: As may have been
recommended by the wage board....
(Interruptions.)

Shri 5. M. Banerjee: I want to know
something.

Mr. Speaker: How can it be known?
If necessary I will allow him an op-
portunity, A certain matter has been
referred to a wage board and a re-
port has been submitted. They may
ignore the report altogether or need
not have sent in for a report. The
report has come only the day before
yvesterday and every hon. Member is
wanting to ascertain what recom-
mendations are going to be imple-
mented as if there is no report at all
There ought to be a kind of discipline
observed in this House, When I come
to the conclusion that there is no
meaning in pursuing it further, the
hon. Members ought to be reasonable.

Now, in view of the fact that a num-
ber of hon. Members are very much
interested. I will suggest to the hon.
Minister that they should try to place
the report on the Table of the House
as early as possible before the session
ends.

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
Yes, Sir, It is customary to place a
report on the Table of the House
after the Government has given some
thought to the contents. This will be
done, as was pointed out by my hon
colleague, in a few weeks.

Mr. Speaker: Very well but before
the close of this Session.

Shri Nanda: Certainly.
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Uranium

+

sg73 J Sbrimati lla Palchoudhuri:
"L Dr. Ram Subbag Singh:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that India's
reserves of uranium ore have exceed-
ed the estimated quantum;

(b) if so, full facts about the mat-
ter; and

(c) the further use to which the ex-
cess uranium will be put?

The Parliamentary Secretary to the
Prime Minister and Minister of Ex-
ternal Affairs (Shri Sadath Ali Khan):
(a) and (b). The question appears to
be based on the news items published
in the ‘Statesman' dated September
15, 1960 wherein it was stated that
India's reserves of uranium ore were
understood to be larger than suggest-
ed by ecarlier estimates. The factual
position is that exploratory borehole
drilling and underground development
work is being carried out by the Ato-
mic Minerals Division of the Depart-
ment of Atomic Energy in Bihar and
Rajasthan. Boreholes which reveal ex-
tensions c¢f ore bodies underground
beyond the currently known limits,
show additional reserves of Uranium
ore which are computed from time to
time. These minor accretions are not
however likely to add materially to
the estimated reserves or uranium ore
in India.

(c) All the uranium available will
be utilised for the country’s pro-
gramme of development of atomic
energy for peaceful purposes.

Shri Damani: Sometime back some
uranium deposits were found in Bhil-
wara in Rajasthan. Since then what
progress has been made and what ad-
vantage has been taken of these de-
posits?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): It is difficult to say whether
they are in substantial quantities, The
matter is still being enquired into.
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Shrimati Ila Palchoudhuri: May I
know whether it will become neces-
sary to buy 26,500 kgs. of uranium
worth Rs. 18 lakhs in view of the
quantities found here?

S8hri Jawaharlal Nehru: Uranian is
necessary for our work now and in the
next year and so it ought to be bought.
It would not be bought if we have
enough supply. It is obvious trat in
future if we have enough supply that
difficulty would not arise.

Dr. Raw. Subhag Bingh: May I know
whether the exploration and drilling
programmes in Bihar are going on in
the district of Hazaribagh in Bihar
where it was being done previously
or in some other districts also?

Shri Jawaharlal Nehru: I am afraid
only the names of the S.ales are men-
tioned but in a general sense I may
say that it is being done all over the
place; where there are indications,
then they probe deeper.

Shri Jaipal Singh: Sir, in my con-
stituency very large areas have been
declared as containing uranium ore.
In the light of our experience in re-
gard to the acquisition of lands for
whatever project in the past, rehabili-
tation has always come at a very much
latter stage. May I ask the Prime
Minister whether in this particular
matter, as sooner or later there would
be exploitation of these minerals, he
will consider making acquisition of
land synanymous with rehabilitation
of the persons that would be displaced?

Mr. Bpeaker: Neither rehabilitation
nor acquisition arises out of this ques-
tion. (Interruptions). Order, order.
The question is whether India's re-
serves of uranium ore have exceeded
the estimated quantum and full facts
about the matter and the further use
are asked for.

Shri Jaipal Singh: The question of
acquisition comes in with the areas
that should be exploited.

Mr. Speaker: The whole of India
comes in. I am sorry. The hon. Mem-
ber must choose another opportunity
or may table a separate question.
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Trade with Pakistan
-+
Shri R. C. Majhi:
Shri Subodh Hansda:
Shri Mohan Swarup:
*574.{ Shri Bishwanath Roy:

| Shri Achar:
| Shri Hem Barua:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether India and Pakistan have
exchanged lists of some more com-
modities under the payment agreement
between the two countries;

(b) what are the commodities that
have been recently included; and

(c) whether any further proposals
are under consideration?

The Deputy Minister of Commeree
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) A statement is placed on the
Table of the House, [See Appendix
[1, annexure No. 41.]

{c) The Pakistan Government have
asked us to consider exporting rail-
way materials, steel structurals and
corrugated asbestos sheets to Pakistar
for payment in rupees. The two Gov-
ernments have agreed that other items
may also be exchanged for payment
In rupees by mutual consent as and
when necessary.

Shri R. C. Majhi: May I know the
estimated value of these commodities
which are to be exported to Pakistan
and imported into India within this
year?

Shri Satish Chandra: Rs. 4:10 crores
is the maximum that has been fixed
for a year.....

Some Hon. Members rose—

Mr. Speaker: None of the hon. Mem-
bers who have tabled the question
have got an opportunity. The other
hon. Members get up and go on asking
questions. How can I call them?

Shri Bishwanath Rey: In view of
the fact that the Indian molasses had
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a very good market in Pakistan and
even now have a good market, will
the Government include it as one of
the commodities to be exported to
Pakistan?

Shri Satisp Chandra: Molasses is not
one of the items covered by the limit-
ed payment arrangement—that is,
under the ‘self-balancing account’. But
if it is possible to export molasses Gov-
ernment will not stand in the way;
it is for an exporter here to find a
customer in Pakistan.

Shri Achar: May I know whether
the quantity of coal has increased or
decreased, by how much it has in-
creased or decreased and what will be
the value?

Shri Satish Chandra: Coal, again,
does not come under the limited pay-
ment arrangement. The value of coal
exported during the first six months
of this year was Rs. 1,69,00,000 as
against Rs. 2,32,00,000 for the entire
year 1950.

Shri Bishwanath Roy: In view of the
fact that Indian traders are ready to
export Indian molasses and Pakistani
traders are ready to accept it but a
difficulty has been created by the Pak-
istan Government, may I know whe-
ther the Government of India will try
to get that difficulty removed?

Shri Satish Chandra: A delegation
has just returned from Pakistan after
talks there. If this fact had been
brought to our notice we would have
taken it up with them. We can still
take it up provided we know that
certain transactions are possible.

Shri Hem Barua: May I know whe-
ther it is a fact that transport bott-
leneck was responsible for holding up
the supply of coal to Pakistan; if so,
what steps Government have taken to
resolve that bottleneck so far?

Bhri Satish Chandra: Sir, transport
for coal is arranged by the Coal Com-
missioner in consultation with the
Railway Board. It is our attempt to
send the stipulated quantities.
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The figures that I have just now
given indicate that the movement
cf coal during the first six months—
for which 1 have the figures—-iz hetier
than what it was last vear.
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Shri M. L. Dwivedi: . have stated,
Sir, that some new itams have Leen
added—it was in today's newspapers
—and some more items will be added
later on.

Mr, Speaker: Is this a discussion
on the agreement? Shall we look
into the agreement and spend away
the whole question houy on one ques-
tion?

Shri M. L. Dwivedi: What iz (be
basis?

Mr. Speaker: Hon. Memberz are
fFoing into too many details,

Shri M. L. Dwivedi: T want to know
the basis only.

Mr. Speaker: There 15 the agree-
ment. There is no gquestion of »ny
further basis. Let us go to the next
quesiion.

Water Supply to Coalfields

*575. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether any scheme has since
been finalised by Government for the

AGRAHAYANA 9, 1882 (SAKA)

Oral Answers 2988

supply of protected water in the coal-
fields;

(b) if not, when is it likely to be
drawn up; and

(c) what are the reasons holding up
the finalisation of the Scheme?

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): (a) to (c). State Gov-
ernments have been advised to give
priority to coal-mining areas in their
water supply schemes for the Third
Plan and to set up statutory Water
Boards in the larger coalfields.

Shri T. B. Vittal Rao: May I know
what has been the reaction of the
State Governments to the proposal
made by the Central Government?

Shri L. N. Mishra: We have receiv-
ed some replies and some replies are
still awaited. The Labour Minister has
recently reminded them again to send
their comments.

Shri T. B. Viital Rao: May I know
whether there will be any contribu-
tion from the Coal Mines Labour Wel-
fare Organisation for the expenses in
this connection?

Shri L. N. Mishra: Yes, Sir, a part
of the expenses for supply of water
in the residential areas of coal mines
might be met from the Coal Mines
Labour Welfare Fund.

Shri T. B. Vittal Rao: May I know
what would be the allotment for the
particular purpose during the Third
Five Year Plan?

Shri L. N. Mishra: No particular
allotment has been made for the
Third Five Year Plan.

Dr. Ram Subhag Singh: May I know
whether the Government have asses-
sed the requirement of water for the
Jharia and Raniganj coalfields, be-
cause at present not even two gallons
per head is supplied to the coal miners
there?

Shri L. N. Mishra: It is obvious that
there is scarcity of water in the coal-
fleld areas, especially in the residen-
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tial localities. There are some schemes
—of course, ambitious schemes—for
Raniganj and also for Jharia. Those
schemes have not yet taken any con-
crete shape.

Dr. Ram Subhag Singh: The hon.
Deputy Minisier mentioned about
seme ambitious schemes. May I know
what will be the quantum of water
which will be supplied to each coal
miner after these ambitious schemes
are completed?

Shri L. N. Mishra: It is difficult to
say what quantity will be supplied
per head. So far as the Raniganj
water-supply scheme is concerned, if
it materialises there will be adequate
water in that area.

Mr. Speaker:
about Jharia?

He wants to know

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
Sir, T happened to be in that area in
the course of the last week and I dis-
cussed this scheme with the authori-
ties there. They are sending the de-
tails and we shall be looking into
them.

Export of Iron Ore to Japan

Shri Morarka:
Shri N. R. Muniswamy:
*576.< Shri Viswanatha Reddy:
| Shri Ram Krishan Gupta:
( Shri Bishwanath Roy:

‘Wi'l the Minister of Commerce and
Industry be pleased to state:

(a) what has been our total export
of iron ore under the long term
Japanese agreement;

(b) whether this is according to our
export target;

(c) what are the possibilities of in-
creasing it in the near future; and

(d) how much of the exported iron
ore would be carried by Indian ships?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
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(a) 46°63 lac tons during the 3 years
ending June, 1860,

(b) Exports have been made accord-
ing to the agreed schedule of delivery.

(c) Exports during 1960-61 are like-
ly to be 25 lakh tons as against 1942
lakh tons in 1959-60.

(d) The Japanese agreed to utilise
Indian Ships for 10 per ceni. of ex-
ports during 1959-60.  Negotiations
for 1960-61 are in progress.

Shri Morarka: May I know what is
the total amount spent by the Japa-
nese for the development of this iron
ore mine and provision of transport
facilities as provided in the agree-
ment?

Shri Satish Chandra: That agree-
ment is operative from 1984, A sum
of Rs. 25 crores is required for deve-
lopment of the mines for laying new
railway lines and for providing an
additional berth at the Vizag Port
under the Rourkela-Vizag project.
The Japanese sponsored an applica-
tion with us and we have got certain
loans from the United States of
America to cover the foreign exchange
expenditure on this project.

Shri Morarka: From 1964 our ex-
ports are to be allowed under the
agreement. I want to know whether
the Japanese firm was allowed any
sum towards expenditure for deve-
loping those mines and for transport
facilities also?

Shri Satish Chandra: We have to
spend our own money; we have not
asked for money from the Japanese.
But the foreizn exchange cost of the
project is being financed with Japanese
assistance. We will get the foreign
exchange component as Loan from
America on an application made
jointly by us and Japan.

W5 wwa foy w0 R wERT
@ TR R Fm w5 oo
frr &% aF FTCEH TR TR AW N
T § o W gy s T og
AT WX FT AT AAT AHT AT
w3 fear amg ?
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Bhri N. B. Muniswamy: May I know
whether it is not a fact that we still
lag behind the export target because
of the paucity of wagons for tranship-
ment and may I know whether any
steps have been taken with the Rail-
way Ministry so that they could make
enough wagons available for the peo-

ple in order that they can carry the
ore to the nearest port?

Shri Satish Chandra: The entire
port capacity is being utilised. Even if
more wagons are made available, the
stocks will accumulate at the ports and
they will not move out. We are try-
ing to utilise the maximum port capa-
city for moving the iron ore to the
countries where it is demanded.

sit fertfir forer : @ T A
g fF sw ¥ arg S awslaT ger @
A UM F weET 9 FW 9 ¥
TeF § ol f§ gau a8 W 61X
AT § W I WY AT FATT WA
W AT R I® W S W
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qree, AT, Y, grefa Wi i
w1 3f o § AfFT e 87 teke—
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AT AT AT A ITA Y Y 91|
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o Sl 9T ST |

st fanfa fosr: Fag o =g
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Shri Nath Pai: The Japanese have
developed large scale iron ore mining
in Goa which is being exploiied on a
very substantial scale. May I know if
ever the question of cutting down these
imports by Japan from Goa has been
taken up for consideration, as our ex-
ports to Japan increase gradually?

Shri Satish Chandra: That is a
matter entirely for the Japanese Gov-
ernment to consider. As far as we
are concerned, we are exporting only
about 1'5 million tons of iron ore to
Japan. From 1964 export will go up
to about four million tons and from
1966, it will become about six miliion
tons. It would be for Japan to con-
sider whether they should continue to
import from Goa or not.

Shri Raghunath Singh: When the
international convention for the ex-
port and import of these things
through the ships is 50-50, may I
know why the Government of India
have agreed to have 10 per cent?

Shri Satish Chandra: The fact un-
fortunately is that even the 10 per
cent. which the Japanese have agreed
to take through Indian shipping lines
has not been moved by Indian ships
because they are not available. The
Indian ships on the eastern side oper-
ate only from Visakhapatnam, Madras
and Calcutta ports and a few servicea
from Kakinada. The Japanese ships
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pick up the ore at many other smaller
ports. Moreover, the Indian shipping
lines do not find enough cargo to br-
ing back from Japan. There have
been practical difficulties. Even the
10 per cent. that is allotted at present
is not being utilised by Indian ship-
ping.

Shri Kamailnayan Bajaj: May I
know whether the Japanese have some
preference to a particular Indian mine
for iron ore and, if it is a fact, whether
we have fully exploited that prefer-
ence and asked for better prices for
it? May 1 also know which is that
mine?

Shri Satish Chandra: Tl e Japanese,
as I have said, are trying to Jarticipate
with us in Kiriburu proj«ct near
Rourke'a and in the Bailadila project
in Madhya Pradesh. Long term agree-
ments have been entered into by them
and they will take the iron ore from
these mines as and when they are de-
veloped. '

Shri Morarka: This long term agree-
ment with the Japanese firm provides
for a special rebate for the Japanese
in price. May I know what is the
actual rebate which the Japanese
are entitled to, as compared to other
foreign purchasers?

Shri Satish Chandra: The prices are
settled from year to year. A delega-
tion now is in Japan to negotiate the
price for next year. We have fixed
the prices on the basis of the interna-
tional prices.

Shri Morarka: May I invite the
attention of the hon. Minister to the
observations of the Estimates Com-
mittee in its 80th report in which it
has commented on the question of re-
bate and said.....

Mr. Speaker: [ am not going to
allow an argument. The hon. Mem-
ber may put a question.

Shri Morarka: The Estimates Com-
mittee said that the clause provides
for a rebate and it is against the in-
terests of India. They have recom-
mended that it should be reconsider-
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ed. But the hon. Minister says thai
there is no question of rebate. Then,
what is my remedy?

Shri Satish Chandra: The prices are
fixed according to the international
prices by negotiation.

Mr. Speaker: How old is that report?

Shri Satish Chandra: The hon. Mem-
ber is perhaps referring to the fu.ure
contract for the execution of which
Japan has helped us to find out
foreign exchange component of the
expenditure required for a large
scheme. What I am answering today
relates to the present position.

Mr. Speaker: The hon. Member has
invited the attention of the hon. Min-
ister to a report of the Estimates Com-
mittee where a definite statement is
made that the rebate is allowed. What
has the Government to say about it?

Shri Satish Chandra: The hon.
Member ic perhaps clarifying that
rebate is not allowed here. What he
has referred to is, a rebate will be
allowed under the long term arrange-
ment which wil]l be operative in 1964.

Shri Morarka: I am not saying so.

Mr. Speaker: The hon. Minister will
look in'o it, and again a question may
come up in some other form.

Shri Damani: May I know the rate
of freight charged by the Japanese
ships and how does it compare with
the freight charged by other shipping
companies in other countries for the
import of iron ore by them?

Shri Satish Chandra: That is none
of our concern. We lead it into the
ship and they take it away. They
pay the freight; we do not pay. The
price, as I have said, is decided on
£.0.b. basis.

Shri Surendranath Dwivedy: May I
know whether the possibility of ex-
porting pig iron to Japan has been
explored and whether we are sending
anything at the moment?

Shri Satish Chandra: We have been

short of pig iron so far. It is only
very recently that we have had a
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small surplus of pig iron which will
not be there all the time; i.e., soon
after our open-heart furnaces in the
stee] plants begin to function. We
require iron and steel for our own
purpose. We can perhaps spare a
small quantity, but Japan wants very
large lots, which we are not able to
Supp.y.

Shri Achar: May I know whether
there is any difference in the price
that is paid by Japan and the price
paid by some of the western European
countries and, if so, what is the differ-
ence?

Shri Satish Chandra: The prices are
negotiated at a particular moment of
time with reference to a particular
period of supply, depending on the
intzrnational prices. I have not got
all the de‘ails; neither will it be fair
to the ST.C. to disclose on the floor
of the Hruse the prices for each
transaction with each country. I have
not got he details at the present mo-
ment. They are negotiated keeping in
mind the international trend in prices.

Shri Kalika Singh: In view of the
fact that India is exporting more than
1 mi'lion tons of pig iron and steel to
foreign markets, will the Government
en’'er into some agreement with Japan
that it should not compete in our
foreign markets in steel?

Shri Satish Chandra: We are a net
importer of steel; we are not expor-
ters of steel

Srorr NoTicE QUESTION

Black-Market in Giant Size Tyres

S. N. Q. 1. Shri Khadllkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a facl thal Gov-
ernment have rereived representations
from the Federation of Bombay Motor
Transpor! Operators, and similar or-
ganisations in other States, complain-
ing of black-market in giant size tyres
on a large scale; and

(b) if so, what steps are being taken
1423 (Ai) LS—2.
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by Government to ensure supply of
giant gize tyres to genuine operaiors?

The Miuister of Indus.ry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The foliowing steps have been
taken to meet the si.uauon:

(i) Several steps have been taken
to increase he production.
The production has increased
from 642 lakhs in 1906 to
11-40 lakhs in 1959. For the
cwrrent year, the production
for 9 mon.hs has been over a
mullion and it is estimated to
go up to 13 lakhs to 14 lakhs.
Actually it is running at
13,70,000 in 1960. ‘Therefore,
the production has a most
doubled in the last 4 years.
Also, licensed capacity has
been added by expansion of
existing units and new units
f-om 1 million Nos. a year to
2:94 miliion Nos. a year, in
the next two wvears. Produc-
tion will fur her increase by
150,000, 250000 and 300,000
Nos. in 1961, 1962, and 1963
respectively. Additional cap-
acity of 1-44 million Nos. over
and above the licensed capa-
city already mentioned by me
is under consideration.

(ii) Arrangements have been made
to import about 1,20,000 tyres
through the S a‘e Trading
Corpo-ation, particularly from
the East-European countries.
Orders for 50000 Nos. out of
this have been paced and
further orders will be finalis-
ed soon.

(iii) Efforts are being made with
the Corporation of indigenous
Tyre Manufacturers to check
the malprartices in tyre trade
indulged in by certain un-
social  elements. Several
meetings and conferences have
taken place on this account
with both the dealers and the
‘manufacturers.
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Shri Khadilkar: In his reply in the
Rajya Sabha in August last, the hon.
Minister said he visualised just a gap
of 50,000 giant-size tyres between
production and demand. From the
figures he has given now, it seems that
the gap is 5 lakhs tyres. With all the
steps, as he knows, there is  black-
market p.evaiing. So, will he consi-
der some form of control like car and
scooter control, to lessen this black-
market, as regards the distribution of
giant-size tyres?

Shri Manubhai Shah: The hon.
Member is under a misunderstanding.
I had never men.ioned that the gap
was 5 laknhs. Our estimates on the
basis of demand in the last three or
four months are that there was a gap
of about a lakh of tyres per annum.
We are making arrangements to im-
port, as I have alceady stated, 1,20,000
tyres, of which orders for 50,000 have
been finalised. It is true that there is
scarcity, but in this very rapidly in-
creasing transport industry, such diffi-
culties are bound to happen. The
House will appreciate that on account
of the foreign exchange strigency
that we are experiencing on all fronts,
this industry also has to suffer certain
handicaps.

Shri Khadilkar: What about control?

Shri Manubhai Shah: We do not
propose to bring in any control, be-
cause it is not easy to operate such a
con rol with so many operators both
in the private sector, public sector,
individual passenger car-owners, etc.
It is not easy to license, regulate and
ration every tyre to every user.

Shri Khadilkar: At the present june-
ture, the Indian Manufacturers’ and
Dealers’ Association provides tyres
to the fleet owners. Will the same
facility be extended to co-operative
societies which are coming up?

8hri Manubhai Shah: The co-oper-
ative societies also are asking far
more than the normal rise in off-take
would suggest. If it is a normal, satis-
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factory and reasonable approach, we
are prepared to give a.locations to tha
co-operative gocieties.

Shri Ansar Harvani: In view of the
fact that the method of distribution of
the State Trading Corporation has
not relieved the private operators,
does Government intend to revise the
policy of distribution, which is being
pursued at present by the STC?

Shri Manubhai Shah: That may be
true in certain commodities where
there is no established channel of dis-
tribution. What the hon. Member
says does not apply to the tyre trade
where we are using the normal trade
channels—existing tyre dealers of
every manufacturer who are very
widely spread throughout the country
to distribute the tyres imporied by
the STC.

Shri N. R. Muniswamy: May I know
whether it has been brought to the
notice of Government that the genuine
consumers are denied their due supply
of tyres, not only giant-size, but also
medium size, in Madras State.

Shri Manubhai Shah: I do not deny
there is hardship. But every sector of
economy today is suffering some hard-
ship on account of foreign exchange
ghortage. There is hardship in this
industry also, in spite of the industry
having made tremendous progress in
the last four years: no other industry
has more than doubled its production.

Shri T. B. Vittal Rao: Will the hon.
Minister a’'low the b'ack-marketing to
go on like this by his statement?

Shri Manubhai Shah: Not at all; we
are taking all steps in all directions—
import on the one hand, proper dis‘ri-
bution arrangements on the other and
inereasing production also.

Bhri Tyagi: What is the margin of
profit permitted to the STC in this
regard? Ig it not a fact that in the
case of one varticular type of tyre
known as 825-20X12 Ply tyres, while
the imoort price is Rs. 410 per piece,
the STC is selling it at Rs. 495 per
piece?
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8hri Manubhai Shah: We are mnot
allowing the STC to charge any price
more than the counter-part indigenous
price, which (i.e. indigenous produc-
tion) is almost 95 per cent. of the
present supplies. But if the STC
has to buy different categories of tyres
in different places, it is no! easy to
apportion the actual percentage to
each set of tyre. But on the whole,
they are making a very small profit.

Bhri Tyagi: What is the percentage
of profit they are permitted to make?

Shri Manobhai Shah: That is what
[ am mentioning. We are asking them
not to charge a price higher than the
price of the indigenous category of
tyres made in this country, so that the
consumer is ensured that he is not
charged higher than the Tariff Com-
mission’s accepted and implemented
prices of indigenous tyres.

Shri Tyagi: It comes to 30 to 40
per cent. of profit.

Shri Manobhai Shah: It does not
come to that; I cannot say about each
category, but on an average, it comes
to 5 to & per cent. (Interruptions).
How can any authority work out the
profit for each category of tyres? It
is rather a difficult question to answer,
that for every variety of tyre import-
ed, a corporation of Government,
which is working for diverse purposes
thould have fixed prices and profits
for everything.

Bardar Igbal Singh: May I know
whether Government has received a
eomplaint about the inferior quality of
the tyres that have been imported
from China and other East-European
countries and whether these tvres have
been sold to the public in spite of the
complain‘?

Shri Manubhai Shah: As you know,
this question has been answered
several times here. We did import
eertain number of tyres—abcut 7000—
trom China, of which less than 2 per
cent. were found defective, which is
the usual percentage of defactive
tyres in any category, whether made
in India or outside. The Indian tyre
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is supposed to be one of the best
quality in the world. There the per-
centage is about 13 per cent. There
has been no major complaint about
large-sca'e defects anywhere.

Some Hon. Members rose—

Mr. Speaker: I have allowed a num-
ber of questions.

Shri Hem Barua: The black-market
is going on and people charge Rs. 200
extra for a tyre. This is an all-India
problem. :

Mr. Speaker: No suggestion can be
made during the Question Hour; only
facts can be elicited. If hon. Members
want to lay down or decide a policy
for Government, there are other me-
thods of bringing up that matter.

Shri Hem Baroa: The Minister
should bring in some regulation in
order to check up that blackmarket.

Shri Tyagi: There is black-market.
{Interruptions).

Mr. Speaker: Order, order. Hon.
Members are under the impression
that there should be some regulation,
immediate control etc. The hon.
Minis‘er does not agree with that view.
Shall we decide it here and now on a
ehort notice question?

Shri Hem Barua: The blackmarket
should be stopped.

Shri Braj Raj Singh: The point is
this. The hon. Minister knows that
the-e is shortage of tyres in India. He
also knows that there is blackmarket-
ing. (Interruptions). What steps is
he taking to prevent this?

Mr. Speaker: Shall I allow all the
hon. Members to stand up and speak
simultaneously. Hon. Members have
their own views in regard to this
matter. They may be true or may
not be true. The hon. Minister does
not agree with their views. Surely,
this is not the way of settling the
difference of opinion.

Shri T. B. Vittal Rao: We won't
allow blackmarketing to continue.
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Mr. Sp~aker; Can blackmarketing be
stopped by cornering the House like
this?

Shri Hem Barna: We should not

encourage blackmarketing. (Interrup-
tions).

Mr. Speaker: Order, order. Hon
Members know very well how to br-
ing up this matter before this House
in some form or other. Then the
House will certainly be called upon
to give its views and if the House
disagrees with the views of the hon.
Minister he will be obliged to accept
the views of the House. We will
now take up the next business.

WRITTEN ANSWERS TO
QUESTIONS

Bharat Sevak Samaj

*567. Shri Rajendra Singh: Will the
Minister of Planning be pleased to
state whether it is a fact tha® Bharat
Sevak Samaj is considered to be a
social organisation and its nominees
have been placed in Disirict Develop-
ment Committees and Block Develop-
ment Commit'ees?

The Deputy Minister of Planning
(8hri §. N. Mishra): A statement is
laid on the Table of the House.

STATEMENT

The Samaj is a society registered
under the Sorieties Registration Act
XXI of 1860, and is mean* to offer a
common platform for securing public
co-operation and participation in the
implementation of plan programmes.

2. The Five Year Plans provided for
the constitution of District Develop-
ment and Block Deve opment Com-
mit'eeg to ensure effective implemen-
tation of the Development Program-
mes. One of the main functions of
the Committees was the promotion of
public participation and co-operation
in development programmes and ex-
panding communi‘y effort all-round.
In 1952 State Governments were,
therefore, advised bv the Community
Projert Administration to provide re-
presentation  to the Bharat Sevak
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Samaj organisation in these bodies as
and when a unit of the Samaj came to
be formed in their respective area.

Corruption in C.P.W.D.

*572. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to refer to the reply
given to Unstarred Question No. 2271
on the 7th September, 1960 and state
at what stage is the proposal to ap-
point a high power technical com-
mittee to investigate the p:oblem of
corruption in the CP.W.D. and sug-
gest ways and means to eradicale it?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): It has
been decided to appoint a committee
consis ing of a Joint Secretary in the
Ministry of Works, Housing and Sup-
ply, the Chief Engineer, Central Pub ic

Works Department, the Inspec'or
General of Police, Special Police
Establishment, the Chi=sf Technical

Examiner, Ministry of Works, Housing
and Supply and the Deputy Secretary
in the Ministry of Works. Housing and
Supnly dealing with Adminis'rative
Vigilance, to examine the modes of
corruption in the CP.W.D. and to re-
commend measures for their eradica-
tion.

Export of Cloth

Shri Subiman Ghose:
*571. / Shri Raghunath Singh:
L Shrimati Renuka Ray:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there was a tripartite
agreement between textile interests of
the UK, Pakistan and India;

(b) if so, how many milion square
yards of cloth for export to UK. were
assigned to India in 1960;

(c) how many square yards were
supplied by India by the end of
August, 1860;

(d) whether foreign exchange was
earned by this export; and

(e) if so, the amount of foreign ex-
change earned?
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The Minister of Commerce (Shri
Eapungo): (a) to (e). A statement
giving the required information is
laid on the Table of the Lok Sabha.

STATEMENT

(a) There is no tripartite agreement
between the textile interesis of UK.,
India and Pakistan. However, the
UK. Cotion Board representing the
co.ton textile industry of UK. has
entered inio certain arrangements
with representatives of the Cotton
textile industries of India, Pakis‘an
and Hongkong. According to ihese
agre:ments expor s of cotton manu-
factures to UK. from India, Pakistan
and Hongkong will be within certain
agreed ceilings for a period of 3 years
from January, 1960.

(b) The ceiling for export of cotton

manufactures from India to UK.
during each of the three years is fixed
at 175 million square yards. The

term “cotton manufac‘ures” is inclu-
sive of all varieties retained for con-
sumption in the U.K. whether in the
piece, or made-up garments, but ex-
clud’'ng cotton carpets, cotton rugs,
cot on durries, cotton shaw's and all
handloom manufactures. The ceiling
will not apply to imports which are
subsequently re-exported.

(c) to (e). About 135 million square
yards of cotton manufactures worth
about 118 million rupees have been
exported to UK. during January-
August, 1960.

Industry in Public Sector

*578. Shri Harish Chandra Mathur:
Will the Minister of Planning be pleas-
ed to state:

(a) whether the State Governments
have desired to set up industry in the
public sector at S'ate level to aug-
ment their resources;

(b) what assistance has been asked
for in this connection; and

(c) what is Government's reaction in
the matter?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Several State

Governments have proposed the sett-
ing up of industries in the pubiic
sector at S.ate level. Their main
objective would appear to be to assist
the promotion of indus..ial deveiop-
ment in their respective Sta.es but
reasonable returns on such inves-
ment on industr.es are also expe.ted;

(b) The State Governments expect
assis ance in the form of finance,
foreign exchange etc. for the es.ab-
lishment of these industries.

(e) After discussion with the State
Governments, the Planning Commis-
sion have approved a number of in-
dustrial schemes for inclusion in the
State Plans during .he Third Plan
period.

Indo-Pak. Border
Shri D. C. Sharma:
[Shﬂ Bahadur Simgh:

| Shri Ram Krishan Gapta:
*519 _J Shri Raghunath Singh:
" Shri P K. Deo:
Shri Rameshwar Tantia:
Shri Damar:
| Shri Halder:

Will the Prime Minister be p eased
to refer to the reply given to Starred-
Question No. 352 on the 12th August,
1960 and s ate the progress made so
far in the demarcation of Rajasthan—
West Pakistan border?

The Parliamentary Secretary to the
Minister of Ex’'ernal Affairs (Shri J.
N. Hazarika): Out of a total of about
644 miles of this border, about 104
miles have so far been demarcated.

Per Capita Income

*580. Shri Kalika Singh: Will the
Prime Minister be pleased to state:

(a) whether per capita income of
India has actually declined in 1959-60
according to the preliminary estimates
nf the Central Statistical Organisation;

(b) if so, a brief explanation there-
of;

(c) whether this particular decline
of the progressive annual increase-
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since the inception of the Five Year
Plan denotes a feature which is likely
to continue for some years, or, is it
merely temporary;

(d) which of the various sectors of
economy are responsible for this
downward trend in 1959-60; and

(e) whether Government is adopt-
ing measures to avoid such decline in
future, if so, what?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sada.h Ali Khan); (a) According to
‘quick’ estimates of national income
at 1958-59 prices, prepared by the
Central Statistical Organisation, the
per cap:ta income of India has de-
clined from Rs. 293:6 in 1958-59 to
Rs. 291-3 in 1959-60;

(b) National Income in 1959-60 was
05 per cent. more ihan National In-
come in 1958-59, but since the popu-
laticn increased at a higher rate, there
was fall in the per capita income;

(¢) The poor increase in National
Income and the actual fall in the per
capita income in 1959-60 were mainly
due to a fall of 3'9 per cent. in agri-
cultural ou'put on account of un=-
favourable weather conditions, which
are unlikely to continue year after
year.

(d) Mainly agriculture.

(e) Measures are being planned and
executed in all sectors to  increase
output. It will not, however, be
possible to eliminate completely the
influence of weather conditions on
agricultural output although measures
like increase in irrigation facilities
and flood control, included in  the
Plans, should reduce their influence.

Indians Evacunated from Shanghai
(China)

*581. Shri Ajit Singh Sarhadi: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that a large
number of Indians when being evacu-
ated from Shanghai (China) were
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given expectation that they will be
employed in India on arrival here; and

(b) if so, whnether any thing has
been done to employ them here?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Ehan): (a) No, Sir.

(b) Does not arise.

Licensing Procedure

J Shri Aurobindo Ghosal:

*582. 9 Shri B. Das Gupa:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Polish Government has
complained about India’s complicated
and lengthy .icensing procedure and
restrictions; and

(b) if so, what steps have been taken
to liberalise the same?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra)
(a) and (k). No complaint on our
licensing procedures has been received
from the Polish Governmeont, Certain
specific cases about delays brought
to our notice have been promptly
attended to.

Spetial Reserve Fund

( Shri Indrajit Gupta:
*538. { Shrimati Renn Chakravartty:
LShri T. B. Vittal Rao:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether a Special Reserve Fund
has been set up under the Employees’
Provident Fund Scheme; and

(b) if so, the purposes of the Fund?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes

(b) To make payment of provident
fund dues to outgoing members or
their nominees or heirs in cases where
the employers have failed to deposit
their own contributions and the
amount recovered from the workers.
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Coir Factories

*584. Shri Eodiyan: Will the Min-
lster of Commerce and Indusiry be
pleased to state:

(a) whe her the Coir Board has any
scheme under cohsideration to run
model coir factories:

(b) if so, the number of factories
to be started; and

(c) the estimated cost thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) and (¢). Do not arise.

Shortage of Raw Materials

*585. Shri P. C. Borooah: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that there
is acute sho:-tage of vital raw materials
like iron and s.eel and non-ferrous
wmetals, particularly in the small-scale
sector; and

(by if so, what steps Government
propose to take to mecet the situation?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir,

(b) In respect of non-ferrous metals
the shortage continues. So far as iron
and steel is concerned one third of
the requirements of small scale units
will be planned on high priority basis
in future. Steps are also being taken
to import about 50,000 tons of s‘eel
ln categories which are in short supply
in the country.

Strike by Dock Workers in Calcntta

Shri P. K. Deo:
Shri Raghunath Singh:
*586. { Shri Aurobindo Ghosal:
Shrimati Mafida Ahmed:
( Shri Halder:

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether there was a strike by
dock workers in Calcutta ports for
unloading food ships;

(b) the reason for the strike and
how long it lasted; and

(c) the demurrage paid to the ship-
ping company for not unloading the
ghips?

The Deputy Minister of
(Shri Abid Ali): (a) Yes.

(b) The strike was without any
notice. It related to non implemen-
tation regarding direct payment and
misunderstanding about rotational
booking of listed stitchers and baggers.

The strike commenced from the
afternoon shift of the 5th October and
was called off on the 13th October,
1960 at 3:30 p.M.

(¢) No demurrage has yet been paid.

Labour
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Induostrial Estates

*588, KEumari M. Vedakumari; Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
raw materials required for various
industries in the Industrial Estates
have not been adequalely supplied;

(b) whether it is a fact that many
Industrial Estates complained that
they are not in a position to carry on
the work in the present situation; and

(c) what are the steps taken so far,
to see that sufficient raw materials
are supplied to these Estates in time?

The Minister of Industry (Shri
Manuobhai Shah): (a) to (¢). A state-
ment is laid on the Table of the
House.

STATEMENT

Due to the stringent position of
foreign exchange, it has not always
been possible to meet in full the re-
quest of the Smal Scale Industries
for import of raw materials, Much
the large part of the shortage is in
certain specialised categories of steel.
It has been arranged with the Iron and
Steel Controller to plan one third of
the indigenous allocation of steel on a
priority basis, to be distributed im-
media‘ely to Small Scale units, both
in the Industrial Estates and outside.
Besides, steps have been taken to
import 50,000 tons of steel from the
Rupee payment areas for distribution
to sma'l scale units before June, 1961.
In respect of other raw materials the
Import Control Authorities generally
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meet to the extent possible the re-
quirements of the units within the In-
dustrial Esta.es and the small scale
industries.

Stateless Indian Siowaways

v539, J Shri P. G. Deb:
L Shri S. A. Mehdi:

Will the Prime Minister be pleased
to state:

(a) whether two Stateless Indians
have been on the High Seas for the
las. 12 months between India and
Europe;

(b) if so, the reasons for not allow-
ing them to land in India; and

(c) their present whereabouts?

The Parliamentary Secretary to the
Minister of External Affairg (Shri
Sadath Ali Khan): (a) and (b). Yes
Siy, Joseph Vaz and Samuel Abdullah,
stowaways were discovered by the
P. & O. Shipping Co. on their boat
Strathmore in September, 1959 after
leaving Aden on her UK. bound voy-
age. As their statements were con-
flicting, it is not possible for our
authorities to establish clearly whe-
ther they are Indians or not.

(c) At present, they are repcrted to
be on the high seas on one of the
ships of the Company.

Industrial Disputes Act

*590. Pandit D. N. Tiwari: Will the
Minister of Labour and Employment
be pleased to state:

fa) whether it is a fact that the
executive committee of the Federation
of All-India Local Authorities has
appea’ed to Government to exempt
local bodies from the purview of the
Industrial Disputes Act;

(b) whether the judgement of the
Supreme Court of last February in
the matter of Nagpur Corporation and
its employees has been considered;
and

(¢) if so, the reaction of Govern-
ment in the matter?
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The Deputy Minister of Labour

(Shri Abid Ali): (a) No. The Feder-
ation had submitted such a proposal
to the Central Council of Local Self
Government.

(b) Yes.

(¢) Government's view is that no

change in the Act is called for.
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Workers Education

*592. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether money has been given
to non-official bodies ior ihe year
1960-61 for workers’ education;

(b) how many Centra. Trade Union
Organisaiions have applied so far;

(c) how much has been granited to-
each; and

(d) what is the total amount allotted
for the year 1960-617

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (c). A sum
of Rs. 10,000 or 75 per cent. of the
actual expenditure, whichever is less,
has so far been recommended each to
the Indian National Sugar Mills
Workers' Federation, Lucknow, the
Servants of the Peoples Society, New
Delhi and the All India Trade Union
Congress for organising training pro-
grammes of Workers' Education, A
sum of Rs. 3000 has also been sanc-
tioned for the Indian Adult Education
Association, New Delhi.

(b) Two—Hind Mazdoor Sabha and
All India Trade Union Congress.

(d) Rs. 34,000.
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Export Promotion Council For Spices

Shri Ram Saran:
. Shri Kodiyan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Government is setting up a separate
Export Promotion Council for spices;

(b) the reasons for its separation
from the general council and extra ex-
penses to be incurred; and

(c¢) the likelihood of increase in
trade in future?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The Spices Export Promotion
Council has already been set up.

(b) The former Cashew and Pepper
Export Promotion Council dealt with
pepper only which on the formation
of a separate Council for all spices
has been transferred to it. No extra
expendilure will be incurred for
transferring a single item from one
Council to the other.

(e) It is difficult to make a precise
assessment in advance of the results
of sales promotion activities.

Chinese Arrested in Gangtok

rShrl Rajendra Singh:
i Shri P. G, Deb:
Shrimati Ila Palchoudhuri:
594. 1 Shri 8. A. Mehdi:
Shri Amjad Ali:
Shri Mohan Swarup:
[_Shri P. K. Deo:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a Chi-
nese army officer has been taken
under custody in Gangtok;

(b) if so, whether he has been in-
terrogated by the Indian intelligence;
ang
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(c) what are the findings so far?

The Parliamentary secretary to the
Minister of External Affairs (Shrl
Sadath Ali Ehan):

(a) No, Sir;

(b) and (ec). Do not arise.
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Credit Facilities for Exporters

*+506. J Shri Shree Narayan I_)a.s:
\_Shri Rameshwar Tantia :

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that ade-
quate credit facilities are not being
given to the genuine exporiers either
from Government Organisationg or
from banks;

(b) whether it is also a fact that
the newly formed Export Risk Insu-
rance Corporation’s efforts to secure
more credit facilities from banks have
not proved effective; and

(c) if so what, steps are being pro-
posed to be taken to promise more
credit facilities to the exporters with
a view to step up exports?
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The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). Adequate credit facili-
ties are extended to the export trade
by banking institutions, The policies
issued by the Export Risk Insurance
Corporation are treated as good ad-
ditional security by the banks.

Tibelan Refugees in Bhutan

Shri Harish Chandra Mathar:
Shri Aurobindo Ghosal:
*- Shri Hem Barua:
L Shri Tangamani:

Will the Prime Minister be pleased
to state:

*597

(a) whether Bhutan Government is
pressing the Government of India to
take over 3 to 4 thousand Tibetans
who are in Bhutan; and

(b) what is the Government of
India’s reaction?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). The Government of
Bhutan informed ug some time ago
that becau=e of their limited resources
they would find it difficult to under-
take the resettlement of any large
numbers of Tibetan refugees in
Bhutan. There are at present only
about 1800 refugees in Bhutan.

The Government of Bhutan have
however offered employment for
about 3000 refugees on road construc-
tion projects in Bhutan which would
take a few years to be completed.
The Government of India have agreed
to give financial assistance towards
their maintenance.

Trade with China

[ Shri Indrajit Gupta:
e59s, J Dr. Ram Subhag Singh:
Shri P. G. Deb:

Shri Wodeyar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the value of exports and imports
between India and China during the
first half of 1960; and

(b) whether there iy any proposal
to renew the India-China Trads
Agreement?

The Deputy Minister of Commerece
and Industry (Shri Satish Chandra):
(a) Exports to China Rs. 440 lkhse

Imports from China Rs. 197 lakhs.

(b) None at present.
Industrial Estate at Okhla

*599, Shrimati Ila Palchoudhuri:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Scheme
for heavy expansion of the existing
Industrial Estate at Okhla in Delhi is
under the consideration of Govern-
ment of India;

(b) if so, details thereof; and

(c) the nature of progress made in
connection therewith?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c¢). Origi-
nally the programme of Industrial
Estate Okhla was for 295 factories
but due to stringency of funds the
programme had been cut down to 116
factories. Therefore, the question of
heavy expansion does not arise.

Out of these 116 factories, 35 have
been already constructed and are
functioning. 40 factories having
covered area of 1,60,000 sq. ft. at an
estimated cost of Rs. 45 lakhs are now
being constructed. The construction
is expected to be completed by May,
1961. Another set of 41 factories
having a covered area of 44,000 sq. #t.
is proposed to be constructed at an
estimated cost of Rs. 10 lakhs sepeci-
ally for sports goods manufacturers.

Swing Credit Limit
*600. Shri P. C. Borooah: Will the

Minister of Commerce and Indus'ry
be pleased to state:

(a) whether there are any caseg in
which the ‘Swing Credit Limit’ has
been reached; and

(b) if so, whether there is any pro-
posal to increase the ‘Swing Credit
Limit?
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The Deputy Minis‘er of Commerce
and Industry (Shri Sa‘ish Chandra):
(a) The provision for ‘Swing Limit'
both in respect of credits and debits
is contained in our Trade Agreements
with Burma and Pakistan. As the
trade with these countries is flowing
on either side with varying intensity
the swing limits have been exceeded
on some occasions, in the past.

(b) Yes, Sir. A proposal to increase
the limit in the case of Burma is
under consideration.

Kashmir

*60l. Shri A. M. Tariq: Will the
Prime Minister be pleased to state:

(a) whether Government of India
have sent a note of protest to the
United Nations with reference to the
late t statement of the President of
Pakistan with regard to Kashmir in
which he has threatened India to
have a military action if it is not de-
cided in his favour; and

(b) if so, the reaction of the United
Nations thereto?

The Deputy Minister of Extermal
Affairs (Shrima’i Lakshmi Menon):
(a) and (b). No Sir. Government
does not consider such a protest
necessary.

Export Trade

*602. Shri Shree Narayan Das: Will
the Minister of Commerce and Indastry
be pleased to state:

{a) whether it has been found
possible to relax to any appreciable
extent the in:istence on their previous
experiences with regard to licensing
of new-comers in the export trade;

(b) if so, the nature and extent of
such relaxation; and

(c) the effect of such relaxation on
the increase of new-comers in the
export trade?

The Depu'y Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Barring a limited num=-
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ber of commodities whose export is
regulated under Export Control Regu-
lations the entire trade is free to any
one who may wish to enter export
business. Export of all licensable
commodities excepting a few commo-
dities whose export is regulated
through the established shippers is
allowed by all categories of shippers
including new comers without insist-
ing upon any previous experience on
their part.

(¢) Information regarding the num-
ber of new comers, who have entered
the export trade is not available.

Sale of Khadi

Shri Ram Krishan Gupla:

Will the Minister of Commerce and
Industry be pleased to state:

(a) what is the present accumula-
ted stock of Khadi; and

(b) what additional steps are pro-
posed to step up the sale?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
stocks of Khadi as reported are about
Rs. 4 to 5 crores which represent about
four to five months production. This
should not be considered too large a
stock though every effort is being
made to clear them.

ogas. {Sh_-i Harish Chandra Mathar:

The Khadi and Village Industries
Commission sanctioned an additional
rebate of 6 nP in a Rupee on the sale
of cotion Khadi during the period 11th
September to 14th November, 1960,
with a wview to clear accumulated
stocks of Khadi. This has enabled
the Commission to clear much of the
accumulated stocks,

Besides this, the Khadi instituticns
and the Commission have undertaken
an intensive drive for the sales of
Khadi and also to improve and stand-
ardise the quality of Khadi produc-
tion and also through appropriate
measures to reduce the percentage of
sub-standard variety of yarn and
cloth from newly trained spinners
and weavers,
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Fertilzer Factory in Assam

*¢o4. Shri P, C. Borooah: Will the
Minister of Commerce and Imdusiry
be pleased to state:

(a) whether Government have
decided to allot the necessary foreign
exchange for the proposed fertilizer
factory in Assam; and

(b) what is the date by which the
building of the factory will be begun,
and when is it expected to be comp-
leted?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) It is difficult to give precise
dates at this stage; but the construe-
tion work is expected to start during
1961. A nitrogen factory mnormaliy
takes about 3 years to be set up and
commissioned.

Small Scale Handloom Industries in
Punjab

1014. Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of small scale hand-
loom industries started in Punjab
during 1959-60 with names of places;

(L) the total amount sanctioned
by way of loans and grants for the
development of these industries with
break-up for each; and

(c) the production of each industry
and total income for the same period?

The Minister of Commerce (Shri
Kanungo): (a) to (c). The informa-
tion is being collected.

Central Labour Institute

1015. Shri D, C, Sharma: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No, 2366 on the
20th April, 1960 and state the pro-
gress made so far in the setting up of
the proposed Central Labour Institute
at Bombay?

The Deputy Minister of Labear
(Shri Abig Ali): Certain sections of
the Institute such as the Safety Centre,
Productivity and Training-within-
industry Centres have already been
set up in rented premises. A build-
ing for the Institute is also under
construction. Earthfilling on the plot
has almost been completed and pile
foundation is in progress.

Diesel Engine

1016, Shri Morarka: Will the Minis-
ter of Commerce and Indus‘ry be
pleased to lay a statement on the
Table showing:

(a) the production of diesel engines
in 1950-51 (in numbers and H.P.);

(b} the plan target for the First
Five Year Plan, the achievement
during the same period tngether with
the financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason for the shortfall, if
any, in achieving the physical targets?

The Minister of Industry (Shri
Manobhai Shah): (a) Production
figures are maintained calendar year-
wise and in numbers, Production for
the years 1950 and 1951 was 4596
Nos. and 7,246 Nos. respectively. Pro-
duction figures in terms of horse power
are not available,

(b) and (c). No specific target was
fixed for diesel engines for the First
Five Year Plan. However, production
at the end of the 1st Plan period was
estimated at 10,000 Nos. Against this
the actual production in 1956 was
12,015 Nos. The target of production
for the Second Five Year Plan was
fixed at 22000 Nos. Actual production
during 1960 (upto September for 8
months) was 30,090 Nos.
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No financial allocation was specifi-
#lly earmarked for this industry dur-
ing the 1st Plan as well as the 2nd
Plan,

(d) Does not arise.

Production of Bicycles

1017. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of bicycles in
1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with
the financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent to far; and

(d) the reason for the shortfall, if
any, in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d), The
production of Bicycles during the year
1850-51 was 1,01,136 Nos.

The plan target for the First Five
Year Plan was 5,30,000 Nos. The pro-
duction at the end of the First Plan
period was 6,63,969 Nos.

The Plan target for the Second
Five Year Plan is 1'5 million Nos.
The production in 1959 was 11,87,748
Nos. It is expected that the plan
target will be achieved by the end of
the Second Plan period.

All the units of this industry are in
the private sector and no specific
financial allocation has therefore been
made by Government for this indus-
try.

Sewing Machines

1018, Shri Morarka: Will the Minis-
ter of Commerce and Industry be
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pleased to lay a statement on the
Table showing:

(a) the production of sewing mach-
ines in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason for the shortfall, if
any, in achieving the physical targets?

The Minister of Industry (Shri
Manubhal Shah): (a) to (d). The pro-
duction of Sewing Machines during
the years 1950 and 1951 was 30,892
Nos. and 44,461 Nos. respectively
(Figures for the financial year 1950-51
are not readily available).

The plan target for the First Five
Year Plan was 91,500 Nos. Production
during the year 1956 was 130,388 Nos.

The plan target for the Second Five
Year Plan is 300,000 Nos, The pro-
duction during the year 1959 was
290,681 Nos. It is expected that the
plan target would be exceeded by the
end of the Second Plan period.

All the units of this industry are in
the private sector and mno specific
financial allocation has therefore been
made by Government for this indus-
try.

Hurricane Lanterns

1019. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of hurricane
lanterns in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
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financial allocation and the amount
actually spent during the First Plan
period;

(¢) the target for the Second Wive
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason, if any, for the short-
fall, in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). The pro-
duction of hurricane lanterns in 1950-
51 was 3,244,000 Nos.

The plan targets for both the First
and Becond Five Year Plans are
6,000,000 Nos. The production achiev-
ed at the end of the First Five Year
Plan period, that is, 1955-56, was
5,385,000 Nos. The production in 1959
was 4 560,000 Nos. The estimated pro-
duction for the year 1960 is 5,165,000
Nos. Due to increasing programmes
of electrification and rural electrifica-
tion, consumption of lanterns is not
inereasing, and hence the shortfall ‘n
achieving the physical target of pro-
duction.

All the units of this industry are in
the private sector and no specific
financial allocation has therefore been
made by Government for this indus-

try.
Coated Abrasives

1020. Shri Morarka: Will the Minis-
ter of Commerce and Indastry be
pleased to lay a statement on the
Table showing:

(a) the production of coated abra-
sives (in reams) in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the ach evement
ment. They negotiated keeping In

cial allocation under the Second Five
Year Plan and the amount actually
spent go far; and

(d) the reason for the shortfall, if
any, in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) 32,700 Reams.

(b) No specific targets for either
production or capacity was indicated
for this industry in the First Five
Year Plan.

(¢) Target:

# (i) Installed Capicity. ..2,55,000 Reams
(ii) Production........ 1,50,000 Reams

Achievements:

(i)} Installed Crpacity. ..2,cc,cco Reemrs

(ii) Production (estimatcd
for the year 1960)...1,50,000 Reame

The units were in the private sector
and as such no specific allocation was
made for this industry, and no specific
information regarding amount actually
spent so far is available,

(d) Does not arise.
Grinding Wheels

1021. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of grinding
wheels in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period. the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason for the shortfall, if
any, in achieving the physical targetst
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The Minister of Industry (Shri
Manubhai Shah): (a) 231 tons.

(b) Target:

(i) Install~d Capicity......,.840 tons
(ii' Production. ...... 750 to Boo tons
Achievements:
(i) Installed Capacity..... .- 1520 tons
(ii) Production 8oo tons
The units were in the private sector
and as such no specific allocation was
made for this industry, and no specific
information regarding amount actually
spent during First Five Year Plan
period is available.

(c) Target:

(i) Installed Capacity,.....,2I10 tons

(i) Production........I500 tons
Achievements:

(i) Installed Capacity....... 2770 tons

(ii) Production............ 1700 tons

The units were in the private sector
and as such no specific allocation was
made for this industry, and no specific
information regarding amount actually
spent during the Second Five Year
Plan period is available.

(d) Does not arise.

Electric Transformers

1022. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of electric
transformers (33KV and below) in
1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(¢) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and
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(d) the reason for the shortfall, if
any, in achieving the physical targets?

The Minister of Industry (Shri
‘Manubhai Shah): (a) 179,000 KVA.

(b) and (c). The target fixed for the
First Five Year Plan was of the order
of 450,000 KVA and the actual pro-
duction during 1955-1956 was 629 000
KVA, The target for the Second
Five Year Plan has been fixed at 1'§
million KVA and the production dur-
ing 1960 is estimated at 12 million
LVA.

Separate figures of financial alloca-
tion and the amount actually spent
for this industry during the First and
the Second Five Year Plan periods
are not available,

(d) The small shortfall if any in
production is attributed to the fall in
demand as g result of adjustments
made in the implementation of the
power projects during the Second
Five Year Plan period owing to
foreign exchange consideration.

Electric Moters

1023. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of electric motors
(200 HP and below) in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason for the shortfall, #
any, in achieving the physical targets?

. The Mimister of Industry (Shrl
Manubhai Shab): (a) 96,109 HP.
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(b) and (c). The target fixed for the
-First Five Year Plan was of the order
-of 320,000 HP, The target for the
‘Becond Five Year Plan has been fixed
at 800,000 to 1 million HP. The actual
production during 1955 was 271,600
H.P. and the production during 1960
has been estimated at 800,000 H.P.
Separate flgures of financial allo-
cation and the amount actually spent
for this Industry during the First and
Second Five Year Plan periods are
not available.

(d) The target will be achieved.

Production of Radio Sets

1624. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of radio receivers
in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

{d) the reason for the shortfall, if
any, in achieving the physical targets?

The Minister of Industry (Shri
Manubbaj Shah): (a) The total pro-
duction ef radio receivers by the firms
borne on the list of the Development
Wing during 1950-51 was 45,017 Nos.

(b) and (c¢). The actual production
during 1955-56 was 102,000 Nos. by
the firm borne on the 1list of the
Development Wing. The target of
production for the Second Five Year
Plan has been fixed at 300,000 Nos.
and it is estimated that the level of
production for 1960-61 is 275,000.
Separate figures of financial alloca-
tion and the amount actually spent
for this industry during the periods
of the First and Second Five Year
Plans are not available.

1423 (Ai) LS8, "

(d) There is not likely to be any
shortfall in achieving Physical targets.

Workcharged Establishment of
CPW.D.

1625, Shri Tangamani: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the number of persons in the
Central Public Works Department on
the workcharged establishment as on
the 1st October, 1960, who are working
as (i) Work Assistant (ii) Jeep Driver
(iii) Lift Attendant or Liftman, (iv)
Lift Cleaner, (v) Lift Mechanic and
Mistry (vi) Engine Driver or Diesel
Engine Driver; and (vii) Lift Fitter;
and

(b) the number of such above-men-
tioned posts in Class III and Class IV
establishment?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) The
requisite information as on 1st October,
1960 is not readily available. The
same will be placed on the table of
the house in due course. The infor-
mation as on 1st April, 1960 is, how-
ever, given below:—

SL Post
No. No.

1. Work Assistant " 673
2. Jeep Driver & « 11
3. Lift Atendant or Liftmen 170

- -
- -
. .

4. Lift Cleaner . . « 32
4 Lift Mechanic and Mistry 8
6. Diesel Engine Driver 189
7. Lift Fitter . . . . Nil
(b) SL Post Class No.
No.

1. Work Assistant III 98
2. Jeep Driver I 3
3. Lift Attendant or v 37
Liftman. _ (The category of

Liftman does not
exist on the re-

gular establish-
ment.)
Lift Clesner . ' 17
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. 1 N
5. Lift Mechanic and II - g
Mistry CROry

' g?fmm,am-
not exist on the
regular establish-
ment.)

6. Engine Driver or 111 2
Dicsel Engine Dri- (The category_ of
vet. DieselLngine Dri

ver does not exist
on the regular es-
tablishment.)

7. Lift Fitter 111 1

Ambar Charkha in Maharashtra

1026, Shri Pangarkar: will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of training centres
opened for Ambar Charkha in Maha=
rashtra State during the year 1959-60;

(b) the number of persons trained
during this year.

(¢) the number of Ambar Charkhas
given to such trainees; and

(d) the number of Ambar Charkhas
that are in use?

The Minister of Industry (Shri
Manabhai Shah): (a) Three new

vidyalayas for training instructors
were set up,
(b) 162 instructors, 40 carpenters,

59 weavers and 2,123 spinners were
trained.

(c¢) 1,778 Ambar Charkhas were
distributed to the trained spinners.

(d) Out of 9,814 Ambar Charkhas
distributed in Maharashtra State,
5,884 are estimated to be operating.

Posts in Ashoka Hotel

1027. Shrl Tangamani: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the categories of posts in the
Ashoka Hotel,;

(b) the number of staff in each
category; and

(c) the scale or scales of pay for
each category of post?
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The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
«Chanda): (a) and (b). The required
information is detailed in the state-
ment laid on the Table. [See Appen-
dix II, annexure No. 42].

(c) The Hotel has not yet prescrib-
ed scales of pay for the various cate-
gories of posts. At present, pay of
each category is fixed on ad hoc basis.

Middle Income Group Housing Scheme
in Punjab

1028. Shri D, C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether any fund has been
released to Punjab Government in
1960-61 so far for implementing the
Middle Income Group Housing
Scheme; and

(b) the progress achieved so far
under the scheme during 1960-617

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) A sum of Rs. 17-50 lakhs
has been allocated to the Government
of Punjab for the current financial
year for implementation of the Mid-
dle Income Group Housing Scheme,
leaving it to the State Government to
draw this amount from the Life Insu=
rance Corporation in one lump-sum
or in instalments as may be conven-
ient.

(b) During the first six months of
the current financial year, the State
Government had sanctioned loans to
the extent of Rs, 14.77 lakhs for cons-
truction of 103 houses, bringing the
total loan assistance sanctioned (since
the inception of the Scheme in
February, 1959) to Rs. 44:36 lakhs for
construction of 348 houses, Out of
these, 85 houses had been completed
and 192 houses were reported to be
under construction till 30th September,
1960.
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Migration of Hindus from West
Pakistan

1029, Shri D, C. Sharma: Will the
Prime Minister be pleased to state the
mumber of Hindus who have migrated
to India from West Pakistan since
August, 19607

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebru): The information is being col-
lected and will be placed on the table
as soon as it is available.

Industrial Co-operative Secieties

1030. Shri D. C, Sharma: Will the
Minister of Commerce and Induastry
be pleased to refer to the reply given
to Unstarred Question No. 650 on the
12th August, 1960 and state the up-to-
date progress made by Government
to develop selected industrial co-
operative societies?

The Minister of Industry (Shri
Manubhaj Shah): More Industrial
Cooperative Societies have since been
selected for intensive development.
The total membership of these societies
is 474. Technical Officers of the Small
Industries Service Institutes will pro-
vide integrated financial, technical,
marketing and organisational assis-
tance to these societies.

Unsold Handloom Goods in Himachal
Pradesh

1031. Shri D, C. Sharma: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the present stock of unsold
handloom goods in the co-operative
sector in Himachal Pradesh; and

(b) the steps taken to dispose of
such unsold stock of handloom goods
in the State?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The informa-
tion is being collected.

Hindustan Housing Factory

1032. Shri Tangamani: Will the
Minister of Works, Housing and Sup-

ply be pleased to state:

" (a) the number and mnames of
Departments in the Hindustan Hous-
ing Factory;

(b) the categories of posts in each
Department;

(¢) the number of staff and work-
men in each category; and

(d) the scales of pay or rates of
wages for each category of post?

The Minister of Works, Housing and
Supply (Shri E. C, Reddy): (a) to
(d). A statement containing the infor-
mation ig laid on the Table. [See
Appendix 1I, annexure No, 43],
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Indian Having Firms in UK.

1034. Shri Indrajit Gupta: Will the
Prime Minister be pleased to state:

(a) whether an Indian citizen resi-
ding in UK. was recently accused of
having built up a chain of industrial
firms there by illegal methods;

(b) whether the said Indian has
since returned to India to evade the
U. K. police; and

(c) what action Government have
taken in the matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b), The person in
question is apparently Shri Gurbaksh
Singh Salariya, who, as reported in
the press, went to the United King-
dom about 5 years ago to study farm-
ing and acquired 14 companies in
which all the holdings were held by
him and his British wife and in which
he was the principal Executive Officer.
He is reported to have left for India
with his family sometime in August
1960. Shri Salariya is no longer an
Indian citizen as he relinquished his
Indian citizenship and assumeg the
citizenship of the United Kingdom
and the colonies in 1958 and presently
holds a British passport.

(c) As he is not an Indian national,
the question of the Government tak-
ing any action in the matter does not
arise,

Use of Nuclear Rediation for Medical
Purposes

1035, Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the steps taken or proposed to
be taken to use nuclear radiation in
hospitals for medical purposes; and

(b) the steps taken or proposed to
be taken to educate the public about
itg use?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Nuclear radiation has
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been in use in hospitals in India for
many years in the form of radio-dia-
guosis, radio-therapy and latterly for
medical research as radio-isotopes.
The following measures have been
taken by the Atomic Energy Com-
mission in this fleld:

(i) hospitals and medical institu-
tions have been supplied with
radio-isotopes which are use-
ful for diagnostic, therapeutic
or research purposes.

(ii) necessary equipment and ins-
trumentation have been pro-
vided for achieving the ob=
jectives mentioned at (i)
above.

(iil) a film badge service which
determines and records the
amount of radiation exposure
received by an occupational
worker has been instituted.

(iv) radiological surveys of insti-
tutions, including hospitals,
where X-ray units and other
radiation sources have been
installed, have been carried
out to assess the adequacy
of radiation protection facili-
ties and to make appropriate
recommendations to the instl-
tutions. (Facilities mentioned
at items (iii) and (iv) above,
have been availed of by a
large number of institutions
and hospitals throughout the
country.)

(v

—

specialised training courses
on different aspects of nuclear
radiations and radio-isotopes
as well as on health and
safety aspects associated with
the applications of radio-iso-
topes and ionizing radiations
have been periodically orga-
nised, Similar courses in
radiation medicine have also
been organised by the Defence
Min; :

In order that the medical profession
ghould participate effectively in the
forward wmarch of medical science
and particularly ‘nuclear medicine,
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the Atomic Energy Commission is pre-
pared on request to extend these faci-
lities in & wider measure and provide
the necessary opportunities to compe-
tent doctors and hospitals throughout
the country.

The Commission has under conside-
ration the setting up of a ‘Nuclear
Medicine’ or ‘'Radiation Medicine'
group in Bombay under the Medical
Division of the Atomic Energy Esta-
blishment, Trombay, where medical
workers will be traineqd in the handl-
ing of radio-isotopes for purposes of
research, diagnosis or therapy, with-
out causing ill effects to themselves or
their patients. With a view to imple-
menting this programme qualified
doctors and hospital physicists have
receivedjare  receiving  specialised
training abroad in atomic medicine
and related disciplines.

(b) The Atomic Energy Commis-
sion has taken the following steps to
educate the public in the uses of
radiation medicine:—

(i) 7t has participated in and
effectively presented its wva-
ried activities in the field of
atomic energy at several ex-
hibitions of an All-India na-
ture which are frequented by
the public in large numbers.

(ii) Scientists of the Atomic
Energy Establishment have
given talks at various times
over All India Radio on the
applications of atomic ener-
gy in various fields of
human endeavour (including
medical aspects) with a view
to stimulating public inte-
rest.

(iii) Documentary films on atomic
energy have been exhibited
in the country with the co-
operation of the Films Divi-
sion.

(iv) The Atomc Energy Esta-
blishment encourages wisits
from the public and from the
staff and students of educa-

tional institutions with a view
to obtaining first hand infor-
mation of its activities in this
field.

The Commission has also under con-
sideration the setting up of a mobile
radio-isotope laboratory whch can be
transported to different parts of the
country and wused as a peripatetic
medium of instruction and education
on different aspects of atomic energy.
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Hospital in Bhusandpur Colony

1037 Shri Chintamoni Panigrahi:
* | Dr. Samantsinbar:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether the proposed hospital
for displaced persons has started func-
tioning now in the Bhusandpur colony
in Orissa;

(b) whether the proposal to set up
a high school there has materialised
by now; and

(c) if so, with what result?

The Deputy Minister of Rehabilita-
tion (Shri P. S, Naskar): (a) The
hospital is expecled to start function-
ing from Ist December, 1960.

(b) and (c). The Ministry has sanc-
tioned a high school for the Bhusand-
pur group of colones at a cost of Rs.
1:97 lakhs.

Subsidised Industrial Housing Scheme
im Orissa

1038. Shri Chintamoni Panigrahi:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the Orissa Govern-
ment has started construction of 586
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hquses under the Subsidised Indus-
trial Housing Scheme to be started in
1860-61; and

(b) if so, the number of houses cons-

tructed by now out of these 586
houses?

The Minister of Works, Housing and
Sapply (Shri K. C. Reddy): (a) and
(b). As against the 586 houses pro-
posed to be sanctioned by the Orissa
Government during 1960-61, under the
Subsidised Industrial Housing Scheme,
the State Government have actually
sanctioned the construction of 518
houses during the current year so far.
Of these, 96 houses have been com-
pleted (civil works only), while 196
houses are under construction. The
construction work is yet to commence
in respect of the remaining 226 houses.

In addition, another 150 houses are
expected to be completed during 1960-
61 against projects sanctioned in the
previous vears.
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Export of Artificial Silk Rayon te
East Africa

Shri P. G. Deb:
ARAK {sm Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
248 on the 9th August, 1960 and state:

(a) whether the report submitted
by the Leader of the Indian Silk and
Rayon Textiles Delegation who wvisit-
ed East Africa, has been considered
by Government by now; and

(b) what steps are being taken to
increase the export of artificial Silk
Rayon to East Africa?

The Deputy Minister of Commerce
and Induostry (Shri Satish Chandra):
(a) and (b). The recommendations of
the delegation are still under conside-
ration of the Silk and Rayon Textiles
Export Promotion Council,

Transfer of Patharia Villages to
Pakistan

1043. Shri S. M. Banerjee: Will the
Prime Minister be pleased to state:

(a) whether the decision to trans-
fer five villages in Patharia forest in
Patharkandi, Assam to Pakistan has
since been taken; and

(b) whether it has now been found
that these villages do not actually
belong to Pakistan?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehrn): (a) No, Sir.

{b) The position will be known
only when demarcation on the ground
hag been completed. Demarcation in]
thig sector has not yet been taken up. U
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Land Reforms

| Shr: Bahadur Singh:
Shri Inder J. Malhotra:
| Shri Harish Chandra

1044. Mathur:

Shri Surendranath Dwivedy:
Shri P. C. Boroogh:
| Shri Halder:

Will the Minister of Planning be
pleased to state:

(a) whether all the
completed the
gramme in their
angd

(b) the number and names of the
States which are still lagging behind
in enacting legislation to impose ceil-
ings on land holdings?

States have
land reforms pro-
respective States;

The Deputy Minister of Planning
(8hri 8. N, Mishra): (a) Land Re-
form Programmes are at different
stages of implementation in the wa-
rioug States.

(b) Legislation for the imposition
of ceiling on holdings has been enact-
ed in Assam, Jammu and Kashmir,
Madhya Pradesh, Orissa, Punjab
(Pepsu area), Rajasthan, West Ben=-
gal, Delhi, Himachal Pradesh, Mani-
pur and Tripura. In respect of former
Punjab area there is a provision for
settling ejected tenants on surplus
lands.

Bills have been passed in Andhra
Pradesh Kerala and Uttar Pradesh.

In Bihar, Madras and Mysore, Bills
are before Select Committees and in
Gujarat a Bill has been introduced.
As regards Maharashtra, a Bill was
published by the former Bombay
Government but was not introduced
due to impending bifurcation of the
State. The matter is now under the
consideration of the Maharashtra
Government.

Payment of Compensation by Indo-
nesian Government

1045, J Shri Ram Erishan Gupta:
. " | Shri D. C. Sharma:

1 Will the Prime Minister be pleased
|to refer to the reply given to Star-
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red Question No, 381
August, 1960 and state:

(a) whether the question of pay-
ment of compensation by the Indone-
sian Government to members of the
Indian Embassy for the loss incurred
by them due to the raid by the Indo-
nesians on their houses on the 15th
March, 1057 has since been settled;
and

(b) if not, the reasons therefor?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The claim for
compensation was in all Rupiahs
46,936 and Indian Rupees 14,758, Ex-
cepting a small amount of Indian
Rs. 50)- which would appear to be
due to a clerical mistake, the Gov-
ernment of Indonesia have met the
claim in full

Survey of Employment of Graduates

1046, Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 14 on
the Ist August 1960 and state the
progress made so far in survey of
employment of graduates?

on the 12th

The Deputy Minister of Labour (Shri
Abid Ali): About 18,000 questionnai-
res have been issued to graduates.
Replies from about 6,700 have been
received. They are being scrutinised
and tabulated.

Efficiency Code

Shri Ram Krishan Gupia:
1047. { Shri Hem Raj:
( Shri Pangarkar:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Question
No. 22 on the 1st August, 1960 and
state the nature of progress made so
far in exploring the means for reali-
zing the objectives regarding effici-
ency code?

The Deputy Minister of Labour (Shri
Abid Ali): The questionnaire on Guid-
ing Principles for co-operation bet-
ween employers and workers at the

level of undertaking has been widely
circulated to collect necessary data.

Provident Fund Scheme

Shri Bam Krishan Gupta:
1048, { Shri A. M. Tariq:
( Shri Ajit Singh Sarhadi:
Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Ques-
tion No. 23 on the 1st August, 1960
and state:

(a) whether the tripartite confe-
rence has considered the recommen-
dations made by the Study Group on
Social Security regarding the con-
version of Provident Fund Scheme
into an old age and/or survivorship
msim (for widows and children);

(b) if so0, the results thereof!

The Deputy Minister of Labour
(Shri Abid Ali): (a) No.

(b) Does not arise.

Trade Centre in New York

1049. Shri Ram Krishan Gupta: Will
the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 42 on the 18th August, 1960 and
state at what stage is the proposal to
open a Trade Centre in New York?

The Minister of Indusiry (Shri
Manuobhai Shah): The proposal is still
under consideration.

Diamond Cut Tool Factory

1050, Shri Ram Krishan Gupla:
Will the Minisier of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
941 on the 18th August, 1960 and state
the nature of progress made so far in
the finalisation of agresment with a
Belgian firm for establishing a dia-
mond cut tool factory in India?

The Minister of Industry (Shri
Manubhai Shah): Government have
been informed by the party that they
are not yet in a position to make any
definite proposals in regard to their
scheme for manufacture of Diamond
cut tools in collaboration with a fore-
ign firm,
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Hindustan Salt Co., Ltd

1051. Shri BRam Krishan Gupta:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
Mz, 849 cn the 18th Auvgust, 1960 and
state:

(a) whether the arbitrator has given
award regarding the dispute on the
amount of compensation to be paid by
the Central Government to the Gov-
ernment of Rajasthan for exploita-
tion of the Sambhar Lake reserves;
and

(b) if so, the nature of the award
Eiven?

The Minister of Industry (Shri
Manubhai Shah): (a) Not yet, Sir.

(b) Does not arise,

National Coal Dévelopment Corpora-
tion - (P) Ltd.

1052. Shri Indrajit Gaupta: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether an industrial dispute
exists in the National Coal Develop-
ment Corporation collieries at Giridih
over non—u‘nplementatlon of the Coal
Tribunal’s Award in respect of (1)
rectification of job description No.
160 against drill (coal or stome) and
(ii) supply of uniforms and footwear
to workmen; and

(b) if so, the steps being taken to
settle the dispute?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). On re-
ceipt of a complaint about an error
over the job description of drillers,
the Union concerned was requested to
bring concrete instances to the notice
of the Central Industrial. Relations
Machinery, bt no such case was re-
ported. The management concemed
are taking necessary steps to supply
uniforms and footwear to the work-
men. -

Industries in Kerala

* 1053, Shri Warior: Will the Minis-
ter of Commerce and Industry be
pleased to state;
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(a) how many new industries were
established in Kerala under the Cen-
tral Industrial Sector during the First
and Second Five Year Plan periods
8o far;

(b) how many have already started
production; and

(c) the investments 'made in each
of them during the above period?

The Minister of Industry (Shri
Manubhal Shah): (a) Two, viz, (i)
D. D. T. Factory, Alwaye, and (ii)
Travancore Minerals Limited, Quilon.

(b) Both.

(o)
D.D.T. Travancore
Factory  Minerals
Alwaye Limited,
Quilon
Lakhs
Athorised Capital . 100 100
Subscribed Capital 97'03 50
Loan . ) . 2533 .

Colleges for Displaced Persons

1054. Shri Subiman Ghose: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether the Government of West
Bengal have asked for loan from the
Government of India for establishing
colleges for displaced persons of Babra,
Alipur Duar, Krishnanagore, and New
Barrackpore;

(b) if so, the amount of loan asked
for;

(¢) whether Government propose to
give the said loan; and

(d) if so, when?

The Dcputy Minisier of Rehabilita-
tion (Shri P. 8, Naskar): (a) to (d4).
Twelve colleges have been sanctioned,
including those mentioned in part (a)-
of the Question. A statement giving
the required information is placed on
the table of the Sabha. [See Appendix
II, annexure No, 44],

Export to Syria

1055 J Sri R. C. Majhi:
7\ Shri Suhod.h Hansda:
Will the Minister of Commerce and
Industry be pleased to state:
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(a) whether the import restriction
imposed by Syria in her region has in
any way affected our export market;
and (b) the goods that were exported
to Syria from -our ‘country?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) It is too early to judge the effect
of the restriction on otir exports to
Syria. " '

(b) Our main item of export to
Syria is jute manufactures. Tea,
spices, goat hair, lac, dyeing and tan-
ning substances are other minor items.

Absenteeism among Coal Miners

1056. Shri T. B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Director of Labour
Bureau has submitted the report of
the study of the pattern of absenteeism
among the Coal Miners; and

{b) if =0, whether a copy of the sathe
will be laid on the Table?

The Deputy Minister of Labour
(Shri Abid Ali): (a), Yes.

(b) The report is being published
and copies will be supplied to the
Parliament Library in due course.

Regional Hospital of Kurasia

1057, Shri T. B, Vittal Rao: Will the
Minister of Labour and Employment
be pleaseq to state: -

(a) at what stage is the construc-
tion of a Regional Hospital at Kurasia
by Coal Mines Welfare Organisation;

(b) the total amount spent so far;
and

(¢) when is it likely to be cem-
pleted?

The Deputy Minister of Labour
(Shri L. N, Mishra): (a). Construction
has not started yet.

(b) and (¢), Do not arise.

Indian Productivity Team on Sugar

1058. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given to
Unstarred Question No. 1762 on the
A0th Angnet 1080 and sizte:

(a) whether the Indian Producti-
vity Team on Sugar has submitted its
report; and

t¢b) if so, what are the main re-
commendations of their report?

The Minister of Indusiry (Shri
Manubhai Shah): (a) Not yet, Sir.

(b) Does not arise.

Strike in Visakhapatnam Port

1059. Shri P, K, Deo: Will the Min-
ister of Labour and Employment be
pleased to state:

(a) whether a large number of
workers went on strike in Visakhapat-
nam Port in the month of September;
and

(b) the reasons for their strike?

The Deputy Minister of Labour (Shri
Abid Ali): (a) and (b). There was no
stoppage of work by workers directly
employed by the Port during Septem-
ber 1960. However, there.was stop-
page of work by Stevedore labour as
mentioned below:—

Date No. of Reason for the strike
workers
16-9-60 . G4 Non-payment of
Dasara advance.
21-9-60 . 416 A scuffie between a

stevedore worker
and a member of the
crew of s.s. ‘VALIN-
TINA FRIAS”.

Production of Tea

1060. Shri D. C. Sharma: Will the
Minister of Commerce and Indostry
be pleased to.state:

(a) whether Government have any
plan to increase the production of tea
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by undertaking or encouraging new
planting of tea;

(b) whether the Tea Board has sub-
mitted any scheme or proposal; and

(c) what are its features?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Yes, Sir
for replanting andor replacement of
tea

s

(c) Under the scheme submitted by
the Tea Board, a target of replanting
andjor replacement of a total area of
80,000 acres was proposed for the
Third Five-Year Plan period at a
total cost of about Rs. 15 crores. The
Scheme envisaged the granting of
loans at the rate of Rs. 3,000|- per
acre to plains gardens and Rs. 4,000-
per acre to hill gardens. The loans
would carry interest at 4§05 per
annum and would be repayable in
20 annual instalments. This scheme
along with other proposals in this
regard are under the consideration of
Government.

Prime Minister’s National Relief
Fund

1061, Shri Padam Dev: Will the
Prime Minister be pleased to state:

(a) the amount allotted out of the
Prime Minister's Relief Fund during
the year 1957 and its break-up (State-
wise); and

(b) the amount available in the
Fund at the end of the same year?

The Prime Minister and Minister
of Extermal Affairs (Shri Jawahar-
lal Nehru): (a) During the year 1957,
ie from 1st January 1957 to 31st Dec-
ember 1957, a sum of Rs. 11,64,800-28
from the Prime Minister’'s National
Relief Fund was distributed for relief
work. The allocation State-wise is
given below.—

Rs.
Bihar . . . +  3,50,000'00
Uftar Pradesh . . 2,68,500:00
Jammu & Kashmir 1,78,143'80

Assa .- 25,000-00
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Madhys Pradesh . . 33,000°00
Madras N » . 25,500°00
Delhi State . . . 46,700:00
‘West Bengal . . . 45,000°00
Orinsa F . 50,000 00
Andhra Pradesh . 50,000 00
Himachal Pradesh . 15,000°00
Bombay . . N 5 17,898-2%
Rajasthan . . 26,444°09
Punjab . . 150°0
Miscellaneous. payments 32,476 51
Office expenditure 1,077 65

ToraL 11,64,890 28

(b) The balance in the Fund as on

Sist December, 1957 was
Rs. 3,08,078-21.
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Forward Market Commission

1063. Shri Warior: Will the Minister
of Commerce and Indusiry be pleased
to state:

(a) whether the Chairman of the
Forward Market Commission had any
discussion with conconut and pepper
merchants in Kerala regarding con-
ditions in these markets in September,
1960; and

(b) if so, whether any report had
been submitted thereon?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) No, Sir. Reports on discussions
held by the Commission with repre-
sentives of the trade are submitted to
Government only when the discussion
related to matters of policy or are
otherwise of sufficient imnortance.

Explosion in Mine

1064. Shrimatl Mafida Ahmed: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it is a fact that three
persons were killed in an explosion in

Sri  Venkateswara Mica Mine at
Nadu apalli of Nellore Dis rict on 27th
September, 1960; and

(b) if so, the delails thereoi?

The Depuiy Minister of Labour
(Shri Abid Ali): (a) and (b). The
acciden occurred during a shotfiring
operation in the mine. While the
blas'ing mistry and four drillers were
lighting eight shot ho es in a face, the
sho's went off after only seven holes
had been lighted. The mistry and two
of the dri'lers were killed on the spot.
The other two received serious in-
juries.

Exports

1065. Shrl Kalika Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the export targets fixed for (1)
Cotton Tex‘'iles, (2) Jute Manufac-
turers, (3) glass, (4) cement, (5)
bicycles (6) sewing machines (7
batteries (8) electric fans (9) rayon
fabrics (10) sugar (11) wvegetable oil
and (12) rare earth compounds for
the years 1958-59 and 1959-60 and the
achievements of the Ministry in res-
pect of the aforesaid separately;

(b) whether unforeseen ecircum-
stances have affected the Indian ex-
ports in the above commodities and,
if so, what are they and how Govern-
ment is meeting them; and

(c) what further steps have been
taken to push the exports up in the
aforesaid commodities?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
A statement is laid on the Table of
the House. [See Appendix TI, an-
nexure No. 45.]

Classical Music Broadcast from Al
India Radio

1066. Shri M. B. Thakore: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that radio
programme of classical music broad-
cast by All India Radio is not popular
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with Indians living in foreign coun-
tries;
(b) if so, the reason therefor; and
(c) whether Government would en-
quire into it?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) to (c).
Some listeners of All India Radio’s Ex-
ternal Services particularly those
listening to Gujarati and Hindi pro-
grammes meant for Africa and South-
East Asia, have expressed preference
for light music as against classical
music. On the other hand, there are
many listeners who enjoy our classical
music programmes on the European
Service. Classical music is also
popular with Afghan and nearby lis-
terners, Thus it would not be correct
to generalise that our radio pro-
grammes of classical music are not
popular with the Indians living in
foreign countries. I may add that the
preference of listeners is taken into
consideration while planning and pro-
ducing All India Radio programmes.

Export of Tea

1067. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Induos-
try be pleased to state how far there
has been progress in the export of tea
during the last six months?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Figures of exports of Indian tea are
available only upto September, 1960
Exports  during the period April-
September, 1960 were 163'6 million
ibs. compared to 2095 million Ibs.
during the corresponding period of
1959. The decline is mainly due to
the shortfall in production on account
of drought conditions in North FEast
India during the early months of the
current season.

Newsprint
1068. Shri Kunhan: Will the Minis-
ter of Commerce and Indusiry
pleased to refer Yo the reply given to
Unstarred Question No. 2281 on the
Tth September, 1960 and state:

(a) whether investization into the
eomplaints alleging sale of imported
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newsprint by certain actual users has
since been completed;

(b) if so, the details thereof; and
(c) the action taken thereon?

The Minister of Commerce (Bhri
Kanungo): (a) to (c). Investigations
are still in progress.

Zirconium

1069. Shri Kodiyan: Will the Prime
Minister be pleased to state:

(a) whether Kerala Government
have submitted any proposal to Centre
for establishing a factory for the pro-
duction of Zirconium metal in the
State;

{b) if so, the main details of the
proposal;

(c) the estimated cost of the factory;
and

(d) the reaction of Government to
this proposal?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) No specific proposal for
establishing a Zirconium factory in
Kerala State has been received by the
Government of India from the Kerala
Government. However, the possibility
of setting up Zirconium factory in
Kerala for large scale production of
zirconium metal was discussed by the
representatives of the Kerala Govern-
ment with the scientists of the Depart-
ment of Atomic Energy in December
last, and it was agreed that there was
not yet adequate demand for Zir-
conium in the country to justify the
setting up of such a plant.

(b) to (d). Do not arise.

Cheap Houses for Hut Dwellers

1070. Shri M. R. Krishna: Will the
Minister of Works, Housing and Sup-
ply be pleased to state whether the

‘Government of India have any specific

scheme to help the State Governments
to replace huts with cheap houses as
it has been done for Delhi hut dwel-
lers?
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The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The Slum
Clearance Scheme formulated by the
Government of India provides for the
grant of financial assistance to State
Governments to erable them to pro-
vide open developed plots to the erst-
while slum famiiies, leaving it to
them to build huts of the prescribed
pat'ern  on self-help basis. The
Jhuggis and Jhoprig Project has how-
ever been specially sanctioned by the
Government of India to tackle the
problem of large-scale squatting on
Government and public lands in Dethi,

Sikkim

1071, Shri Surendranath Dwivedy:
Shri J. B. S. Bist:

Will the Prime Minister be pleased
to state:

(a) whether he received any mem-
orandum of the Sikkim National Con-
gress urging for a change in the
present administrative set-up in that
country; and

(b) whether the representatives dis-
cussed the matter with the Ministry of
External Affairs?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). A copy of the
memorandum of the Sikkim National
Congress was received and s0Mme mMem-
be s of the Congress called on offi-
cials  of the Ministry of External
Affairs,

Barter Deal with U.S.A.

1072, Shri N. R, Muniswamy: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 151 on
the 4th August, 1960 and state what
are the main difficulties experienced in
the implementation of the Indo-U.S.
Bar er Deal and how they have been
removed?

The Minister of Commerce (Shri
Kanunge): There have not been
mainr difficu ties. The imnlementation
of the Barter Deal has already com-

menced after completion of procedural
formalities.

Industrial Estates in Punjab

1073 ¢{-‘:‘nlu-i Daljit Singh:
"\ Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state the up-
to-date progress made in the different
industrial estates in Punjab?

The Minister of Industry (8hri
Manobhai Shah): A statement is laid
on the Table.

STATEMENT

Industrial Estate, Ludhiana:

Out of the 224 sheds proposed to be
constructed, 126 sheds have been com-
pleted and allotted to the parties. 67
sheds have been occupied and 45 in-
dustria! units have started working.
The production of 29 units reported
during the quarter July-September,
1960 is Rs. 5,10,490 and the number of
persons employed 359. The remaining
sheds are under construction and have
reached roof level.

2. Industrial Estate, Batala

Foundations have been dug for the
50 sheds which are proposed to be
constructed.
3. Industrial Estate, Sonepat

All the 1B sheds to be constructed
have reached roof level and trusses are
being put.

&+

4. Industrial Estate, Nilokheri

Al]l the 14 sheds to be constructed
have reached roof level and trusses
are being put.
5, Industrial Estate, Malerkotla

Out of the 30 sheds to be construct-
ed, 16 sheds have been completed upto
roof level. The work on other sheds
is also in progress.

6. Industrial Estate, Bhatinda

This Industrial Estate has been re-
cently approved under the scheme of
Industrial Estate for backward areas,
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‘The details of the scheme have not yet
been received. Meanwhile it is re-
ported that land for the estate is
under acquisition.

The expenditure incurred on In-
dustria] Estates in Punjab upto 30th
June, 1960 is Rs. 53'57 lakhs.

Fertilizer Factories

1074. Shri Daljit Singh: Will the
Minister of Commerce and Industry

be pleased to lay on the Table a state-
ment showing:

(a) the total investment by Gov-
ernment in all the Fertilizer Facto-
ries, separately, from the beginning
of the First Five Year Plan upto the
30th June, 1960; and

(b) the procedure of appointing
the Directors and Managing Direc-
tors thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) A statement is laid on the
Table, [See Appendix II, annexure
No, 46].

(b) Thet appointment of Directors
and Managing Directors is made in
accordance with the provisions con-
tained in the Articles of Association
of the respective Companies.

Paper Mill in Punjab

1075. Shri Daljit Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether there is a proposal un~
der consideration of the Central Gov-
ernment to set up @ paper mill in the
hilly areas of Punjab where raw
material is available;

(h) whather the Forest TResearch
Institute have made investigations in
this regard; and

(¢) if so, the result thereof?
The Minister of Industry (Shri

Manubhai Shah): (a) No such propo-
sal has so far been received.
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(b) Investigations on the pulping
of a mixture of conifers from Kulu
Forest Division, Punjab, were under-
taken in the Forest Research Insti-
tute, Dehra Deun.

(c) The investigation showed that:—

(1) Unbleached sulphate pulps in
yields of 45-64 per cent with
satisfactory strength proper-
ties for the production of
unb’eached kraft papers can
be prepared from a mixture
of deodar, kail, silver fir and
spruce.

(2) Bleached sulphate pulps in
yields of 43—52 per cent with
satisfactory strength proper-
ties for the production of
bleached kraft papers can
also be prepared from the
mixture of conifers.

(3) However the broad surveys
for actual availability have
not revealed any definite pos-
sibility of establishing a com-
mercial manufacture with
adequate raw materials.

Workcharged Establishment of
CPW.D,

1676. Shri Tangamani: Will the
Minister of Works, Housing and Sap-
ply be pleased to state:

(a) whether the posts of Cinema
Operator and Wireman exist on the
workcharged establishment in the
Central Public Works Department;

(b) whether the post of Cinema
Operator exists as an isolated post
with a higher scale of pay;

(e) whether it is a fact that the
post of Cinema Operator in the Presi-
dent's Fstates Division existed for-
merly on the workcharged establish-
ment;

(d) if so, what was the special
nature of work which demanded abo-
lition of this post from the work-
charged establishment and ereation in
the isolated category of posts; and
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(e) whether it is also a fact that the
persons who were working as Cinema
Operator and wireman on workcharg-
ed establishment were appointed as
Cinema Operator on regular establish-
ment?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes.

(b) Yes.

(c) Yes. The post was previously
designated as Cinema Operator and
Wireman.

(d) Owing to a substantial increase
in the demand for the loud speaker
arrangements and the frequency of
the film shows in the Rashtrapati
Bhawan, a separate post of Cinema
Operator had to be created on the
Regular Establishment of the Presi-
dent’s Estate Division, CP.W.D.

(e) Yes. The person holding the
post of Cinema Operator and Wire-
man on the Workcharged Establish-
ment was appointed to the post of
Cinema Operator on the Regular Es-
tablishment.
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Automatic Looms

1078. Shri Mohammed Imam: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the names of companies and
persons who applied for licences for
the manufacture of automatic looms
during the years 1958-59, 1959-60 and
1960-61 so far;

(b) the names of the companies to
whom the licence to manufacture was
granted during the above period; and

(c) the basis on which these licences
were granted?

The Minister of Industry (Shri
Manubhai Shah): (a) Particulars of
applications received during the years
1958-59, 1959-60 and 1960-61 for licen-
ces under the Industries, (Develop-
ment and Regulation) Aet, 1951 for
the manufacture of automatic looms
are indicated below:—

Year Particular of applications

M's. Bhansi Industries (P) Ltd.,
Patna.

19%9-60 (1) Mys. Cooper Engineering
(P) Ltd., Bombay.

(2) M. National Machinery Ma-
nufacturers Ltd., Thana.

(3) M.. T. Maneklal Manufac-
turing Co., Ltd., Bombay.

(4) M/s. Mysore Machinray Ma-
nufacturers Ltd., Bangalore.

(s) Mys. Textool C any Ltd
3 Coimbatumw R

1. Mys Lakshmiratan Engineering
Wherks, Ltd., Kanpur.
2. M/s. Kaveri Engineering Bom-
bay.

3. Ms. Binai Machinery Corpo-
ration, Bombay.

¥958-59

1960-61

(b) Licencos were 1ssucd to SI) M;s,
Bhansi Indusfa;s (P) Lud., P;tm (2 NCoover
Engineering Lt M/s. Nationsd

taareny Lot Frane.
) Ms. iratan Engmceﬂng Works
td., Kanpur.

(c) Licences were issued with reference to

the estimated for automatic loom
and the technical soundness of the scheme
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Export of Textiles to Sudan

1079. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that India
is losing her textile market in Sudan;

(b) if se, the reasons therefor; and

(c) the steps taken or proposed to
be taken bo increase the export?

The Minister of Commerce (Shri
Kanungo): (a) Export of cotton tex-
tiles from India to Sudan during the
first nine months of 1960 has register-
ed a fall as compared to exports dur-
ing the corresponding period of 1959,
the figures of exports being 32:82 and
59.60 million yards respectively.

(b) The main reason attributed is
import restrictions imposed by the
Sudanese Government in the begin-
ning of 1980 because of excessive
stocks due to large scale imports in
1959. Another factor is the prevail-
ing competition from other exporting
countries.

(e) The Cotton Textiles Export Pro-
motion Council has recently opened
an Overseas Office in Sudan.

With the arrival of the new cottom
crop and the large scale imports of
cotton already arranged, it is hoped
that the Indian mills will be able to
procure their cotton supplies at reason-
able prices and that they will again
be able to offer their textiles for ex-
port at competitive prices.

With the recent liberalisation of
imports into Sudan from wvarious sup-
plying countries, it is expected that
exporis from India also will improve.

Export of Tobacco

Shri P. R. Patel:
*Shri M. M. Gandhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the tobacco exported to diffe-
rent countries since 1955 year-wise
and country-wise and foreign exchange
earned thereby; and

1080.
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(b) whether export to China has
declined and, if so, the reasons there-
for?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) A statement showing country-
wise exports of tobacco for each
year since 1955, is laid on the
Table. [See Appendix 1I, annexure
No. 47].

(b) Exports of tobacco to China
have been negligible during the last
two years, due to paucity of demand
from that country.

Sardar Patel's Writings

Shri P. R. Patel:
"“'{ Shri M. M. Gandhi:

Will the Minister of Information and
Broadcasting be pleased to state whe-
ther Government propose to publish
authentic writings, speeches and let-
ters written by Sardar Vallabhbhai
Patel and also the letters received by
him?

The Minister of Information and
Broadcasting (Dr. Keskar): Two books
entitled “Sardar Patel on Indian Pro-
blems"” and “Bharat ki Ekta Ka
Nirman” were published by our Pub-
lications Division in the years 1949
and 1954 respectively, which contain-
ed collection of speeches delivered by
Sardar Patel during 1947-48. It is also
planned to bring out a biography of
Sardar Patel in the “Builders of
Modern India” Series, The proposal to
publish all his letters, speeches and
writings is not at present under consi-
deration.

Documentaries

1082. Shri Tangamani: Will the
Minister of Information and Broad-
casting be plesed 1o refer to the reply
given to Starred Question No. 788
on the 25th Aupgust, 1960 and state:

(a) whether more documentaries
have been produceqd since then during
the year 1960;

(b) if so, their names and number;
and
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(c) how many have beep exported
to foreign countries and with what
result?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir.

(b). Thirty moere documentaries
have been produced or released by
Filmes Division since July 1, 1960. A
statement showing their title is
placed on the Table of the House.
[See Appendix II, annexure No. 48].

(c). We produce a few documenta-
ries for external publicity. In addi-
tion, the Ministry of External Affairs
selects suitable ones from those which
are produced for home consumption.
From July 1, 1960. twenty two docu-
mentaries have been approved by them
for external publicity.

Bomb Explosion at Bein Nullah Near
Jammu

r Shri Agadi:
1083. { Shri Sugandhi:
| Shri Assar:

Will the Prime Minister be pleased
to state:

(a) whether there was a bomb ex-
plosion at Bein Nullah near Jammu
in October, 1960;

(b) it so, whether it is a fact that
the bomb explosion was due to for-
eign sabotage; and

{c) the details of the damage caused
by the explosion and the action taken
by Government?

‘The Prime Minisier and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) In October 1960, two
bomb explosions were reported from
the vicinity of the Bein River, about
five miles from Hiranagar, in the Pro-
vince of Jammau.

On October, 17, an explosion oc-
curred near the cause-way over the
Bein River and on October 18, on the
old Kathua Road near this river.

3064

(b) Since 1957 bomb explosions and
sabotage have been organized and are
still being organized in Jammu and
Kashmir from Pakistan.

(¢) In the first explosion a tele-
graph pole was damaged and in the
second a buffalo was killed.

Defence Minister’s Visit to Ceylon

1084, Shri Assar: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that the
Defence Minister visited Ceylon in the
first week of September, 1960;

(b) if so, what was the purpose of
the mission;

(c) whether the question of Indians
in Ceylon was discussed with the
Ceylon Government; and

(d) if so, the results thereof?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The Defence
Minister visiteq Colombo on 8th Sep-
tember 1960 in response to an invita-
tion from the Ceylon Institute of
World Affairs which he addressed.

(¢) and (d). There were no dis-
cussions on the question of Indians in
Ceylon with the Ceylon Government.

Indians Barred from Travelling omn
Plane

| Shrimati Mafida Ahmed:

1085. 3 Shri Raghunath Singh:

Will the Prime Minister be pleased
to slate:

(a) whether it is a fast that two
London-bound  Indian  passengers
were not allowed to board a plane at
Calcutta airport for their lack of
knowledge of English; and

{b) if so, what are the facts? ia
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a). Yes.

(b). It came to the notice of the
Government of India in 1959 that a
large number of illiterate/semi-lite-
rate persons from the Punjab were
emigrating to UK, on forged passports,
Omne of the several measures devised
by the Government of India to check
this illicit emigration was the intro-
duction of Clearance Certificates. The
Government of India issued a Press
Note on 10-11-1959, requiring illite-
rate and semi-literate persons holding
passports who did not know English
but whose destination was United
Kingdom or any other European
country, to obtain Clearance Certifi-
eates from the Regional Passport
Officer concerned a fortnight before
the date of departure from India. This
procedure was introduced as it was
felt that while people coulq forge
passports, they could not forge a
knewledge of English.

On 31-10-1980, Shrj Lachminarayan
Beriwal and his daughter-in-law,
Shrimati Sabitri Beriwal, holders of
passports No. A 763012 dated 23-7-1960
and No. A. 767288 dated 21-10-1960.
regpectively, issued at Calcutta, were
not allowed by the checking staff at
Dum Dum airport to leave for London
as it was found that they were illite-
rate [semi-literate in English and were
not in possession of the requisite
Clearance Certificates, They were
directed by the Security authorities to
ebtain Clearance Certificates from the
Regional Passport Office, Calcutta.
Accordingly, they applied to the Re-
gional Passport Office, Calcutta on
3-11-1960 for the Clearance Certifi-
cates which were granted to them on
the same day.

It may be added- that all air com-
panies, travel agents etc. are well
aware of these requirements, but the
present case arose probably on ac-
count of the fact that the air com-
pany or travel agent concerned did
mot realise that these passengers did
mot know English.
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Export of Films

1086. Shri Tangamani: Will the
Minister of Commerce and Industry
be pleased be refer to the reply given
to Starred Question No, 1165 on the
Tth September, 1960 and state:

(a) whether there is a break-up of
feature films produced and exported,
language-wise;

(b) how many Tamil feature films
have been produced during 1960 and
how many have been sent abroad; and

(c) what is the foreign exchange
earned?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (¢). The language-wise break-
up of feature films including Tamil
films passed by the Central Board of
Film Censors upto the 31st October in
1960 is as follows:

Nos.

Bengali 30
Gujarathi 1
Hindi 93
Kannada 8
Malayalam 4
Marathi 12
Oriya 4
Punjabi 2
Tamil 52
Telugu 42
Urdn 1
Sindhi 1
Total: 251

Information pregarding films, ex-
ported in different languages and the
foreign exchange earned by export of
Tamil films only is not available.

Sindrl Fertilizer Factory

1087 J Shri Osmap Ali Khan:
" 7 Shri Ram Krishan Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the one man Com-
mittee set up to enquire into the
working of the Sindri fertiliser fac-
tory has submitted its report; and
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(b) what are the causes ag deter-
mined by the Committee for the set-
back in production in the factor?

The Deputy Minister of Commerce
und Industry (Shri Satish Chandra):

(a). Dr. Husain Zaheer, a Director
of the Sindri Company, at the instance
of the Board of Directors, made a de-
tailed study of the reasons for decline
in production at Sindri.

(b). The causes determined by Dr.
Husain Zaheer for low production and
reported to the Board are:

(i) clinkering troubles in the gas
generators due to use of coke

of poor and inconsistent
quality; and

(ii) wear and tear in gas gene-
rators.

Lajpat Raj Market

1088. Shri Ram Krishan Gupta: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether Government have re-
vised their plan for a model market
on the site of the half-demolished
Lajpat Raj Market; and

(b) if so, the details thereof?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a). No

(b), Does not arise,

Residential Plots

1089. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state the pro-
gress made so far under Land  Ac-
quisition and Development Scheme in
Delhi?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The Delhi
Administration have not, so far, drawn
any funds under the Land Acquisition
and Development Scheme.

Industrial Training Institute for
Women, New Delhi

1090. Sardar A. 8. Saigal: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that in In-
dustrial Training Institute for Women,
Curzon Road, New Delhi, run by the
Ministry of Labour, the trainees in
Instructor’s Course are required to
pay, in addition to the tuition fee, for
the raw material also;

(b)y whether it is also a fact that in
other similar institutions locateq at
Bilaspur-Koni and Aundh, run by the
same Ministry, trainees are not re-
quired to pay for the raw material
and the same is supplied by the Inm-
stitutions;

(e) if the reply to parts (a) and (b)
above be in the affirmative, whether
the Ministry propose to take neces-
sary steps to remove thig diserimin-
ation; and

(d) when the decision in the matter
is expected?

The Deputy Minister of Labour and
Planning (Shri L. N. Mishra): (a) Yes,

(b) Yes.

(c) Yes.

(d) The matter has already been
taken up.
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Horticultural Directorate of C.P.W.D.

1096. Shri Tangamani: Will the Min-
ister of Works, Housing and Supply
be pleased to state:

(a) the number of workers of
Horticultural Directorate of the
Central Public Works Department who
were contributors to the Workmen’'s
Contributory Provident Fund in 1945,
1946, 1947 and ceased to be contribu-
tors thereafter;

(b) whether any statement of ac-
counts have been given to them so far;
and

(c) if not, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) to
(c). The information is not readily
available. It is being collected and
will be placed on the Table of the
Sabha in due course.

Wiremen in C.P.W.D.
1097. Shri Tangamani: Will the Min-
inster of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that the
minimum qualification for appoint-
ment as a wireman or promotion to the
post of a wireman from an unskilled
post in the CP.W.D. is the possession
of wireman’s license or Electrical
Competency Certificate Class IT;

(by whether it ig a fact that there
are wiremen who do not possess this
minimum qualification in Delhi;

(¢) whether such wiremen are eli-
gible to be promoted to the post of
Electrician;

(d) whether any such unqualified
wiremen have been promoted to the
post of Electrician; and

(e) if so, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Yes.
It was decided in 1959 that pending
finalization of the new Recruitment
rules for the work-charged staff, any
work-charged employee possessing a
wireman's licence and otherwise found
fit could be promoted to the post of
wireman Grade IL

(b) Yes. There are some old wire-
men in Delhi who do not possess this
minimum qualification.

(c) Yes, provided they are suitable.

(d) Yes.

(e) The persons concerned were
considered suitable by virtue of their
practical experience in the field.

Trade Unions in Delhi

1098. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of registered trade
unions in Delhi as on the 1st April,
1960;

(b) the number and names of trade
unions which have been registered
thereafter; and

(¢) the number and names of trade
unions whose registrations have been
cancelled after the 1st April, 1960,
and the dates of such cancellations of
registrations?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 335.

(b) 31; the names of trade unions
have been given in the statement laid
on the Table. [See Appendix II, an-
nexure Ne. 50.]

{¢) The reglstration of only one
trade union, namely, the CPW.D.
Employees’ Union, was cancelled on
the 1st September, 1960.
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12.12 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS ISSUED UNDER ESSEN-
TIAL CommMoDITIES AcT AND INDUS-
TRIES (DEVELOPMENT AND REOULA-
TION) ACT

The Minister of Industries (Shri
Manubhai Shah): I beg to lay on the
Table a copy of each of the following
Notifications:—

(i) S.0. 2232 dated the 13th Sep-
tember, 1960, issued under
sub-clause (xi) of clause (a)
of Section 2 of the Essential
Commodities Act, 1955.

(ii) 5.0. 2233 dated the 13th Sep-
tember, 1960 under sub-
section (6) of Section 3 of the
Essential Commodities Act,
1955. [Placed in Library. See
No. LT-2476/60).

(iii) 5.0. 2695 dated the 8th
November, 1960 issued under
Section 18A of the Industries
(Development and Regulation)
Act, 1951. [Placed in Library.
See No, LT-2477/60]

Pror Stupy REPORTS

The Depaty Minister of Labour
(Bhrl Abid Ali): I beg to lay on the

Table g copy of each of the follewing
Reports:—

(i) A Pilot Study of Employment
Possibilities in Shahjahanpur
Distriet (Uttar Pradesh), 1959,
[Placed in Library. See No.
LT-2478/60).

(ii) A Pilot Study in Dumraon
(South) NES Block of Shah-
abad District (Bihar), [Plac-
ed in Library. See No. LT-
2479/69].

AMFNDMENTS TO DISPLACED PERSONS
(COMPENSATION AND REHABILITA-
TION) RULES.

The Deputy Minister of Rehabilita-
tion (Shri P. S, Maskar): I beg to
lay on the Table a copy of each of the

Members® Bills and
Resolutions

following Notifications wunder sub-
section (3) of Section 40 of the Dis-
placed Persons (Compensation and
Rehabilitation) Act, 1954, making
certain further amendments to the
Displaced Persons (Compensation and
Rehabilitation) Rules, 1955:—

(i) GS.R. 1199 dated the 8&th
October, 1960.

(ii) G.S.R, 1341 dated the 12th
November, 1960.

(iii) G.5.R. 1360 dated the 19th
November, 1960.

(iv) G.S.R. 1404 dated the 26th
November, 1960.

[Placed in Library. See Neo. LT-
2480/60.]

.MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
British Statutes (Application to
India) Repeal Bill, 1960, which has
been passed by the Rajya Sabha
at its sitting held on the 28th
November, 1960."

BRITISH STATUTES (APPLICATION
TO INDIA) REPEAL BILL
(As PASSED BY RAJYA SABHA)

Secretary: Sir, 1 lay on the Table of
the House the British Statutes (Appli-
cation to India) Repeal Bill, 1960, as
passed by Rajya Sabha.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTY-THIRD REPORT

Shri Ram Krishan Gupta (Mahendra-
garh): 1 beg to present the Seventy-
third Report of the Committee on
Private Members' Bills and Resolu-
tions.
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REPORT OF RAILWAY CONVEN-
TION COMMITTEE

Shri Jaganatha Rao (Koraput): 1
beg to present the Report of the Rail-
way Convention Committee, 1960.

12.16 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

AGREEMENT ON INDO-PAKISTAN RAIL-
LINK

Shri N. R, Muniswamy (Vellore):
Under Rule 197, I beg to call the
attention of the Minister of Railways
to the following matter of urgent
public importance and I request that
he may make a statement thereon:—

“The agreement on Indo-
Pakistan rail-link recently signed
at Rawalpindi.”

The Minister of Railways (Shri
Jagjivan Ram): Sir, it was stated on
19th April, 1960 that discussions were
held between Indian and Pakistani dele-
gations in April 1960, concerning the
grant of transit facilities for the move-
ment of civilian traffic from one
country to the other through the other
country but were adjourned to enable
each side to collect further informa-
tion for consideration at a subsequent
meeting. The two delegations frem
India and Pakistan held further dis-
cussions on the subject in Rawalpindi
on 16th to 18th November, 1960, and
their agreed conclusions are under
consideration by the Government of
India. The details will be made
known when the agreements are
concluded.

Shri Braj Raj Singh (Firozabad):
Bince my name is also there in the
list, may I put one question? May I
know whether the Government. are
prepared to confirm or deny the press
reports which have appeared about
the signing of the agreement in
Rawalpindi or at least about the
agreement which has been reached
there? The hon. Minister has stated
that the terms are under study.
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Matter of Urgent

Public Importance
Shri Jagjivan Ram: No detailed
communique has been issued by the
two delegations. The two delegations
issued a brief communigque that agree-
ments have been reached and they are
subject to the approval of the two
Governments, Until the two Govera-
ments have examined znd agreed to
this arrangement, it is premature to

divulge them.

Shri Vajpayee (Balrampur): May I
know how any agreement can be
reached without the details being dis-
cussed? It has been stated by the
Minister that an agreement has beem
signed and he says that the details
are to be discussed later on. Are we
to understand that Government hawve
formulated their policy without dis-
cusging the details?

Shri Jagjivan Ram: I am afraid the
hon. Member has not followed what
I have said. The two delegations have
discussed the details and we are
examining the arrangement that they
have arrived at. They have arrived
at that arrangement after every detail
has been discussed.

Shri Tyagi (Dehkra Dun): May I
know. ...

Mr. Speaker: I am not going to allow
a discussion on this,

Shri Mahanty (Dhenkanal): Since
my name is also there, I may be per-
mitted to put a question.

Shri Tyagi: Will this agreement be
of the nature of a treaty having a
permanent character? Will it have
permanent effect or is it going to be
signed for a fixed period, after which
both the parties will have the right

either to continue or not te continue
it?

Shri Jagjivan Ram: Certainly, the
arrangement will be for a period. It
cannot be permanent for all time to
come.

Shri Tyagi: Shall I take it that it
will not have the force of a treaty?

Shri Jagiivan Ram: Yes, that is so.
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Shri Mahanty: What I venture to
submit to the House is that news-
paper reports emanating from New
Delhi have stated that an agreement
has been reached by the Indian Dele-
gation with the Pakistan Delegation,
and this delegation was sponsored by
no other authority than the Govern-
ment of India. Now once it has been
signed, we know something has been
decided upon.

Mr. Speaker: Order, order. What
is the question? He is not saying any-
thing different. The- hon. Minister
says that the delegations have arrived
at a particular arrangement and they
are being discussed by the Ministry
here. What is the contradiction?

Shri Mahanty: The question which
I beg to submit, and it is for you to
consider, is whether this Parliament
has no right to know even the rudi-
ments of those agreements which are
being discussed.

Mr. Speaker: So far as these matters
or conventions are concerned, we are
working according to the practice of
the House of Commons in Great
Britain., The same matter was raised
some time back when the hon. Prime
Minister referred to a treaty. Under
our Constitution and according to our
eonvemtions the Government are
entitled to enter into a treaty. But
if it involves any expenditure, certain-
ly they have to come before this
House. In particular matters it is for
the Government to bring the treaty
before the House after they have
signed it or, if they so desire, before
signing it. It is absolutely left to
them. Before entering into a treaty,
it is not the practice in the House of
Commons, nor here, to place that
matter before the House. At the stage
of consideration, whether they enter
into a treaty or not, whether the details
are approved or not, that is not placed
before the House. That is the prac-
tice that we have been following. It
may be different in other countries,

ow, we will follow that convention

hich has been followed all along.
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Shri Vajpayee: It is not a treaty. It
is an agreement between this Gov-
ernment and that Government. Why
should they be so shy and so secre-
tive about it?

Mr, Speaker: I am sure that when
the agreement is signed a copy of the
agreement will be placed on the Table
of the House.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): May I point out, first of all,
that to dignify this rather minor
arrangement as a treaty is rather, I
think, exaggerating its importance. It
might have important implications
but the arrangement is a minor one.
A treaty is a big thing between two
countries, and we enter into that
about trade and others every day
with some country or other. Obvious-
ly, all this will have to be placed
before the House and before the
general public. The only point has
been that while the so-called negotia-
tors have come to an agreement, not
only about the main principle but
even about details, Government have
to examine them, and as soon as they
have finished their examination they
will place them before the House.

Shri Vajpayee: May I submit that
it is the Government which appointed
the negotiators?

Shri Jawaharlal Nehru: Of course.

Shri Vajpayee: And the negotiators
have agreed to certain details and
they are again being examined by the
Government. We cannot understand
the situation.

Shri Jawaharlal Nehru: That is per-
fectly correct and that always hap-
pens. The negotiators, of course,
worked along the general brief or
direction of the Government., Never-
theless, when the full picture is
brought down Government must look
into the picture—details, first princi-
ples and everything—as a whole, and,
it you like, it is a second and more
detailed view, taking the full picture
into censideration, which is necessary.



3079 Calling Attention AGRAHAYANA 0, 1882 (SAKA)

to Matter of Urgent
Public Importance

It may be that some mistakes might
have been committed. Although the
negotiators are appointed by the
Government and although they report
to Government, still it is necessary to
see that no error has crept in or no
wrong principle has been conceded.
This is the normal practice,

Shri Braj Raj Singh: May we have
an assurance from Government that it
will not be like the corridor which
was demanded by the old Muslim
Ieague when Shri Jinnah was alive?

Shri Jawaharlal Nebru: I am sur-
prised at the hon. Member’s mention-
ing the corridor. It shows that his
apprehensions relate to something
which is entirely unrelated to what is
being done. It is a very normal thing
between two or three countries to be
done. It is giving no right to any-
body. It is to facilitate our traffic
arrangements and  their traffic
arrangements. In a normal arrange-
ment it is presumed that both parties
profit by it. Otherwise why should
this be done? We profit by it and
they profit by it in the sense of the
convenience of people. It is a matter
which, whenever either party wants
to revise it, it can revise,

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Mr. Speaker,
Sir, I want to seek a clarification. I
would like to have some information,
Hitherto our practice has been to
admit no questions on a calling atten-
tion notice. There has been a ruling
to that effect from the Chair. Your
predecessor at one time had given a
definite ruling. Therefore I want to
know if there has been a change.

Shri Jawaharlal Nehru: May I also
beg to be enlightened about the pre-
sent position because we have to deal
with these matters and they lead often
to a long debate in the House?

Mr. Speaker: What happens is that
now-a-days a number of short notice
questions and calling attention notices
are given. Normally, I do not allow
short notice questions at all unless the
hon. Ministers agree. So far as calling
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according to the importance of the
matter, if it agitates the minds of the
people, I bring it up. It has always
been the practice to allow one or two
questions if the Speaker so thinks. I
consider that this is an important
question and therefore I have allowed
some questions. Some hon. Members
have got a doubt whether, in view of
the tension between Pakistan and our-
selves with respect to other matters,
this will create some kind of a right
or, though it may not be a right, that
it may be abused and so on. There-
fore I cannot prevent a proper discus-
sion of these matters. Whenever I feel
it is in public interest these interests
have to be safeguarded. It is not as
if there is a rule that I ought not to
allow nor is it as if hon. Members can
claim it as a right that they should
be allowed to ask questions.

12.23 hrs.

STATEMENT RE: INCIDENTS IN
CONGO

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Sir, three or four days ago
the attention of the House was
attracted to certain events that
happened in Leopoldville in the Congo
because of which some Indian officers
were beaten and suffered injury. I
promised then to place before the
House such other facts or information
as I could eollect. I am not naturally
at this stage dealing with the entire
very complicated question of the
Congo but rather with these incidents.

Certain authorities in the Congo—it
it rather difficult always to refer to
these authorities as to which are for-
mal or informal, or legal or ultra-
legal—decided to take steps to have
one of the Ghana diplomats to leave
the Congo. This gentleman, that is,
the Ghana diplomat, did not agree
with this order that he had received,
or it may be that he was in communi-
cation with his Government, Any-
how, he did mot carry out that erder
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-and asked for protection from the
U.N. Force there. The UN Force ap-
parently agreed to give him some pro-
tection. He was staying in his house
with some UN Guard round about it
when the Congolese armed forces
came there and either attacked or
tried to rush to positions, whatever it
was. There was firing between the
UN Guard and these Congolese forces,
The firing resulted in casualties on
both sides—a few casualties, three,
four, five, six or something like that.
Among those who were killed by that
firing was a certain officer of the
Congolese armed forces by name Col.
Nkokulu. This Col. Nkokulu was the
Second-in-Command after Col. Mobutu
and no doubt the killing of Col
Wkokulu gave rise to considerable

excitement in the Congolese armed
forces.

I should like to make it clear, as I
said previously, that India has not got
any combat units there at all. India
was not involved in this incident of
firing either. The Indian personnel
that have been sent there, although
they are Army or Air Force person-
nel, are engaged in supply operations,
in signalling and in medical work.
We have opened a big hospital there
and our people there are 770 or
thereabouts.

After this incident there were very
considerable number of sporadic
attacks by the Congolese armed forces
on odd people and on diplomats of
many countries from the 21st Novem-
ber. On the 21st, 22nd, and 23rd Nov-
ember many of these attacks took
place. Just to indicate the nature and
number of these attacks, I shall men-
tion a few but there was a large num-
ber. 1 think a report has been
presented to the Secretary-General
and by the Secretary-General it has
been placed before the UN. These
instances are taken from his report.

I might add that the instances
where there was not much threat of
viplence have not been mentioned in
ti. The instances are where there
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was actual violence or a threat of
violence where, for instance, many
people were pushed at gun point and
at bayonet point though actually
bayonet was not used but there was
threat of violence. So, people were
threatened and by their threais a large
number of automobiles were forcibly
seized by these Congolese forces. I
do not know their number but some
reports said they were 40 or 50 and
some said they were 70. It was said
that later they would be returned, but
as far as I know, most of them have
not been returned,

There are the instances about the
Indian officers which the House al-
ready knows in which two officers
were beaten rather badly and three
others were not beaten but were
pushed about and were made to
deliver up their car and some other
belongings.

Apart from these, here are some
other instances that happened. A car
containing four civilian UN staff, one
Swiss, two Swedish and one French,
was stopped by the Congolese forces
on the night of 21st November. The
occupants were ordered at gun-poimt
to leave the car, beaten by rifle butts
and confined in a small room with a
further 24 UN personnel including two
women staff. They were released
after eight hours. The four UN civi-
lian staff were beaten again after re-
lease and their cars were stolen.

A car containing three UN civilian
personnel, one Canadian, one Spanish
and one American, was stopped the
same night. The occupants were
forcibly detained and beaten. They
were released in the morning.

On the same night a car with two
Italian UN civilian personnel was
stopped and both were beaten with
rifle butts. They were released an
hour later.

On the 22nd morning a Canadian
Air Force officer was forced out of his
car at gun-point and struck several
times. His briefcase was stolen.



3083 Statement re:

On the same morni*~ a Ghana
officer of the Ur™* d Kingdom
nationality had his c¢.r stolen. He
was beaten by rifle butts. His watch
was stolen and he was confined for
five hours. All this happened after
Col. Mobutu had ordered his release.

A Swede—the House will notice the
variety of nationalities involved—U.N.
civilian was arrested and confined for
five hours during which his life was
threatened many times with guns and
knives.

On the 22nd November, a senior
Nigerian officer, British nationality,
and two N.C.Os, both Indian, were
forced out of their jeep by armed
Congolese forces. The two N.C.Os.
were threatened with death, but were
released shortly afterwards.

A Dutch U.N, civilian was threaten-
ed with death if he returned to the
Congolese radio station.

On November 23rd, a senior Cana-
dian air force officer was forced at
gun point out of his car which was
stolen.

All these attacks were against un-
armed personnel. May be some
officers carried revolvers. They were
not armed people.

Lately, three other incidents hap-
pened. On the 22nd morning, an
Indian L.O.R. proceeding to the air-
port wag deprived of his personal
belongings. Two Indian military
police escorting a Nigerian Brigadier
to the airport, took a wrong turn and
they were held up by the Congolese
forces who deprived them of one
pisto]l and two sten guns. On the 2Tth
evening, one Indian ambulance was
stopped and driven off by the Congo-
lese forces. These are the actual inci-
dents that have happened,

Since the 23rd, broadly speaking,
these incidents have stopped except
the one which [ just mentioned about
the ambulance ecar being forecibly
seized and taken away. It is stated
that relative calm has prevailed in
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Leopoldville from the 24th Novem-
ber onwards. The Indian officers
who have been injured have been
released from the hospital,

The reasons for the cessation of
attacks and improvement of the situa-
tion are givem out as (i) increase in
patrolling by the U.N. forces in Leo-
poldville, (ii) some restraint on the
movements of UN. staff, particularly
at night, (iii) pressure on Col. Mobu-
tu by the UN. Commission in Leo-
poldville and (iv) pressure on Presi-
dent Kasavubu and Mr. Bemboko in
New York, who were present in New
York then. The Secretary-General
made written protest to President
Kasavubu and followed it up with two
oral representations. The Advisory
Committee which has been meeting
consists of representatives of those
countries which have sent armeqd forc-
es, or, as in the case of India, other
forces, not armed. This Advisory
Committee was formed by the Secre-
tary-General of the UN. and they
also considered this matter and made-
strong appeals to both President
Kasavubu and the Secretary-General.

These are the facts. Recently, some
other developments have taken place.
Ags appears from the newspapers, Mr.
Lumumba appears to have escaped
from the kind of confinement he was:
in at Leopoldville and no one quite
knows where he is. Presumably, he-
is going to his home town, Stanley-
ville. Obviously, there is consider-
able danger in the situation. There
have been, and still they are there,
dangers of a civil war on a big scale
between the wvarious elements in the
Congo, that itself attracting outside:
elements to support one party or the
other. But, that is a larger question
into which I do not propose to go
now,

Some Hon, Members rose—

Mr. Speaker: I am not going to
allow gquestions on this.

Shri Nath Pal (Rajapur): Mr.
Speaker, last time, he said........
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Mr. Speaker: We have heard the
statement of the Prime Minister. Hon.
Members will read the statement once
again. 1 will try to circulate what-
ever the hon. Prime Minister has said
so far. He has referred to a number
of details. If still hon. Members have
-got any desire to make any sugges-
tions, I will consider that.

Shri Nath Pai: Mr. Speaker, when
he made the statement on the Congo,
he had informed the House that im-
mediate representation was made to
the Secretary-General regarding the
growing state of lawlessness resulting
in violent attacks on U.N. personmel.
The whole question he, therefore,
‘posed was the upholding of the autho-
rity of the U.N., and the Government
‘of India had seriously taken up the
‘matter with the Secretary-General
through our permanent representa-
tives. We should like to know what
‘is happening in that matter regarding
-establishment of........

Mr. Speaker: That is what he has
'said. He wants to know about their
‘security, further pguarantee about
their security.

Shri Jawaharlal Nehru: There is no
‘guarantee as such except such guaran-
tee as the forces can give. We made
‘these strong protests to the Secretary-
General, not once but twice. The
matter was discussed in the Advisory
Committee. The matter was referred
to President Kasavubu who was there.
All that was done. Repeatedly strong
pressures were brought and the Sec-
retary-General agreed that it is very
‘serious matter and everything that
<ould- be done should be done.

The House will see that—I need not
say tha'—after the 23rd, broadly
'speaking, there have been no inci-
‘dents because of the step taken by
the UN. forces there or the TU.N.
‘Command there. It has resulted in
practical cessation of these incidents
except one, that is stealing of the
ambulance car which they promised
1o return.
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Shri Braj Raj Singh: (Firozabad):
Col. Harmander Singh was forcibly
kept out of his house by Col. Mobu-
tu's troops and he had to go away to
another’s place.

Shri Jawaharlal Nehrm: That is
perfectly true, These facts have
been mentioned and I need not re-
peat all these facts. All this hap-
pened in the period 21st to 23rd No-
vember and as the House listened,
about 7 or 8 nationalities are involv-
ed in the beating and in the stealing.

Shri Naushir Bharucha (East Khan-
desh): May I mention, Sir, that on
the last occasion, the Government
said that they would permit a de-
bate. You at least said that before
this week is out, a debate will be
held. The hon. Prime Minister has
made more disconcerting statements
eince the last developments. He has
distinctly stated that with the escape
of Mr. Lumumba and his heading for
Stanleyville, there is a possibility of
civil war. We are having 770 Indian
personnel there, practically unarmed
in this area. In the event of the out-
break of civil war, the lives of these
people will be in danger. The ques-
tion is, is this Parliament not entitled
to discuss this very important issue,
namely safety of our personnel in
this disturbed area and convey to
the U.N. our apprehensions in this
matter.

Mr. Speaker: Order, order. Who
said that this Parliament has no
right? Today, the hon. Prime Minis-
ter has made a statement. I think
he has given all the facts. Since the
23rd of November, no further inci-
dent has occurred. We were not the
only victims. Other countries were
also attacked by the mob there.

Shri Naushir Bharucha: That is no
consolation to wus.

Mr. Speaker: No, no. At present
some kind of an order is being res-
tored. Of course, one has to be care-
ful. As and when occasion arises,
certainly, this House will always dis-
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cuss this matter and give advice to
the Government 4nd also ascertain
from the Government what exactly
is happening. Why should any hon.
Member presume that we are deny-
ing ourselves all that? At this
stage, in view of the Prime Minis-
ter's statement, is it necessary to
pursue this matter?

Shri Naushir Bharucha: Very neces-
sary.

Mr. Speaker: Today, shall we have
a discussion?

Shri Naupshir Bharucha: Not today;
this week.

Shri Khadilkar (Ahmednagar): Has
there been conveyed to the Govern-
ment of India any expression of re-
gret for all these incidents by the
head of the State who was recognis-
ed by the U.N., Mr. Kasavubu?

$hri Jawaharlal Nehru: Not that I
am aware of,

Shri H. N. Mukerjee: (Calcutta-
Central): I wish to submit that there
are many gquestions which arise in
our minds: the question, for example,
whether India is trying to move
along with comntries like Ghana,
Guinea and other Afro-Asian States
with whom we have proceeded toge-
ther in the United Nations in regard
to this matter. I am not pressing
that now. My point is, last time, the
Prime Minister had indicated his
readiness for a discussion at the ap-
propriate time. Many of us felt that
the Prime Minister's hands would be
strengthened if there was some kind
of an expression of the view of Par-
liament in regarq to this matter at
an appropriate time. Today, we have
got some facts which give rise to cer-
tain questions in our mind and that
is what my colleagues are getting up
to ask. We would like to have some
kind of an understanding in regard
to when if at all we will have a dis-
cussion of this matter. There are
certain questions which are cropping
up which have to be thrashed out on
the floor of the House and nowhere
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else. That is why I feel that the

Prime Minister should give us an

indication in regard to his readiness

for a debate.

Shri Ranga (Tenali): All the Gov-
ernments whose forces are there in
the Congo are represented at the U.N.
including our own Government. Their
delegation is already seated -there. Is
it not the proper thing for our Gov-
ermment, if they so wish and if the
Parliament also so wishes, to make
out our representations to the Secre-
tary-General and the UN. instead of
trying to debate that matter here in
this Parliament.

Shri Jawaharlal Nehru: There can-
not be a guestion now or hereafter
about any matter in regard to which
it may be said that this Parliament
cannot discuss. The only question %
be considered is the advisability of
discussion, that is allL . .

So far as this limited question is
concerned, these incidents and a cer-
tain lack of law and order, it is al-
ways there. At the present moment,
apart from the major Congo ques-
tion, the question always has been
that there should be a certain mea-
sure of security, but we just cannot
go about asking for security for our
750 men. I do not think it is either
necessary or desirable to talk so
much about that. They can look after
themselves in any circumstances, and
we cannot go about asking for secu-
rity. There are about 15 countries,
and if every one goes about asking
for security, if all the chowkidars
want the police to protect them, the
police want the army to protect
them, the army want something else
to protect them, it becomes impossible
They have to look after themselves
and take the risk. There it is. If
anything wrong happens, of course,
we must decide iff the circumstances
what we should do about it. So, I
do not think merely discussing this
state of law and order helps, because
everybody agrees there should be
law and order, and this kind of thimg
should be prevented.
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The real question, perhaps, which
hon, Members opposite have in mind
is the broad question of the Congo,
what should be done. Again, if the
House so wishes, we can discuss it.

Shri Ranga: Why discuss the broad
question of the Congo here?

Shri Jawaharlal Nehru: May I be
permitted?

But I confess that I do not myself
see in this rather ghifting situation
there, what profit it can give the
House in the near future, wunless
something happens, +to discusg this
matter. If we discuss it, well, we
either, if I may use the word, con-
demn the U.N. action, criticise it or
sommend it—one of the three. And
#0 we sit here and do what we think
is the right thing, no doubt, but
unfortunately rather interfere with
what is happening in the UN. I do
not myself see how that could be
helpful at this stage. If at a subse-
quent stage something happens, the
House may discuss it, but at the pre-
sent moment it is not likely to be
helptul. It is a difficult, complicated
situation. One does not know how
it would develop. Qur views are
fairly well known, and I repeat that
apart from the fact that law and
order should be maintained—that is
obvious—the second thing is that a
Brm central authority should fune-
tion.

Now, the U.N. has accepted Presi-
dent Kasavubu, Naturally a certain
prestige attaches to that. President
Kasavubu himself was accepted by
us and by every country, nobody has
challenged him. The point that had
arisen previously was not the fact of
his presidentship, but the question
as to what functiong the President
should exercise, that is the point,
whether the President could go out
of the way or exercise only his func-
tions. That was the matter in doubt.
There it is. But nobody can say that
things in the Congo are firmly estab-
Mshed. There is an element of flexi-
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bility and all that, and in the U.N.
our representatives and others are
perfectly cognizant of this fact, and
are trying to deal with it to the best
of their ability.

There is the gquestion of this com-
mission, a delegation going from the
U.N. I understand it is likely to go
in the course of a week or so. That
delegation will presumably report.
So, all these things are happening,
and I confess I do not see the ad-
vantage of our discussing this in the
near future till something further
develops. -

Shri Hem Barua: May I submit....

Mr, Speaker: This is endless. It is
only a question of a statement. Hon.
Members have stated whatever they
wanted to say, and have also got the
reaction of the hon., Prime Minister
that nothing has happened since, and
that it is in a fluid state. Let us wait
and see. The House is always epen
for hon. Members to discuss every
matter which is of great importance.
1 will also keep a watch. I also felt
that inasmuch President Kasavubu
had said that the delegation could go
and there was no difficulty, and since
he was also trying to have a rapproa-
chment between himself and the other
elements there, we could wait and see
it they settle the matter themselves.
If they do not, certainly I will allow
a discussion.

12.45 hrs.

COMPANIES (AMENDMENT) BILL—
Contd.

Mr. Speaker: The House will now
take up further clause by clause con-
sideratien of the Bill further to amend
the Companies Act, 1956, as reported
by the Joint Committee.

Time taken so far is 14 hours,
balance 3 hours 15 minutes. Time
taken on clause 98, 1 hour 38 minutes.
We have therefore about 2§ hours
left.
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So far asg clause 88 is concerned,
much of the debate in the general
discussion wag centred round it, and
most of the arguments have been
made The same thing is being re-
peated. The hon. Minister, after
hearing that, has stated that Govern-
ment is prepared to have a ceiling. I
therefore request that hon. Members
who have already taken part in this
debate may not seek another oppor-
tuni‘y now.

Shri M. R. Ma=ani (Ranchi-East):
Those who have moved amendments
ghould be allowed to speak briefly.

Mr. Speaker: It is not a very extra-
ordinary matter, it has been discus=-
sed. Merely b-cause an hon. Member
tables an amendment, he ought not to
insist always *hat he be heard. If
there are 500 amendments on a parti-
cular matter, I cannot go on hearing
every hon. Member.

Bhri M. R. Masani: There are only
about half a dozen amendments In
this case.

Mr. Speaker: Some of the hon.
M->mbers are, unfortunately, repeating
themselves.

Shrl Tangamani (Madurai): I want
to know whether the second reading
and the third reading are to be finish=
ed today. In that cass, the matter
can be adjusted. According to the
time fixed originally, we have 3}
hours more for the second reading. In
the second reading, only clause 98
remains. After this there will be only
clauses 1 and 2.

Mr. Speaker: I wou'd urge upon
hon. Members to conclude this by 3
O'clock when we have to start the
other work.

Shri M. R. Masani: Clause 08,
Mr. Speaker: The whole thing.

Shri M. R. Masani: Two hours can
be kept for the third reading. The
third reading will have to go on te-
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morrow. We can finish clause 98 jo-

day, between 2:30 and 3 P.M.

Mr, Speaker: Let us see,
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Bhri Tyagli (Dehra Dun): May I
ask if you are going by the list?

Shri Mahanty (Dhenkanal): There
can be no list of speakers on
amendments,

Mr. Chairman: There is ne ques-
ticn of list. Shri Tyagi.

Shrl Tyagi: I am grateful to you
for having given me an opportunity
of expressing myself. It is my re-
gret that today I happen to be in
absolute agreement with the Parties
in Opposition in this matter. 1 feel
this is g mistake which was once
committed, and now the Govern-
ment are repeating it, unfortunate-
Ly so near the elections, I am afraid
it will recoil on our Party in the
mext elections.

I am quite sure that elections are
not won by money. It is always om
the basis of the pr.nciples of a Party
and the sincerity and the manner in
which they have implemented their
past promises that the eleclions are
fought and won. Parties are elected
ar defeated on this basis. After
having tested a Party for a number
aof years, people decide whether they
should allow that Party again to go
into power or not. If we have not
behaved well, we do not want to
eome back on the Treasury Benches
on the strength of the money we
spend in elections. Let the country
decide cur fate. That is the best
criterion. I do no! think money is
#0 badly needed as my hon. friend.
Bhri Lal Bahadur Shastri, has made
out. I know it for a fact—Acharya
Kripalani made an allegation here
—and 1 have got personal know-
ledge of the fact that in the past
elec icns circulars were sent to sugar
€actories and textile mills to contri-
bute to Congress funds at a fixed rate
of so much per maund of sugar
manufactured or so many yards of
¢'oth manufactured. This is not a
subscrip‘ion.

‘Shri A, C. Guha (Barasat): By
whom was the circular issued?
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Shri Tyagi: Their associations were
approached and agreements were
made with the managing authorities
that they would contribute so much
to the Congress election fund. This
rate was applied to most of the face
tories in my own State. I say this is
corruption, whether it is the Congress
or any other body that ig involved.
India shall not tolerate any type of
corruption, whether it is official or
private. To permit these firms and
corporations to coniribute like this is
really undesirable. And what is the
rate? Five per cent of profits, It is
a surprise indeed.

Then the worst thing is that it will
be publicised. @ What doeg Shri
Shastri want us to face? They will
have scme funds. Not only for the
political Party but for the Lady
Mountbatten Memorial Fund as well,
contributions are already being col-
lected. I understand the ex-Private
Secretary to the Prime Minister,
Shri M. O. Mathai, is now moving
about collecting funds for that. That
will also ecme  under charitable
funds. It does not come for the love
of Lady Mountba‘ten—I bet. It
comes because the persons who are
admirers of the Prime Minister give
it. It is to please and appease those
who are in power, who have patron-
age to distribute, that these people
contribute funds. It is corruption—
absolute'y. There is no use hiding
the facts. Let us face facts as they
are. It breeds corruption.

I most humbly appeal to the Gov-
ernment as member of their own
Party to wi'hdraw from it. It will
bring a bad name to the Party.

Acharya Kripalani (Sitamarhi):
When they have power, they do not
care for name,

Shri Tyagi: The difficulty is that
we enjoy power and, therefore, we
mus* also share the liability. In the
Income-tax Act, there i{s a provision
under section 15B whereby 5 per
cent of the profit or Rs. 1 lakh,
whichever is less, given to charitable
trusts etc. is exempt from tax. After
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the 1st April 1960, this has been
raised to 7§ per cent or Rs. 1§ lakhs,
whichever is less. Now, we are say-
ing 5 per cent or Re. 25000. It f»
over and above the contribu.ion to
charitable funds which is already
income-tax tree,

The Minister of Commerce (Shri
Kanungo). No. That will be included
in this.

Shri Tyagi: So it will also ba in-
eome-tax free.

Shri Kanungo: No. But as regards
the absolute sum, that will be taken
into account in this.

Shri Tyagl: I am glad it is not over
and above that. But then it comes
to 5 per cent.

Shri Tangamani: If Rs. 1§ lakhs are
paid to a poli.ical party and nothing
is paid to charitable funds, wunder
section 293 (1) this amount of Rs. 1§
lakhs will be treated as having been
paid for a charitable purpose and it
will not be taxed.

Shri Tyagi: No, no. That is not so.
Any amount paid to political parties
wi'l bear the tax. It will not be in-
come-tax free,

Shri Eanungo: No, no.

Shri Tyagl: Will it be income-tax
free?

Shri Kanungo: Not necessarily.

Shri Tyagi: It it is ‘not necessari-
1y, then the elections are going to
be fought at the cost of the public
exchequer.

Shri A. C. Gaha: The position
should be properly clarifled. Our
impression is that any contribution
made to political parties would not
be made income-tax free. The Min-
ister says that it is not necessarily
0. What is the actual position?

Shri Tyagl: If it is income-tax
free, then every contribution will
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carry at least 4050 per

Governmen: money with it.

cent of

Shri Kanungo: No, no.
Shri Tyagi: What is the position?

Shri Eanango: I will reply to
that.

Shri Tyagi: This may be clarified
by my hon. friend. Now, they say
5 per cent or Rs. 25,000, whichever
is more. It means we can claim 5
per cent of the profit, which is some-
times Rs. 5 lakhs.

Shri H. N, Mukerjeo (Calcutta-
Central): At the rate of 5 per cent
or the profit, it would come to
Rs. 15 lakhs in the case of Tatas.

An. Hom. Member: Rs. 25000 is
the limit.

Shri Tyagi: It is not the limit, as I
understand it. My hon. friend is a
lawyer. The expression used iz, §
per cent or Rs, 25,000 whichever js
more., So if 5 per cent is more than
Rs. 25,000, what is the position?

Shri A. C. Guha: He has missed
the words ‘shall mot’ contribute more

than Rs. 25,000 or 5 per cent, which-
ever is more,

S8hri Tyagi: Shall not contribute?
I am confused about it It
may be clarified. I hope my hom
friend, Shri Kanungo, will kindly
clarify this as to whether it is 5
per cent of the overall profit er
Rs. 25,000 or 5 per cent of the profit
to the tune of Rs. 25,000 and not
more. If it is 5 per cent of the total
profit, it may come to lakhs.

Shri N. R, Ghesh (Cooch-Behar): I
5 per cent. of the profit is more than
Rs. 25,000, it will certainly be allowed.

Bhri Tyagi: If the profit is Rs 1
crore, 3 per cent. will come to Ra. 5§
lakhs,

Anyway, this point requires clarifi-
cation. I only want to impress on
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Government one thing. I have been
on those Benches, Here ] am remind-
ed of the straightforward manner in
which my colleague, Shri C. D. Desh-
mukh, treated this issue when the first
eleciions came and there was some
talk amongst politicians that some such
arrangement may be made and contri-
butions made by ccrporations and com-
panies may just be permitted. Shri
Peshmukh consulted me and 1 remem-
ber how straightforward he was. He
came forward in the House and said
that this is the money of the share-
holders and he could not allow them
to spend away that money. I submit
this money belongs to the shareholders.
There are already so many taxes. It
is after pay ng these taxes that the
shareholders’ profits are distributed. It
is fr:m those small shareholders’ pro-
fits that this 5 per cent. will come to
the political parties. Who has the
right to deprive these people against
their wishes? Suppose 1 am a share-
holder in a firm and the firm contri-
butes, for instance to the worst party,
the communist party or the Jan Sangh,
my money goes to the communist
party or to the Jan Sangh. How can
I perm’'t my m-mney to go to Jan Sangh
or to the communist party or to some
communal organisation? But, there is
no check. (Interruptions.)

. There will be no lack of funds if the
Government has behaved well and
promises to behave better in future
There will be no lack of funds. Even
private individuals will contribute. We
do not want cratributions from persons
who do not believe in our ideology.
Government will stand censored if
statistics are collected as to the con-
centration of industry in the hands of
the few during these five years. We
have done it. Let that be enquired
into. It is these contributions that we
are taking their prices. I dare say,
that are having effect on our policy
and shall have effect in future also.
The whole politics will become dirty.

There is corruption spreading every-
where. Today everybody is talking of
corruption. Lt is in this atmosphere
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that our Government has been advised
—I do not know by whom—:o have
this thing. When even opposition
parties that have freely taken advan-
tage do not want this, why are we
insisting for this privilege? I support
the amendments which have been pro-
posed by Mr. Masani.

There is another difficulty. In the
elections these very political parties
will take advantage of this, There will
be pamphlets in each constituency that
so much has been contributed to such
and such a party. I shall lose my vote.
I say I am speaking in my own self-
interest because if it were not publi-
cised I would not mind it. But it
would be publicised as “‘corruption”.

Shri M. R. Masani: Sir, may I speak
in support of my 4 amendments and
explain them briefly to the House?
But, before I do that I would like to
express my sense of appreciation of
the spirit in which the M nister of
Commerce and Industry spoke yester-
day; and particularly, his declaration
that this decision will be left to the
free vote of the House. That is a very
healthy precedent. This is not an
issue on which parties should vote as
parties. And I may mention to h'm
that, so far as my Group is concern-
ed, we also believe in voting like this,
the principle of free vote and no whip
should be issued by any political
party. I was heartened also to see
my esteemed friend, Shri Tyagi, taking
advantage of that freedem of discus-
sion and vote to express his position
against the Minister's position. I do
hope that when the House divides
later today or tomorrow on this clause,
Members of all parties will exercise
this freedom—including the ruling
party—which is given to them. (Inter-
ruption.) Because that is the acid test
of the sincerity of a free vote.

To deal with one of the small issues
first, Government companies. The hon.
Minister yesterday made g very sound
declaration of government policy that
government companies would not be
allowed to contribute to politieal
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funds. That is only to be expected of
any decent democratic government.
(Interruptions.) But, as I mentioned
yesterday in an interruption, the pre-
sent Government is not a permanent
Government, In a democracy, the
government of the day changes and
should change every now and again.
We cannot commit those who are going
to succeed us.

Acharya Kripalani: They are unique
people,

Shri M. R. Masani: Even today or
tomorrow there may be a State Gov-
emnment which is of a different politi-
cal colour. The hon. Minister said that
he hoped that the present State Gov-
ernments would line up behind him in
this policy declaration. A years ago
there was a Communist Government in
Kerala and supposing there is a Swa-
tantra Government two years later in
one of the States (Shri Tyagi: God
forbid!) I want that those govern-
ments should also be bound to respect
this position that public corporations
and companieg should not be free to
contribute to the funds of ther own
political parties. Therefore, I must say
that I deplore the refusal of the hon.
Minister to accept my amendment No.
78 which would staturorily bar what
he also agrees should be barred. I am
afraid he is leaving a loophole which
is quite unnecessary; and I would still
request him to reconsider the matter
and accept my emendment No. 78
which is entirely in line with his
wishes.

The second point is publicity. The
Minister has claimed that the present
Bill gives publicity to corporate dona-
tions. This is true only in a limited
sense. That publicity is likely to come
too late. We all know that big con-
tributions are made by corporate bodieg
in the twelve months before a general
election. These contributions, there-
fore, would be made some time in 1961
or early in 1962, The hon. Minister
knows that the balance-sheets of those
companies will not be published before
polling but after polling, after the 31st
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March, 1962. What then is the value of
publicity after the event? What is the
value of closing the stable door after
the horse has run away? . If the hon.
Minister really wants that the people
of India should know to what parties
what companies have contributed
funds, then, logically, he must accept
amendment No. 79 in my name or the
other amendment that stands in the
name of Shri Bharucha which stands
for advertising the fact of contribu-

tHon within 30 days of the contribution

being made. It is only then that the

Minister can claim that the law will

give publicity to such donations; other-

wise, with all respect, the publicity

claimed for it will be an eye-wash.

Then we come to the main issue; and
on that main issue I commend to the
House my amendments Nos. 1 and 14
Amendment No. 14 would seek to stop
the board of directors under section
293 from making contributions tp poli-
tical parties or funds: while amend-
ment No. 1 would stop companies alto-
gether from permitt ng such contribu--
tions by saying that there should be a-
new clause after sub-section (1) of
section 13. That would read:

“Provided that the objects set
out in the memorandum of a com-
pany shall not include the making
of any contributions to any politi-
cal party or political fund.”

If these two amendments were
accepted, then, neither the board of
directcrs nor the company could make
political contributions.

The hon. Minister yesterday an-
nounced a ceiling on what the general
body of a company can do. I welcome
the spirit of that announcement and
also its content because there is no
doubt that it sets some limit on the
funds that a company can vite away;
and it brings them on the same level
with the board of directors as to dis-
cretion. I, therefore, welcome this as
a move in the right direction. The hon.
Minister has put some limits on the
evil that we want to eradicate. I am
sure he will be the first to appreciate
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that limiting an evil is not the same
thing as fighting it outright. Since
sur stand is that corp cate contribu-
tion should be banned altogether, while
I would personally welcome the limit
that he has now made, still I feel that
the principle must be opposed and
should be rejected.

The hon. Minister gave certain argu-
ments in advance of his case. I shall
very briefly try to deal with them.
The first argument was tha: money
was needed for campaigns and that if
money was prohibited by resolution
of the company or board, then, some
corporate money would find its way
into the coffers of political parties by
under-hand means, by the faking of
accounts, as he himself put it. I must
say 1 was rather confused by this
argument. Some cf us believe that you
cannol make people good by legisla-
tion. And my own party believes that
there are limits to State regulation in
effec'ing human behaviour. ( nterrup-
tions.) We cannot create angels by
legislation.

An Hon. Member: Everybody will
agree with that.

8hri M. R. Masani: The hon. Minis-
ter has argued, all throughout the Bill,
in the Joint Committee and here, that
by passing regulat.ry clauses he is
going to make company administra=
tion clean. The same argument he has
used in th's case, that the change of
the law will not stop certain malprac-
tices, equally applies to the 200 and
odd clauses of the Bill. In other words,
logically, this Bill is useless and the
Company Act is useless because people
will do exacily what they do, law or
no law. Therefore, since the H-use
and the Government are committed
to the thesis that by passing a law we
make it effective—if that is not so,
what is the Company Law Administra-
tion there for? Let him also apply
the same logic to this clause and say
that if we ban contributions it will
really be a ban just as he strives to
etop take-over bids and corruption of
every kind. He can also apply this to
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the same extent. We agree that all
laws that are passed by Parliament
cannot be 100 per cent. effective. To
the extent the Company Law is effec-
tive, this ban would also be effective.
Therefore, I am afraid the hon. Min-
ister was not consistent on this point.
The second argument was not only
mimey corrupts; other things alsp cor-
rupt. I respectfully agree. I would
say that something corrupts much more
than money and that is power,

Shri Tyagi: It does.

Shri M. R. Masani: The purpose of
these amendmen's is to stop the con-
centration of power in a few hands.
As Acharya Vinobha Bhave has said,
here all power is concentrated in five
or six hands and that is dangerous for
the country. By these amendments
we are trying to stop money power
from being allied to political power,
s0 that those who conirol money pawer
are kept aloof fr m those who have
the political power. n that way a
system of checks and balances is creat-
ed for human liberty and prosper ty.
But if those with money power also
get political power and come close
together and form a coalition as is
being done in the country before our
eyes, then you get the most dangerous
vested interest unparallelled in history,
That ig the State Capitalist vested in-
terests of those in office and their han-
gers on in the world of business they
are coming on top today. So, if the
hon. Minister agrees that power cor-
rupts, then he would be well-advised
to accept these amendments because it
will keep power divided between those
in office and those with money.

The third argument was that those
who gave money did not decide poli-
cies. I entirely agree with him  That
is the principle of his Party as well
as my own and I return the compli-
ment which he paid yesterday that
neither of our parties is going to be
influenced by contribution so far as
far as the ideology is concerned. But
I am afraid the hon. Minister has mis-
understood the argument. It is not
influence on the ideology; it is influ-
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ence on the day-to-day administration
of Government po.icy. It is the ad-
ministrative acts of the Government of
the day that will be influenced.

What are the administrative acts?
Who shall produce a car and who shall
produce a tank? Where shall it be
produced? Who will have a permit or
licence? Who will export the raw
material? This is the quid pro quo
for the donations given,

The hon, Minister frankly said that
the capitalists were unhappy with the
Congress policy and asked: why then
do they contribute. He gave the
answer; the Congress organisation can
deliver the goods, In a different sense
from what he meant, that is exactly
my pont also. The Congress can deii-
ver the goods which no Opposition
Party can. And what are the goods?
The goods are the various things that
are convertible into hard cash:
licences, permits, facilities, priorities
and so on. These are the things that
are converitible into cash at a profit,
these are the goods that the Congress
Party alone can deliver today There-
fore, I entirely agree with the hon.
Minster that it ig the capacity to deli-
wer the goods that the ruling Party has
which makes it the favoured party and
not belief in its jdeology. The proof
of the pudding is in the eating.

The hon. Minister yesterday quoted
several judgments and also the Shastri
Committee report. Let me quote, to
correct and restore the balance, from
the report of the L.I.C, Enquiry Com-=
mission, headed by a very distinguish-
ed jurist. Justice Vivian Bose, This
is what the Bose Commission hag to
say:

“After all Mr. Mundhra is not a
philanthropist and would not show-
er these indulgences on Govern-
ment and the organisation that
places it in power without the
hope of favours to come that
would outweigh his apparent sac-
rifices. From his point of view,
these were sound business invest-
ments, and in any case, the money
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did not come from his pocket. The
shareholders would have to bear
the brunt . . . So far as the record
goes, the only motive that suggests
itself (for the Mundhra deal) is
a quid pro quo 1or the donations
given by Mr. Mundhra to the Con-
gress Funds and an attempt to ful-
fil the promises made to him (by
certain M:nisters) about the Kan-
pur Mills.”

This is as independent a source as the
sourceg which the hon, Minister com-
mended to our attention yesterday,

Acharya Kripalani: Therefore, that
judgment was rejected! . . . (Interrup-
tions.)

Shri M. R. Masani: Now, I have been
asked: why do the business people
contribute to Congress funds? I can
give two or three answers. First, a
very small number of people may
happen to agree with Congress policies.
The Minister himself knows that the
class to which he refers are not happy
about the disastrous policies of the
present Government, but there is a
small class of these people who may
be in agreement. I am glad that yes-
terday, the hon Minister quoted from
the judgment of Justice Tendulkar and
I am quoting from his speech yester-
day:

“Justice Tendulkar drew a line
of distinction between supporting
a candidate or party with whose
policies the company was in sub-
stantial agreement, or supporting
a party or candidate who would,
for a consideration in the shape of
contribution from the company,
support the policy of the company,
irrespective of the view of the
party or the candidate concerned.”

I am prepared to concede that there
may be some businessmen—a small
number—who happen to agree with the
Government’s policies. But, if I may
make bold to say, 90 per cent of those
who give contributions to the Congress
funds do not belong to that category;
they belong to two other categories
and they are moved by two other con--



3109 Companies

[Shri M. R. Masani]

siderations, Either they are good
businessmen, who are frightened of
reprisals, who are frightened of being
punished through a controlled economy
for not giving money to the Congress
funds or for daring to give it to Oppu-
sition Parties, I can vouch from per-
sonal experience for large numbers of
‘businessmen who have told me: we
dare not give your party money be-
cause we shall be punished by repri-
sals and retributions by a vindictive
Government, I do say that the charge
is perhaps unfair. I certainly argued
with them that for the citizens of a
free country, this is a cowardly atti-
tude and they should have the courage
to trust the bona fides of the Govern-
ment of the day; if they are in trouble
in any matter, the people at the top
of the Government would intervene
and see that injustice was not done to
them. They replied: “You are an
Utopian; you do not know what you
are talking about. We know where
the shoe pinhes and what sort of peo-
ple we are dealing with. We know
whether they will be fair ag in gther
democracies.” I said that they were
unjust. Cases of vindictiveness might
have been there, but I do not believe,
that my hon. friend there, for instance,
wou'd utilise his political power to
punish those who help the Opposition
Parties. The fact remains that this
feeling is wide spread among the class
of people whom we are discussing.

Now, Sir, there ig ancther class of
businessmen, corrupt and bad busi-
nessmen, who want, the quick rupee
to feather their own nests and line
their pockets and who do not care two
hoots for democracy or free enterprise
or anything at all so long as they reap
their returns in the coming twelve
months. They are the third class of
businessmen that make contributions
and Justice Vivian Bose shows how
they get their quid pro quo in hard
cash.

Mr. Chairman: The hon. Member's
time is up,

Shri M. B. Masani: Therefore, Sir,
the issue is not one whether a com-
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pany should voluntarily be allowed to
contribute but the issue is whether
coercive methods to get company
funds should be removed and whether
the company funds should be permit-
ted to be raided by those who speak
on behalf of the ruling political Party
against the wishes of those who d's-
agree with the ideology of that party,
who think that thig policy is leading
the country to disaster, That is the
real issue,

If I am told again that these contri-
butions will be voluntary in the com-
ing twelve months, all I can say is
that they will be about as voluntary as
the election of the Chief Minister of
Uttar Pradesh will be voluntary to-
mOrrow morning,

Shri Tyagi: The UP. Chief Minis-
ter’s election has nothing to do with
contributions of companies,

Mr. Chairman: It is his own opi-
nion. Now, Shri Heda,

Shri Heda (Nizamabad): Sir, Shri
Masani is generaly right but this time
he ig very wrong. The Chief Minis-
ter of UP. is not going to be elected
tomorrow.

Sk M. B. Masant: Maybe, the day
after.

Shri Heda: Not even day after.

Shri M. R. Masani: Whenever he is
elected, it will not be a free choice.

Shri Heda: Mr, Chairman, this
problem has been discussed earlier
also and I find the same arguments
have been advanced from the respect-
ed hon. Members belonging to the
Opposition. I am really amused te
see that even a great stalwart like
Acharya Kripalani, whose wisdom we
respect, has fallen a prey to the fal-
lacy created by communist friends . . .
(Interruptions.) The communists
have always tried to plead a line
that private sector should be given no
allowance and that the existence of
the private sector is equal to capita-
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lism and therefore any demoeracy
that allows any private sector any
scope ig a capitalist democracy.
Acharya Kripalanj has fallen g prey
to this fallacy and so he equates
democracy with capitalism simply
because there ig a corporate sector
which may use its discretion and help
this party or that party. Since he
has no party, he may not get anything
out of it and therefore he does not
like the very idea.

Let us be clear about this: whether
he wants the private sector to live
or not. It is quite irrelevant whether
it is a corporate body or a private
businessman. The real issue is whe-
ther there is going to be any free
economy or private sector or every-
thing is going to be natiomalised. If
everything is not going to be nationa-
lised and the people are free to under-
take their occupation, business, trade
or industry, then whether they are
persons or they are corporate bodies
they would contribute to the develop-
ment of democracy, and one of the
functions for the development of
democracy is to see that the elections
are run fairly and adequately.

Sir, even Acharya Kripalani was
not as vehement on the contributions
from individual persons as he was
on the contributiong from companies.
He wag not very clear, but I think he
may go to the extent of saying that
he does not want any contribution,
say, above Rs. 5,000 or some other
sum, from a single individual. Whe-
ther he holds such a view or not I do
not know, but unless he holds such
a view I think he will not be consis-
tent in his vehemence against the
eontributions from the corporate sec-
tor. The short point involved in this
clause ig that....... .

Acharya Kripalani: Sir, my name
ig being repeatedly mentioned. I may
tell the hon. Member that we are
living under an economy in which an
individual has a right. I do not think
he should have the right, but he has
the right to drink away his mone¥, t6
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brothel away hig mondy, to gamble
away his money, to do anything with
his money. We are not concerned
with that We are concerned
with public corporations. When you
have a society which does not allow
an individual to do these things......

Shri Heda: 1 am sorry, Sir, that
Acharya Kripalani even when an
opportunity was given has not made
the point clear.

Acharya Kripalani: What can I do
with the brains,

Shri Heda: The point involved ie
whether we allow any contribution
from private individuals to political
parties to run the elections or not. If
that is allowed the question that
ariseg is, when we allow persons why
not companies? This js the only small
point involved in this clause, It is
not a very big point. Had he brought
a BHill or a resolution banning all
individual contributions to political
parties at the time of elections that
would have been quite a different

thing.

Another fallacy under which
Acharya Kripalani is working and
which is again implied in his interrup-
tion just now—I am sorry to find that
even Shri Masani is working under
that fallacy—is that every contribu-
tion to the political party is an evil

Shri M. R. Masani: Only corporate
contributions, not private.

Shri Heda: I will come to it
Acharya Kripalani just now inter-
rupted to say that individuals who
want to squander away their money
are free to do so.

Acharya Kripalani: I said that we
live in a society where individuals
are permitted to do that. I do not
say that anybody should squander
away his money. (Interruption).

Shri Heda: The point iz whether
contributions are necessary for
déveloping or running the democracy
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that we have chosen for ourselves.
The elections are being conducted
and If we want that the poorer
strata and the middle classes are to
be represented in this House in equal
numbers if not more, then contribu-
tions are necessary. The only small
point is, if they have to come from
private persons why not they come
from the corporate sector also?

Acharya Kripalani: You admit that
it is a small point.

Shri Heda: There may be a few
persons who for fighting their elec-
tions may not need any expenditure,
While we are happy to know that
there are such persons in the country
even tolay, they are very few and
their number ig limited. For their
sake we cannot change the whole
thing.

The second point to which 1 would
refer ig the publicity point made by
Shri Masani. His point is that the
publicity given to the name of the
party should be done immediately
within 30 days. His argument implies
that if the publicity is given imme-
diately it will go against the party.
What does that mean? He means that
a contribution by a corporate sector
to any political party is an evil

Shri M. R. Masani: To socialist
party.

Shri Heda: That a party wedded to
free enterprise has come forward with
thig view is just a dilemma, and if I
say that it is nothing but a political
stunt I do not think I will be very
wIong.

Shri M, B. Masani: Accept it and
you can find out; it is very easy.

Shri Heda: When I participated at
the time of the general discussion on
this Bill I had asked two specific
gquestions. What iz the proportion of
the total contributions coming from
the corporate sector to the total com-
tributiong of any political party? Take
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the case of Congress er any other
party. My own view is that the
corporate sector does not contribute
more than 3 per cent. -

Shri Tyagi: Then why bother?
Acharya Kripalani: Why worry?

Shri Heda: I had replied that polms
last time. Since no principle is im-
volved in it why should we particular-
ly ban the corporate sector only?
Why should we differentiate between
a contribution from a private person
and a contribution from a corporate
body? I woull rather put it the other
way. If you call these contributions
as evils—I do npot subscribe to that
view—I think the contribution from
the corporate sector iz a lesser evil
than the contribution from a private
person, taking into account the influ-
ences good or bad emanating from a
person and the influences good or bad
emanating from the corporate sector.
Well, it ig not necessary for me to
illustrate this point, because if one
person—X, Y or Z—contributes Ra.
10,000 or Rs. 25,000 to somebody that
somebody naturally feels that there
is a person who has contributed so
much. If the same money comes from
a company it is just possible that your
own voters, the people of your own
constituency may be its shareholders.
It comes from a wider circle, it is not
a private or personal money. There-
fore, the influences good or bad from
the contribution from g corporate
body would be far less than what we
are allowing in general practice.
Therefore, Shri Maszani's idea that if
publicity is given immediately the
party which receiveg the contribution
will go into the bad books of the
voters and they will vote against does
not hold any ground.

Shri M. R, Masani: Then why shirk
it?

Shri Tyagl: Let it be immediately
after the elections are over.
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Shri Heda: It should be a practical
suggestion. The moot point is, if
any body wantg to play some trick,
then more than me Shri Masand
Jknows that inspite of the 30 days
limit if any corporate body wants to
publish the name after the elections
‘It can very easily do it.

Shri M. R. Masani: There will be a
penalty—apply the law.

Shri Heda: If the interval between
the date of the contribution and the
date of elections ig only ten days what
will happen to the 30 days limit?
‘Therefore, I am just mentioning that
if anybody wants to do something
willfully there are hundred and one
ways of doing it. That iz not the
point. ‘This does not also involve any
pertinent point. After all, in this
election people will go by the contri-
bution that they received in the last
elections. Again, any election is not a
final election. The elections are there
every five years. Every hon. Member
of this House faces jt. Therefore, to
press for the 30 days limit there is no
particular point.

Shri Masani has also stressed that
we should categorically by provision
in the law ban Government companieg
from making any contributions. The
Government has made an announce-
ment that no Government company
will make any contribution,

An Hon. Member: Central Govern-
ment.

Shri Heda: What was the practice
last year. So far we have not heard
any Government company having
made any contribution to any politi-
ral party, much less to the Congresa
Party. If this is the practice, then as
a practical man and as a man believ-
ing in democracy and the need for
developing healthy conventions he
should come forward and say that
this amendment is not necessary
because of the practice of the Gov-
ernment and the same will be follow-
ed by the successive governments.
Therefore, to insist on this amend-

. ment would only mean that he has
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less faith in the working of deme-
cracy in which we have to develop
conventions. He himself has stated at
a later stage that everything is not
controlled by the law, but here he
wants this particular thing, which
does not need any control and which
is already hundred per cent control-
led, to be controlled by law. Well,
there is a contradiction in hig think-
ing. So, let us be very clear about
these two factors. Firstly, a contribu-
tion by a person or a company is not
an evil, It is a necessity, if we want
to run the democracy that we have
chosen for ourselves.

Shri Masani has given two motives
for such contributions.

Shri M. R. Masani: Three.

Shrl Heda: The third one is quite
good. I am referring only to those
other two motives: one was out of
fear and the other wag with a view te
corruption. The society that we are
developing is such that, if not totally,
at least in a very short time—at least
that is our aim—there should be neo
man afraid of anybody or there
should be no man who would like to
corrupt any political party. Efforts
may be there, but we have to see
whether there was any party which
fell g prey to this.

In the last discussion, Shri Morarka
specifically asked this que.tion. I
repeat the same gquestion: not a single
instance comes forward and he him-
self admits that according to Justice
Tundelkar's first category of contri-
bution, a contribution may be with a
view to support the general policy of
the party. In spite of that, he inter-
prets every contribution to be emanat-
ing out of the fear motive which is
the second category or through cor-
rupt motive which is the third one.
I think it is not fair,

Shri M. B, Masani: It is accurate

Shri Heda: Let me tell him an-
other thing. The fear is not there
only of the party in power, There
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is fear of the Opposition also, the big
" business. (Interruptions). As Shri

. Masanj has access to big business, so
" too do I happen to have it. Scores of
big business men have told me some
stories—some have told me some
stories and others have told me other

' stories—that they are afraid that

.

- party.

some propagan a or publicity about
their undertaking or dealings may be
taken up by the Opposition, and
therefore, they have necessarily to
keep them in good moods. They do
it.

Shri Tyagi: That is equally bad

Shri Heda: I do not like to refer
to one aspect here about trade
unionists, but we have seen this
phenomenon time and again, namely,
that the labour leaders or.trade union
leaders get the contributions from the
companies, from the factories mnot

- only in the shape of actual cash which

does not generally accounted for, hut
in the shape of vehicles and so many
other facilities. Why? Is not there
a fear motive or a corruption motive?
It is very difficult to judge whether
it is a corruption motive or fear
motive or whether they want that the

" trade union has a place in the demo-

cracy and therefore they must also
exist.

Lastly, let me tell my hon. friends
that all these contributions by the
corporate sector may not go to the
party in power. Shri Masani was
good enough to tell wus that 90 per
cent of the big business is angry with
the Congress. If that is so, %0 per
cent of the contributions from the
corporate sector will go to.

An Hon. Member: Shri Masani's
(Interruptions).

Shrl Heda:....the Opposition from
‘the rightist direction, to the Congress
Party, (Interruptior).

Acharya Kripalani: He is willing to
" forgo that.
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Shri Heda: There is another factor:

_the corporate sector may not give all

its contributions to only one party.

‘It may divide the contributions to
~other parties also.

I think if we want
to discourage this, then there will be
no good future or bright future for
the running of our democracy. There-
fore, I strongly support clause 98 and
the amendment moved by the Govern-
ment.

Mr. Chairman: Shri Asoka Mehta
I would request him to be very brief.

Shri Asoka Mehts (Muzaffarpur): 1
am always very brief. Under our
election law, while there is a ceiling
on expenditure as far ag individual
candidates are comncerned, that ceiling
can be exceeded or that ceiling is
not, in anyway affected by the money
that is spent by the sponsoring
parties. Therefore, if these contribu-
tions were going to individual candi-
dates they were to be accounted for
in their election returns, one could
have taken one wview. But, where
they are not going into the accounts
of the indiviiual candidates but will
be spent only by the sponsoring party,
then, a very peculiar situation arises
which I hope, our hon. friends who
are talking about the need for a
democratic functioning of the nation,
will take into consideration.

Then, I am happy to know that the
Minister said that as far as Govern-
ment companies are concerned, they
will not be contributing money, but
may 1 draw his attention to the fact
that a number of souvenirs have been
brought out by the Congress Party,

" both at the Central level and at the
_State level, and a very high price ls

charged for advertisements therein—
Rs. 3,000 or Rs. 5,000 per page. We
souvenirs
and we know the limited sphere of

their circulation. These are patron-
_ age advertisements.

May I ask him
" to find out and enquire how many
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Government companies have contri-
buted advertisements to the
souvenirs?

Shri Tyagl: It is a pity they have.

Shri Asoka Mehta: Therefore, to
say that patronage is not being ex-
tended by the Government companies
to a particular political party but to
other political parties also would not
be wholly true.

The third thing is, I would beg of
the Minister of Commerce and Indus-
try to lay on the Table—not in his
capacity as Minister of Commerce and
Industry but as an outstanding leader
of the Congress Party—the names of
those 50 companies or business houses
In India that contributed Rs. 2 crores
to the Congress election funds in the
last election. I say this with a full
sense of responsibility, that Rs. 2
crores were collected from 50 busi-
ness houses in India.

Shri Tyagi: How do you know?
(Interruption).

Shri Asoka Mehta: Do you want
me to tell you It is not done; I am
only saying that it is for the hon. Lal
Bahadur Shastri to deny it and I shall
accept it.

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
Collected by whom?

Shri Asoka Mehta: By people in
the previous Government.

Shri Lal Bahadar Shastri: No; I am
only enquiring if the hon. Member
refers to the All-India Congress Com-
mittee.

Shri Asoka Mehta: Yes.

Shri La] Bahadur Shastri: I may
humbly say that I can categorically
deny the fact that Rs. 2 crores were
collected by the All-India Congress

‘Shri Asoka Mehta: If it is neces-
say that thig matter is to be gone ‘inte,
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I would be quite happy to produce a
list of these 50 companies. I do not
know whether one can produce them
with the list of peroons (Interrup-
tions) but the documents may be:
there and they should be available-
to the company law administration;
the company law administration has
all the balance-sheets.

Shri Sinhasan Singh (Gorakhpur):
Let him produce the lists.

Shri Asoka Mehta: Sir, may I be-
permitted to proceed. The hon. Mem-
ber can answer later on.

Shri Sinhasan Singh: Only one:
request I am making.

Mr. Chalrman: Order, order. Let.
Shri Asoka Mehta proceed.

Shri Asoka Mehta: The company
law admoginistration has all the balance-
sheets. May I suggest that those
balance-sheets should be gone into,.
for the year before last general elec-
tions? Let us know from them—many
others may also be available to the
company law administration—what
company has contributed how much.

Shri Tyagl: The election fund was.
different from the All-India funds!

Shri Asoka Mehta: I have no idea.
Let us not quibble with these things.
The question is whether 50 business
houses in India contributed to the
Congress election funds, Rs. 2 crores
or not.

Secondly, I would like to know to
what extent those 50 business houses
have been favoured in the various
development programmes that have
been undertaken, and whether there-
were any business houses that refused
to contribute and what has been the
extent of assistance offered to them in
the development programmes, for
the last four years. Surely, these
are absolute facts which can be as-
eertained and placed before the
House, :

Lastly, I would like to point out
that it would be wvery useful and
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would be very saultary if the
Minister would assure us that at
least six weeks or one month
‘before the elections, he will place
before this House—because the
House will be there and the elec-
tions are in March, 1962— say, early
in February when we meet—a list
Let us know from all the companies
what is the coniribution they have
paid to different political parties. Let
there be such a kind of White Paper
placed belore us, so that the whole
«country will know. Let people vote
know ng these things. 1 have no
objection to people doing whatever
they like after they know the facts.
The only thing that we want in demo-
cracy is, let not facts be hidden.
Once they know it, knowingly, if
they want to return certain people to
power, it is their business. (Interrup-
‘tion).

Shri Sinhasan Singh rose—

Shri Asoka Mehta: After the elec-
‘tions, the people may not remember
‘who contributed for whom. Public
memory is proverbially short. They
ought to know who had contributed
to the elections of whom and if with
that knowledge representatives are
elected, I have no complaint. I do not
think that will handicap anyone in
anyway. They should know before the
elect'ons. Let this be known before-
hand, so that people may know who
has contributed and in what way, I
am in favour of political parties hav-
ing to register, wi‘h whatever autho-
rity you may decide, what finances
they get. Let people know what are
‘the sources of finance for  political
-parties. As we do it for the purpose
of elections, let every year the poli-
‘tical parties be asked to file the’r ac-
«wounts and sources of income with all
the receipt-books and vouchers, with
-any authority you want to set up,

As far ag finances of political par-
‘ties are concerned, let there be as
much of scrutiny as possible. What-
<ver be the party, just as there s
-auditing of public companies, there
:should be auditing of the accounts of
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political parties. We are are also res-
ponsib.e organisa.ions. We have a
great responsibility towards the
people. Let it noi be said that we are
doing things in a manner which is
undermining the trust and confidence
of our people. I am not attacking A
or B party. If we are to survive as a
democ acy—we know what kinds of
difficulties are being created all-
round—we shall have to set up certain
standards.

I appealed on the last occasion to the
Minister for whom, I said, 1 have the
highest of respect and if you will per-
mit me to say so, deep affection.
Therefore, I am saying ithat these are
things which are told to us by very
responsible people, both in public life
as well as in industrial life and it will
be useful if in these matters, there is
no atti‘ude of hushing up anything,
Let facts be brought ocut and you may
do whatever you want after taking
the people into confidence. Informa-
tion is the life-breath of democracy
and let not that life-breath be denied
to our people,

Shri Sinhasap Singh: I wi'l request
the hon. Member h'mself to place that
list before the House. The House
must appreciate the spirit which he is
expressing. I am also expressing the
same spirit. That list may be placed
before the House. Government may
or may not place the list before the
House. He may place the list before
the House, so that we may know the
facts.

An Hon. Member:
place the list?

Shri Sinhasan Singh: If he has got
the 1'st, he may place the list before
the House. Government may or may
pot do ‘hat, but in this session itse'f
he may place the list before the House
and we may know the full facts.
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Shri Naushir Bharucha (East Khan-
desh): I will confine my remarks,
which will be brief, to a few amend-
ments which I have tabled, and the
purpose of the amendments is not
very different from what the hon.
Minister in charge of the Bill said he
proposes to do, The hon. Minister,
justifying the political contributions
from corporate bodies, said that so
long as such contributions were attend-
ed with the desired publicity, there
was nothing morally wrong about
them, Much less, can anybody find
tault with Government for accepting
such contributions. In that case I do
not see why the amendment which I
have moved and which says:
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“Every company, within ome
month of it having contributed
any amount under clause (e) of
sub-section (1) to any  political
party, shall advertise, in two local
news papers, of which one shall
be in English language and the
other the language of the
State, the fact of such eontribu-
tion, and shall”

cannot be accepted. Sir, through you
may I invite the attention of the hon,
Minister to the point that I am mak-
ing?

Shri Lal Bahadur Shastri: I was
hearing him,

Shri Naushir Bharucha: I am glad
that he was hearing me. What I
really fail to see is that if you are all
agreed on it, apart from our funda- .
mental objection to this, if contribu-
tions have to be permitted under the
Act and if we all agree that they
should be attendant with publicity,
what is the harm in every company
being compelled as soon as it receives
a contribution to put within one
month of it that fact down in two
newspapers, one in English and the
other in a paper in the State langu-
age? If this is done, the purpose
which I have been given to under-
stand and which my hon, friend, Shri
Asoka Mehta had in view, would be
served.

The gbject is this. Take, for ins-
tance, the next political contributions
which would be available for the elec-
tion in March, 1962, These will be
available sometime in September or
October 1961, but we will not know
anything of it till perhaps the end of
19¢2 if they are published only in the
profit and loss accounts, In the mean
time the advantage would have been
obtained and the principle of demo-
cracy which means that the public
should be kept informed of political
matters would be undermined because
the public would be informed too late
after they have voted for the wrong
party, may be, the congress party.
Therefore my submission is that if the
ruling party is really sincere about
its professions—and I take it that it
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is sincere—ang if the leaders think
that there is nothing wrong in con-
tributions, le! this fact be advertised,

Apart from that, I have a few other
points to make, Shri Asoka Mehta
made a very valued and concrete sug-
gestion, namely, just as we feel about
our statutory corporations’ accounts
and reports being published, why not
by a statute all political organisations
and parties be compelled to publish
the balance sheets, statements of ex-
penditure, their income ang every-
thing and put them fully before the
public? That should be a statutory
obligation.

There is a third point which I am
making and it is this, Let us not
imagine that simply because we are
going to accept the amendment which
the Government has moved every con-
tribution which a political party or a

political body receives can be brought
to light even through the company’s
accounts, ‘There are ways and ways
of circumventing this particular sec-
tion and the amendment which the
Government have brought. I can, if
I am a leader of a political party, re-
ceive contribution today and yet after
complying with tne law I can so man-
age the affairs that the thing cannot
be known, It can be done. Therefore
the correct way is that companies and
political parties must be compelled
statutorily to publish their accounts,

I may say that I have moved this
amendment but this is without aban-
doning our fundamenta' objection that
political contributions by  corporate
bodies in themselves are pernicious
and must not be accepted. I would
like to make that clear. I repeat that
today the Government may pocket
corporate finance, but tomorrow cor-
porate finance will pocket the Govern-
ment,

Shri Mahanty (Dhenkanal): Mr.
Chairman, Sir, my view on this ques-
tion i3 well-known to this House.
Two years ago I had the honour and
privilege of sponsoring a private
Member's Bill to amend section 298
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of the Indian Companies Act to pro-
hibit contribution of funds by the
companies to political parties. But
since then, the way, the manner in
which and the vehemence with which
this debate has been carried on boh
by its protagonists and antagonists
outside this House and in the press has
mollified my opposition to this provi-
sion, Today there has been an occa-
sion for me to receive my old pas-
tures,

I would beg of this House to sepa-
rate ithe ethical aspect of the question
from the political aspect. If the
ethical aspec! is going to be confused
with the political aspect, the legal as-
pect and the constitutional aspect, no
justice can be done to this. It is true,
as Justice Tendulkar of the Bombay
High Court had held, tha' contribu-
tions by companies to political parties”
funds are capable of corrupting the
very spring and the very basis of our
political life, I am aware of the judi-
cial obiter dicta which have been
passed by the Bombay and tne Calcut-
ta High Courts, But nonetheless 1
ask a limited question. Has not an
individual his fundamental right to
contribute to any fund, be it political
or otherwise? What is the funda-
mental right of an individual is also
the fundamental right of a corporate
body or a company. The question is
what should be the reasonable res-
{raint. Like a'l fundamental freedoms
in this matter also, the question
of reasonable restraint comes in, If
you cannot take away the right of an
individual to sponsor and finance a
political party, certainly that freedom
is extended to the corporate body or
a group of bodies.

In our Constitution no freedom is
unrelated. Therefore the question of
reasonable retraint comes in. Now the
limited issue before us is what should
be that reasonable restraint, If we
look at the genesis of this clause, we
will find that section 86 of the Indian
Companies Act, 1913, had no ceiling
absolutely whatsoever for companies
to contribute to political party funds.
Section 86 of the old Indian Companieg
Act had placed no limit, ceiling or res-
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traint on contributions to political
party funds,

Thereafier when the Act came in
1956, through various processes a ceil-
ing was placed at Rs, 5000 or § per
cent of profit whichever was higher
under a proviso, The limited quest.on
that we have to consider is what the
hon. Minister has brought by way of
his amendment, namely, Rs. 25,000/-
or 5 per cent of the profits during the
last three years whichever is higher,
I believe there has been no reason to
transgress that ceiling which was im-
posed in the original Act,

Then the other aspect of this ques-
tion is that if, as it has been stated,
nothing now s.wops an individual from
making his contribution to political
party funds, what will happen if, sup-
pose, I am a director of a company? 1
have got my perquisites, salaries etc.
I have enough fund at my disposal
and I can throw it about. ] can dis-
tribute it among the political parties
and among individuals, Therefors the
basic question of stopping corruption
through this kind of invidious contri-
butions to political party funds is not
being sufficiently thwarted. But, we
are forgetting that basic fact. Unless
we make it penal and unless we com-
pletely prohibit political parties from
receiving any funds either from a com-
pany or from an individual, this limit-
ed restraint that we are going to im-
pose is neither reasonable nor it is go-
ing to be effective. In fact, it will
mean that certain individuals who are
capable of donating that amount of
money will come and occupy all these
seats and not the middle class and the
lower middle-class which are today
aspiring to assert themselves.

The third aspect, which is more
important according to me is, I do not
understand the opposition of the Com-
panies to this clause, In fact, all
the Indian companies, private or pub-
lic are anxious to take umbrage under
this clause, under this prohibition if
our amendment is accepted. They
will say, we are not going to contri-
bute a naya paisa to any political
party fund, because legally we are
prohibited from doing so. But, as
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was pointed out in the applicatiom
before the Bombay High Court, the
Tatas had clearly mentioned that since
they believed in this Government's
steel policy,—as was also pointed out
in the Indian Steel Co.'s application
before the Calcutta High Court that
they also believed in the Steel policy
pursued by this Government,—they
were initia.ed to contribute to Cong-
ress Party Funds. Similarly, it will
be open to these individuals to contri-
bute to individuals though not to
political party funds, These indivi-
duals with all the money bags at their
command, realised from these chari-
table sources, will be able to corrupt
our political life in a manner which
we cannot imagine. Let this fact be
remembered that this kind of charity
is not Shakespeare’s charity which
blesses both those who give and those
who take. Therefore I have been
rather puzzled by all these speeches
that have been made from this side
of the House.

I am in full agreement with the
basic motives. But, I find no amend-
ment has been proposed which is go-
ing to completely stultify or nullify
and frustrate gll these corrupting
influences which may be at work.
Money is given to polical party funds,
the party executive, the total member-
ship of the party have control on that
fund and they see how that fund is
being utilised, and whether it is being
mis-used. When it goes to an indivi-
dual, on an individual to individual
level, we really do not know what is
happening. Therefore, while I do not
subseribe to the views which have
been expressed by the supporters of
this measure, I am in limited agree-
ment with Shri Naushir Bharucha’s
amendment which says that if any
contribution has been received, 1t
should be acknowledged in the press.

Shri Tyagi: Who would like to
receive in that case?

Shri Mahanty: If nobody is prepared
to receive, let him not receive,

Shri Tyagi: Here is my friend, 1
receive and it should be published
immediately before the election.
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Shri Mahanty: If my hon. friend
has not the courage to face the flood-
light of publicity, let him not receive
it. Nobody is forcing him.

‘Shri Tyagi: Receive money and lose
votes.

Shri Mahanty: Justice Mukerjee of
the Calcutta High Court has said that
if any contribution is received, it
should be published in two Indian
newspapers. Shri Naushir Bharucha's
suggestion is nothing new.

Shri Tyagi: One has to choose bet-
ween money and votes.

Shri Mahanty: Summarising the
" views which I have expressed, I do
bold and maintain that it would be
wrong to think that companies cannot
contribute to party political funds,
They have every right to contribute,
The next question is whether there
should be unlimited, unrelateg free-
dom or there should be reasonable
limitations. I believe that the reason-
able restriction which had been impos-
ed in the earlier section 293 of the
Indian Companies Act of 1913 was
reasonable. We have got no reason
whatsoever to extend that limit to
make it Rs. 25000 as is being proposed
by the hon. Minister. Therefore, I do
appeal to the House not to accept the
amendment which is going to extend
that ceiling from Rs. 5000 to Rs.
25,000. I am of the view that all
contributions received either by indi-
viduals or by political parties should
be publicised in two newspapers, one
being English and the other being a
language paper., I am really in a
divided state of mind whether to
support this or to oppose this. In the
case of division, I will remain neutral
to emphasise that 1 do not wish to
take away the right of a company to
contribute to political party funds
with reasonable restraints.

An Hon, Member: You want funds,

Shri Mahanty: With these words,
I conclude.

Shri Kallka Singh: (Azamgarh):
The amendment proposed by the hon.
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Minister is very simple, It only says,
any amount which may, after the
commencement of the Companies
(Amendment) Act, 1960, be contri-
buted in any financial year to any
political party or for any political
purposes to any individual or body,
shall not in any case exceed Rs, 25000,
etc. Speaking on the 17th of Novem-
ber, I had suggested that a ceiling or
some limit should be placed and that
would be a very good provision. I
am very glad that that suggestion has
been accepted and that ceiling has
been proposed to be put in the Com-
panies Act.

It has been already said that com-
pany coniributions have been given
in the past to all the political parties
although in the Companies Act there
was no provision for that. The cont-
roversy which has been brought in
unnecessarily here, dragging in the
Congress and the elections, is out of
the mark and irrelevant at this stage.
Because, it is not the Congress party
which is taking any decision here that
the Congress party is going to receive
any coniribution from individuals or
from companies, If stalwarts, like
my hon. friend Shri Tyagi and so
many other Members of the A.LC.C.
prevail upon the Congress party in the
Working Committee, a decision can
be taken there that the Congress, in
the inierests of the public and to satis-
fy the electorate, is not going to
receive company contributions for
party elections. The Congress may be,
at the same time, ready to accept
contributions for fighting floods, for
fighting agricultural calamities and for
so many other such purposes. For the
purpose of elections, the Congress may
take a decision that it will not accept
any contribution, To assume at this
very stage as my hon. friend Shri
Tyagi has said here that this decision
is being taken by the Congress for
purposes of election and therefore it
is nothing but corruption, I think, is
irrelevant at this stage. It is a very
good provision that is being made
in the Companies Act. Firstly, it was
said that in the balance sheet, any
amount received by any political
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party will be mentioned. Now, a
ceiling has been proposed to be put.
I is for all the political parties to
consider whether to take advantage
of this clause or not. Just before
eiection, for instance, Swalantra party
might decide Lhat it was going to iake
heavy contributions, or the Swatantra
party might not decide to take any
contribution, but set up all the mem-
bers of the company, all the Rock-
fellers who are here in India, They
will not receive any contribution; they
will fight the eleciions with their own
money. But, that money will be noth-
ing but the prefits of the company.
Theresore, it will be for the par.ies
to take a decision as and when ithey
thought fit. This is not the proper
stage.

I refute the suggestion here on the
floor of the House that the Congress
party has decided to receive contri-
buuons for polucal purposes. In the
1957 elecuon, | know a suggestion was
made by the Working Committee and
also by the Congress Paruamen.ary
Board that indivigaual contributions to
the extent of Hs. 1 or 5 will be receiv-
ed and receipls were printed and dis-
triouted to wne Congres organisa.ions.
But 1t faued to bring in as much
money as was possible. In that conun-
gency, a decision mught have been
taken hurriedly to receive any lype
of contribuuon for the political party.
But, it was not an all-india decision.
It may have been decided localiy in
Benga] or in Bombay. It was not a
uniform decision by the Congress.
Therefore, I say that it will be in
future for all the political parties to
consider whether to take advantage of
this clause or not and then to decide
how to face the electorate. There-
fore, I say that the discussion which
hag gone on here is guite irrelevant.

Dr. M. S, Aney (Nagpur): I have
been listening with amusement to the
discussion that has been going on on
this clause. The simple question is:
are we going to keep ethical principles
entirely divorced from our politics or
not.
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I am not speaking on the amend-
ment. The amendment is only g kind
of improvement upon the section that
has ¥been in the previous Act. Contri-
butions by companies to  pouitical
parties have become a practice, no
doubt. The question is whether it is
a good practice; whether it is an
ethical practice; whether it is a prac-
tice which we who claim to stand on
a higher mora] plane should accept or
not, It is from this point of view that
we have to look at this matter.

Some of our friends asked: if persons
have a right to pay, why not the
companies, why not the corporations?
I think il is not very difficult for
them to understand the difference bet-
ween a person and a corporate per-
son. A corporate person is not a real
person; he is only an imagniary and
a statutory person.

Now, there are two things in the
world, religion and political views.
They are the personal things of a man.
1 may beleng to a particular religion;
nobody can compel me to do iome-
thing to help another religion. 1 am
a free man gnd nobody can ask me to
do anything against my conscience,
or certain principles which I hold
fundamental, In the same way a
man may hold a political belief and
nobody can compel him to cast his
vote in a particuilar manner, or to do
anything which may be a kind of a
belp to a political party to whose
views he does not subscribe, or to
which he is opposed,

No, when you give this per-
misison to a company to make con-
tributions, what does it mean? A
company consists of several persoms.
It conists of hundreds of thousands
of shareholders who hold different
political views. The money availa-
ble with a company is in the nature
of a trust, to be used only in the
best interests of the company and
its shareholders. In fact, very often
we find funds of companies not pro-
perly used and misappropriated. The
very object of the Company Act is
to stop it.
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In regard to political contributions,
company may be approached by the
Congress Farty or Swatantra or any
oiher pacty. The Congress party
seems to believe that all the share-
holders belong to that particular
party. Any payment made out of
company's funds is an injustice done
to persons who hold different peli-
tical views. The money is given to
& particular party. The shareholders
who do not belong to that party are
being wronged by you, in fact. We
will thereby allow ethical and mcral
wrongs to continue. This beggary
has been going on. I know how this
begging by political parties has begun.
So long as it was going on without
Governmen* being ccncerned in it
wasz all right. But empowering a
company to do certain things which
may be offensive or even fundamen-
ta'ly unjust to a section of the share-
holders is not correct.

I am member of the Congress
Party; I do not want to say any-
thing further. I only place these
ponts for the consideration of hon.
Minister to see if he cannot drop this
clause.

Before I conclude 1 want to refer
to one point. A statement was made
by my hon, friend Shri Asoka Mehta
that Rs. 2 crores had been collecied
by the Congress Party. He has
thrown a bomb-shell. 1 was glad
to see my hon. friend Shri Lal
Bahadur Shastri immediately get-
ting up and denying it. But this may
be published as a later date and the
Congress Party may have to pre-
pare a sta'ement to show how that
is not true, or it has to be explained
away.

Shri Kanungo: Sir, with your per-
mission I wish to move an amend-
ment.

I have given a substitute amend-
ment. The sense of it is the same;
only the drafting is a little more
elegent.

Shri M. R. Masani: Can we have
a copy?
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Shri Kanungo: It is the same.

Shri Tyagi: Could it be read?

. :h.rl Kanongo: It will be circula-
ed.

Shri Tyagi; It is be'ter it is read,
because we are going to vote on it.

Shri Kanungo: Sir, I beg to move:
Page 53—

omit lines 4 to 18. (127).
Page 53—

after line 18, insert—

‘D8A. Imseriion of mew section
203A.—After section 293 of the
principal Act, the folowing sec-

tion shall be inserteq namely:—

“293A. Restrictions on  the
power to make political contri-
butions.—(1) Notwithstanding
anything contained in section 293,
neither a company in general
meeting nor its Board of directors
shall, after the commencement of
the Companies (Amendment) Act,
1980, contribute—

(a) to any politica] party, or

(b) for any political purpose to
any individual or body,

any amount or amounts which
or the aggregate of which will,
or in any financial year, exceed
twenty-five thousand rupees or
five per cent. of its average net
profits as determined in accord-
ance with the provisions of sec-
tions 349 and 350 during the three
financial years immediately pre-
ceding, whichever is greater.

Explanation—Where a portion
of a financial year of the company
fal's before the commencement
of the Companies (Amendment)
Act, 1960, and a portion falls
af er such commencement, the
latter portion shall be deemed to
be a financia] year within the
meaning, and for the purposes, of
this sub-section.
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(2) Every company shall dis-
close ip its profit and loss account
any amount or amounts contri-
buted by it under sub-secticn (1)
to any political party or for any
political purpose to any individual
or body during the financial year
to which that account rela es, giv-
ing particulars of the total amount
contributed and the name of the
party, individual or body to which
or to whom such amount has been
contributed.

(3) If a company makes default
in comp’ying with the provisions
of sub-section (2), the ccmpany,
and every officer of the company
who is in default, shall be puni-
shable wi h this which may extend
to five thousand repees.”.. (128).

Shri M. R. Masani: May I make a
clarification from the hon. Minister?
It seems to me that unless it is made
clear, you migh' be raising the joint
ceiling for pclitica' and charitable
ourposes, ang that ceiling should re-

i

main.

Shri Tyagi: Will the contribution
for charitable purposes be within
this ceiling or it will be separate?

Shri Kanungo: For chari'able pur-
poses hy a meeting of the general
shareholders it can exceed the limit
of 5 per cent.

Shri Naushir Bharucha: May I
know whyv individuals are excluded
frcm ‘hat?

Shri Kanungo: Individuals are
there. Hoiem
14-40 hrs.

[Surr JacANATHA Rao in the Chair]

Shri Tangamani: In the original
clause, line 14 to 18, there is a
specific provision, adding sub-section
(7) reading as under:

“The provisions cf this section
in so far as they relate to contri-
bu ions made by a company to any
poli.ical party or for any political

AGRAHAYANA 9, 1882 (SAKA)

(Amendment) 3144
Bl

purpose to any individual or bedy
shall also apply to a private com-
pany which is not a subs.diary of
a pub.ic company.”

Here, it is still in general terms. I
would like to know how this amend-
ment is going to include private com-
panies.

Shri Kanungo: The expression is
“every company”, which includes all
companies, private, public or other.

Shri Tangamani: Does it mean
that it will include statutory com-
panies, government companies also,
because it includes every company? It
is very difficult, because in several
places “ccmpany” has been defined,
and that is why when this amend-
ment was introduced Shastriji clearly
pointed out that the amendment was
an improvement inasmuch as we were
including private companies as such.
Though private companies were not
banned from contributing under sec-
tion 293(1), we included them speci-
fically. So, I would like to know
what the opinion of the Government
is on this mat er, and whether any
explanation will be added.

Shri Kanungo: No, it is not neces-
sary at all. All private compan.es,
whether subsidiary or nct, are in-
cluded here.

Shri Lal Bahadur Shastri: I think
the position has been made clear by
my col.eague Nityanandji, and I need
no: take the time of the House on
that po.nt. Private companies are
definite y covered under this provi-
sion. For charitable and welfare pur-
pcses, the general body meeting can
go to any limit. So far as political
con ributions are concerned, the gene-
ral body cannot go above thé limit
prescribed under clause (a). That is
generally the position.

I am sorry that in dealing with
clause 98, the House has almost com-
pletely ignored the o her main clauses,
and real y the main objectives of this
Bll. What is this Bill meant for?
Why has it come before the House?
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The main purposes of the Bill are,
firsuy o improve certain restrictions,
50 tnat there will be bet.er manage-
ment of companies, an jmprovement
in the present management of com-
pPan.es; secondly to .ake action if they
work agamnst the laws or rules and
regulauons prescribed; and thirdly,
we ao not want that wealth shou.d be
concentrawed in a few heads. That is
why restriction has been imposed on
inter-company investment and the
number or comparues that can be
managed by one managing agent. One
managing agent canno. manage more
than ten companies under this law.
There are other provisions, and I
may say something on them tomor-
row if necessary while the House
takes up the third reading, but now,
without taking more time, 1 am
merely mentioning this fact that the
basic objec.ive of this Bill is being
completely ignored. It is therefore
that Acharya Kripalani became so
angry yesterday. Because of this
clause only, he has not, somehow,
kept in view the wvery purpose of
this Bill. And this Bill, as I said, is
not generally liked by the big indus-
trialists, they are highly critical of
it.

Leaving that apart for the time
being and coming to this clause 98,
again I am sorry I have to say that
this is a restrictive clause. Before
the 1956 Act, there was no limit. In
the 1956 Act a limit was imposed.

Shri Mahanty: May I know why
that limit is now sought to be ex-
tended from Rs. 5,000 to Rs. 25,000.

Shri Lal Bahadur Shastri: There is
no extension. We are not extending
or increasing the amount. The hon.
Member is perhaps under a wrong
impression. It remains as it was in
the 1956 Act.

As 1 said, formerly there was no
restriction. The 1956 Act placed a
restriction on the contributions being
made—an improvement, an advance.
We go ahead further in this clause
and we have therefore provided that,
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firstly, there will be diselosure. Then
we have also covered private com-
panies; they come under the purview
of this clause. Further, as I had sug-
ges.ed yesterday, it has been also an-
nounced now that no government com-
panies or statutory bodies can make
any contribution. I might make it
clear to Shri Masani that we will, if
necessary, change the very articles and
memorandum of association of the
different corporations, and then there
will be no difficulty at all. If any
government company in future again
wants to change the ariic.es and me-
morandum of association, it will have
to go before a court or come before
the House. I do not think it will be
easy for any Government to bring
about a change without taking the
House into confidence.

Shri Tyagi: A Swatantra Govern-
ment can do anything.

Shri Lal Bahadur Shastri: So, the
corporations and the government
companies, as I have said, are de-
barred.

Finally, there will be a ceiling
now. Up till now there was no ceil-
ing, and the shareholders could vote
any amount, in a general body meet-
ing for political parties or purposes.

We have gone so far and we have
imposed restrictions, and yet perhaps
this is not fully realised by some hon.
Members of this House.

In so far as the ethics of the ques-
tion is concerned, I am not one of
those who will categorically say that
on this particular matter there can-
not be difference of opinion. There
can certainly be two opinions, but
merely talking in terms of ethies—I
am sorry, 1 cannot fully subscribe to
that view whether it comes from Dr.
Aney or some other Member from
the other side. Ethics i; involved in
everything. 1 can say that a gentle-
man who takeg Rs. 50,000 from an
industrialist, hides that fact, comes



3147 Companies

here and expresses views in support
of that particular gentleman is do-
ing a more immoral and unethical
thing.

Shri Braj Raj Singh: But who
denies it, everybody agrees.

Shri Lal Bahadur Shasirl: Let me
speak, I did not disturb the hon.
Member,

I, therefore, say that this question
of ethical principles may not be rais-
ed. But, as I said, there can be two
epinions, opinions can differ.

Shri Masanj quoted Shri Mundra
and said something,

Shri M. R. Masani: I quoted Jus-
tice Vivian Bose.

Shri Lal Bahadur Shastri: Yes, he
quoted Justice Vivian Bose, but may
I tell him that he is not prepared to
accept any regulation being enforced
on such people as Mundra,

Shri M. R. Masani: No, Sir.

Shri Lal Bahadur Shastri: Give me
a minute please,

Shri Masani is wholly opposed to
the provision we have put in the Bill
against inter-company investment,
Why did we put in that clause? In
fact, in the Joint Committee I men-
tioned the name of Mundra, and I
said that wrong and illegal transac-
tions were made and it had become
necessary for the Government to
intervene in such matters, and there-
fore a certain clause had to be put
in,

Shri M. R. Masani: He is being a
little unfair to me without knowing
it perhaps. My amendments to the
clause on interlocking of companies
were very modest. They only said
they should not be retrospective.
They were small amendments. I
did not object to restriction on inter-
locking. 1 thought your clause went
too far. I did not oppose your clause,
1 put in two small amendments.
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Shri Lal Bahadur Shastri: So far
as I remember, in the Joint Commit-
tee the hon. Member did oppose many
of our suggestions in connection with
that provision,

Shri M. R, Masani: The hon. Min-
ister will remember that....

Shri Lal Bahadur Shastri: Please
let the hon. Member not interrupt
me. I might also add that his gene-
ral approach and philosophy are
entirely different. So, again, 1 say
that it is just a viewpoint. Shri
M. R. Masani does not consider it
necessary to put a curb and check
on people like Mr. Mundhra....

Shri M. B, Masani: No; I only said
that excessive checks should not be
put,

Shri Lal Bahaduor Shastri: ..... but
he is very particular that Mr. Mundra
does not contribute a single pie....

Shri M. R. Masani: To anyone.

Shri Eanungo: I am sorry. Shri
M. R. Masani in his minute of dissent
has said otherwise.

Shri M. R. Masanl: What have 1
said? Please read it out. I do not
accept what the hon. Minister is say-
ing.

Shri Kanungo: I would not waste
the time of the House. I am refer-
ring to his minute of dissent on
clause 136,

Shri M, R. Masani: Please read it
out. Now that the minute of dissent
has been referred to, may I point out
that it only says that there should
be no objectionable type of interfer-
ence with investment companies
which should be given freedom to
invest? It does not say that inter-
looking of the Mundra type should
be sanctioned. I think it is rather
an unfair distortion of what the
minute of dissent says. Anyway, it

is there for the record.
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Shri Lal Bahadur Shastri: That is
one point.

As regards the parties being
frightened of the Congress or the
Govzrnment, that is also not a justi-
fiable charge, and I know that at
least some prominent members of the
Communist Party, leaders, have been
given receptions and welcome addres-
ses by busin@ssmen, by big industri-
alists. I know of a particular case
in a particular city where the top
bosses of the Communist Party were
presented welcome addresses and
were given a reception also. I want
to know why it was done and what
it was for; I think it was done be-
cause, in fact, they are really fright-
ened of the Communist Party and
perhaps, some of the parties which
are in the Opposition. Of course,
they have to look after many things.
They have to cajole the Members of
the Opposition also, sometimes mem-
bers of the Government too.

Shri Braj Raj Singh: That is the
reason why you should not have it
there.

Shri Lal Bahadur Shas'ri: I am
exceedingly grateful to Shri Asoka
Me=hta for his kind words; I really
do not deserve them, but he has been
good enough to say all that, and I
must{ express my sincere thankful-
ness to him,

Shri Asoka Mehta says that the
contributions made by some fifty
companies should be placed some-
where, shou'd be published or some-
thing like that. May I tell him that
the balance-sheets of all these com-
panies and corporate bodies are pub-
lic documents? It is not at all neces-
sary that I should collect those things
and put them either before the hon.
Member or before the House or be-
fore the outside public. Let those
who care to do so look into those
fifty balance-sheets; it is not going
to be a very complicated affair; they
can look into them and see what con-
tributions have been made,

As regards the criticism that licen-
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ces etc. for machinery and other
things are given, I did not expect
that from Shri Asoka Mehta. I can
accept all his criticisms, but, for him,
for a responsible leader of his calibre
to say that they were benefited be-
cause they had made ceriain contri-
butions, is, to say the least, unjus-
tified. He is one of thosz who hold
a very strong opinion on foreign
collaboration and foreign invest-
ments. He is very much in favour
of that. I remember that Acharya
Kripalani once said that this had
been another big tragedy or some-
thing like that, when Asoka Mehta
had sponsored or supported the idea
of foreign collaboration and foreign
investment in India. If Asoka
Mehtaji wants foreign investments
and foreign collaboration, what does
he think about it? Does he think
that those big parties in America,
UK. Germany or Japan or the other
countries will not search for the
most resourceful and the most reli-
able party, from their point of view?
They cannot enter into collaboration
with Lal Bahadur, who is a man al-
most without any bank balance; they
will ecertainly be in search of parties
that are resourceful and reliable. And,
there are big industries, technically
speaking, most complicated indus-
tries, and it is just possible that
there may be a few big parties who
might come forward to put up those
factories, and the foreigner is also
prepared to collaborate with them.
It Asoka Mehtaji is going to single
out two dozen or three dozen names,
and say, well, licences have been
given to A, B, C, D, E, and F and so
on, then I would say that they are
bound - to be given, unless other
partie; are prepared to come for-
ward. May I say that during the
last two years, we have done our
level best to help the new entrepre-
neurs., the small entrepreneurs, and
the medium entrepreneurs, to come
uo and put up factories or estab-
lish  industries? Government have
gone to the length of providing them
with working capital, loans at con-
cessional rates, machinery on hire-
purchase basis....
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Shri Ranga (Tenali): They will
give Rs. 25,000 each.

Shri Lal Bahadur BShastri: They
cannot give Rs. 25,000 each. My hon.
friend should rest satisfied. Govern-
ment have been doing all these things
in order to decentralise and to reduce
monopolies. So, it is not fair for
Shri Asoka Mehta to say so; and I
refute it with all the force at my

command and say that no particular :
party has been able to take advan- -

tage of his position, power, or of his
resourcefulness.

1 am exceedingly sorry that I some-
what annoyed Acharya Kripalani.
As T said, I consider him to be my
leader even now, but I shall merely
like to make one point clear. He
said that I was trying to dub the old
Congress as a pro-capitalist organi-
sation. I would be the last person to
do so. I have been one of its hum-
blest soldiers, and perhaps, till the
end, one does not know however
what might happen, I might continue
in the same capacity. Therefore, as
I said, I would be the last person to
say that the old Congress organisa-
tion was a pro-capitalist body; it was
never so, and it could never be . so.
My only difference with Acharya
Kripalani is that I even today consi-
der that the Congress is not a pro-
capitalist body. That is the only
difference. Otherwise, I have no
other difference, and whatever he
said was quite correct on this point.
He can certainly criticise the Govern-
ment. We have failings. Acharya
Kripalani can criticise me as a Con-
gressman, as an individual Congress-
man; Lal Bahadur may be bad; he
may have all the weaknesses. Let,
the Congress organisation as such, I
can say, with the policies and objec-
tives that it has placed before itself
and before the country, cannot be
condemned, but individuals can cer-
tainly be criticised; they have their
own limitations.

I wanted to refer to one or two
other points referred to by Acharya
Kripalani, but I shall not do so be-
cause there is not much time
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I would only like to say that all
political parties do collect funds and
collect them for different purposes,
and we are unnecessarily bringing in
the name of elections only. For elec-
tions and for so many other things,
funds are collected. For instance,
funds are collected for mnewspapers,
for daily newspapers, for wezkly
newspapers, and for so many other
activit'es, and no body can dare say
that it is not making collectiong from
big men. I was surprised when Shri
H. N. Mukerjce said that he went
about collecting small moneys, asking
for labour and what not. Well, no
election can be run without the help
of co-workers and without hard work.
After all, I am not able to run my
own election singly; I have also to
take the help and assistance of my
colleagues, just as the hon. Member
opposite or the Leadsr of the Com-
munist Party does. But, I might ask,
after all, what has happened in
Kerala, I have no definite or posi-
tive information to give at present; he
may not have received complaints,
but we did receive complaints about
collections etc. and other matfers.

. There are independent authorities who

have expressed their views on certain
deals: indenendent bodies have ex-
pressed there views I know the
Chief Minister there was a very rea-
sonab'e person who wanted to res-
train his friends. But he was not
able to control or regula‘e the activi-
ties of his co-workers, Therefore. it
is not fair to criticise only one Party
for one thing. We are all. if vou like,
living in glass houses and there is no
point in  throwing stones at each
other.

Shri Narayanankutty Menon (Muka-
ndapuram): Close the door to every-
one.

Shri Lal Bahadur Shastri: Shri
H. N. Mukerjee may be quite correct
when he says that we are no* keep-
ing contact—losing touch—directly
with people as much as we should do.
It is true that we devote more of our
time to parliamentary or govern-
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mental work. But somehow or
other, fortunately or unfortunately
for Shri Mukerjee, the Congress still
commands a big majority in all the
States and at the Centre. And in the
bye-elections we are still winning. 1
do not know what is the reason if
contact is not there at all (Interrup-
tions).

An Hon. Member:
Orissa?

Shri Lal Bahadur Shastri: Orissa
will be tested in the coming elections
ie. again a yvear hence. Kerala has
already been tested.

What about

I might also add that I did not make
any promise. Shri H. N. Mukerjee
waz under a misapprehension in say-
ing that T made any promise in the
beginning that I would bring for-
ward some major changes in the
existing provision. I  had not said
that. I had merelvy reserved my re-
marks to a later occasion. I did not
want to take the time of the House
then, as ther. was lack of time. There.
fore, 1 said that whatever views T had
to express I would do so at the time of
the consideration of the Bill clause
by clause.

I have nothing further to add. I
should have concluded by 8 P M. We
have gone as far as we can and I
would now leave the matter to the
good sense of the House. They can
decide as they think best.

Mr Chairman: There are some
amendments.

Shri M. R, Masanl: I would like
my amendments Nos. 1 and 14 which
are supplementary to each other to
be put together. They are on the
matter of principle.

Shri Nanshir Bharucha: I would
like amendment No. 70 to be put to
vote separately.

Shri Tangamani: [ would like my
amendments Nos. 42 and 43 to be
put to vote,
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Mr. Chairman: The question is:
Page 5, after line 14, insert—

‘SA. Amendment of section 13.
In section 13 of the principal Act,
to slause (e¢) of Sub-section (1),
the following proviso shall be
added namely:—

“Provided that the objects set
out in the memorandum of a
company shall not include the
making of any contributions to

any political party or political

fund”.' (1).

Page 52,—after line 25, insert—
‘(if) (a) to clause (e), the

following proviso shall be added,
namely:—

“Provided, however, that
nothing contained in  this Sub-
section shall permit the Board of
Directors to contribute directly
or indirectly any sums to any
political party or political fund.”.
(14).

Let the Lobbies be cleared—

Acharya EKripalani: Yesterday, we
were told that there would be no whip
for voting on this issue. Today I
find the Whip going round. I want to
know what is the position.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
When the Whip says there is a whip,
why is he asking? )

Shri M. R. Masanl: 1 ask the
Minister to clarity the position.

Acharya Kripalani: Is the Whip
greater or the Minister greater? Will
the word of the Minister carry here or
the word of Whip prevail?

The Minister of Finance (Shri
Morarji Desai): The word of the
Chief Whip.

Shri Satya Narayan Sinha: I do
not think he requires any elucidation
on this point. It is so obvious.

Shri Braj Raj Singh: It is not =
party matter. It has become an affair
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of the House, because the Minister
gave the assurance on the floor of the
House.

Shri Tyagi: How are they concern-
ed with our Party affairs? I would
ask them to sign the membership form
of our Party and then talk about it.

Acharya Kripalani: I belonged to
the Congress Party.

Shri Satya Narayan Sinha: He is a
free-lancer now.

Mr, Chairman: Order, order. I
would just request hon. Members to
bear in mind how the automatic vot-
ing machine has to be operated. Both
the hands are to be used, one on the
switch and the other on the voting
button and they must be continu-
ously pressed till the second gong has
sounded.

The question is: .

Shri Braj Raj Singh: Before you
put the amendments to vote, 1 have
got to seek a clarification. The
Minister announced on the floor of
the House that there is no whip while
the voting on this goes on. What is
the position now?

Shri Morarji Desai: May [ say that
this is an internal affair of one Party?

Shri Braj Raj Singh: It was stated
on the floor of the House.

Shri Morarji Desai: Even then,
the position remains the same.

Acharya Kripalani: An assurance
was given on the floor of the House.

Shri Tyagi: Whip or no whip, we
are not like sheep. We vote accord-
ing to our conscience.

Acharya Kripalani: The point is
wvery simple. Yesterday, the Minister
announced that there would be a free
vote on this issue, and this has ap-
peared in the morning papers today.
Now we are told that the Congress
Party is under whip to vote for what
has been placed before the House by
the Minister.

1423 (Ai) LS—T.
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Shri Morarji Desai: May I say that
thig is not a matter which requires a
ruling in this hon. House from you?
This is a matter more for the party
concerned than for others. There is
no whip applyig to the Opposition.

Acharya Kripalani: It was declared
in the House and it appeared in the
Press. You must also have seen it.

Shri Tyagi: From this it looks as
if this Party has never been exercis-
ing a free vole. Whenever we vote,
we vote freely.

Bhri Braj Raj Singh: The point is
not clear. Since it has gone on re-
cord, in the proceedings of the House,
we have to get a clarification as to
what is the position.

Mr. Speaker: It is rather strange
that hon. Members go on raising this
matter in the House, Each hon.
Member is free. Hon. Members can-
not give up their Parties; at the same
time, they cannot give up their free-
dom. Both of these will go together.

The question is:

Page 5,—after line 24, insert—
‘54, Amendment of section 13.
In section 13 of the principal Act,
to clause (c) of sub-section (1),
the following proviso shall be

added, namely:—

“Provided that the objects set
out in the memorandum of a com-
pany shall not include the making
of any contributions to any politi-
cal party or political fund.™.' (1).

Page 52,—after line 25, inserti—

‘(iia) to clause (e), the following
proviso shall be added, namely:—

“Provided, however, that noth-
ing contained in this sub-section
shall permit the Board of Direc-
tors to coniribute directly or in-
directly any sums to any politi-
cal party or political fund.”." (14).

The Lok Sabha divided.
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Shrimati Tarkeshwari Sinha: Sir,
this button did not work; there is
some mechanical defect. My vote was
for the ‘Noes'.

Mr, Speaker: Any other hon. Mem-
ber.

Shri Ram Saran (Moradabad): Sir,
the mechanism did not work. I
wanted to vote for the Noes’.
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Bhri Bhawani Prasad (Sitapur—
Reserved—Sche. Castes): Sir, my
vote has not been recorded. I voted
for the ‘Noes'.

Mr, Speaker: The result of the divi-
sion is:

Ayes: 45; Noes: 122.

Division No. 2 )

Banerjee, Shri Pramathanath
Banerjee, Shri §.M.

Beck, Shri Ignace
Bharuchs, Shri Maushir

Braj Raj Singh, Shri

Brij Narayao *‘Brijesh”, Pandit
Chandramani Kalo, Shri
Gaikwsd, Shri B.K.
Godsora, Shri §.C.

Gupts, Shri Sedhan

Karni Singhji, Shri
Khedkar, Dr. G.B.
Khushwaqt Rai, Shri
Kodiyan, Shri

Kripalani, Acharys

Abdul Latif, Shri

Abdul Salam, Shri
Achar, Shri

Achint Ram, Lals
Ambalam, Shri Subbiah
Aney, Dr. M. 5.
Ashanna, Shri

Babunath Singh, Shri
Bahadur Singh, Shri
Banerii, Shri P. B.
Basappa, Shri

Bhargava, Pandit M. B.
Bhawsni Prasad, Shri
Birbal Singh, Shri

Bist, Shii J. B. 5.
Chaturvedi, Shri
Chettiar, Shri Ramanathsn
Damani, Shri

Dasappa, Shri

Datar, Shri

Desai, Shri Morarji
Dube, Shii Mulchsnd
Dwivedi, Shri M. L.
Blayaperumal, Shri
Ganapathv, Shri

Ghosh, Shri N. R+
Gounder, Shri K. Perisawami
Guha, Shri A. C.

Gupta, Shri Ram Krishan
Harvani, Shri Ansar

AYES

Krishnaswami, Dr.
Kumbhar, Shri

Kunhan, Shri

Mahendra Pratap, Raja
Maijhi, Shri R. C.

Moaugani, Shri M. R.
Matera, Shri

Matin, Qazi

Menan, Shri Narsyanankutty
Moban Swarup, Shri
Moukerjee, Shri H. N.

Nath Pai, Shri

Pandey, Shri Sarju
Panigrahi, Shri Chintamoni
Parvathi Krishnan, Shrimati

NOES

Hathi, Shai

Hem Raj, Shri

Igbal Singh, Sardar
Jain, Shri M, C,
Jangde, Shri
Jhunjhunwala, Shri
Joshi, Shri A, C.
Kanungo, Shri
Kedaria, Shri C. M.
Keshava, Shri

Kesker, Dr.

Kiledar, Shri R, 5.
Kripalani, Shrimati Suchera
Lachman Singh, Shri
Lahiri, Shai

Lazmi Bai, Shrimati
Mafids Ahmed, Shrimari
Maiu, Shri N. B.
Majithia, Sardar
Malhotra, Shri Inder 1.
Maniysngadan, Shri
Mathur, Shri Harigsh Chandra
Melkote, Dr.

Minimata, Shrimati
Mishra, Shri Bibhuti
Mishrs, Shri R, R.
Misrs, Shri B, D.
Mohideen, Shri Gulam
Mohiuddin, Shri
Morarka, Shri
Muniswamy, Shrj M. R.

[ 15.10 hrs.

Prodhan, Shri B. C.
Ram Garib, Shri
Ranga, Shri

Rao, Shri T. B. Vittel
Sakeena, Shri 5. L.
Seth, Shri B. C. .
Shastri, Shri Prakath Vir
Soren, Shui Debi
Sugardhi, Shri
Tangsmani, Shei
Thakore, Sh1i M. B.
Tyagi, Shri

Vajipayee, Shri
Warior, Shri

Yajrik, Shri

Mair, Shri Kutiikrighnan
Naldurgkar, Shri

Negi, Shri Nek Ram
Nehru, Shrimati Uma
Newwi, Shri

Pahadis, Shri
Palchoudhuri, Shrimati Jls
Pandey, Shri K. N.
Patel, Shei P. R.

Patel, Shri Rajeshwar
Pillai, Shri Thanu
Radha Reman, Shri
Raghubir Sshai, Shri
Raghunath Singh, Shri
Raghuramaish, Shri

Rsi, Shrimati Sshodrabai
Raj Bahadur. Shri

Ram Ssran, Shri

Rsm Subhag Singh, Dr.
Ramaul, Shei S, N.
Ranbir Singh, C’h.

Rarg Shri

Rangarao, Shri

Rao, Shti Jagansiha
Rao, Shri Thirumals
Reddy, Shri Narspa
Roy, Shri Bishwanath
Rungsung Suise, Shri
Sadbu Ram, Shri

Sahu, Shri Remeshwar
Ssigal, Sardar A. S.
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Samaata, Shri 5. C.
Samantsinhar, Dr.
Sambandam, Shri
Satyabhama Devi, Shrimati
Selku, Shai

Shah, Shri Menubhai

AGRAHAYANA 9, 1882 (SAKA)

Sharma, Shri R. C.
Siddananjappa, Shri
Siddiah, Shri

Singh, Shri D. N.

Singh, Shri K. N,

Sinba, Shri Satys Narayan
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Bill

Sumat Prased, Shri

Surys Prasad, Shri

Tariq, Shri A. M.

Tula Rem, Shri

Uike, Shri

Varma, Shti Remsingh Bhai

Shakuntala Devi, Shrimati
Shankaraiys, Shri
Sharma, Shri D. C.
Sharma, Pandit K. C.

Somani, Shri
Sonavane, Shri

Sinha, Shrimati Tarkeshwari Vedak

ari, Kumoeri M.

Santak, Shri Nardeo

Vyas, Shri Redbelal
Wasnik, Shri Balkrishan
Wilson, Shri J. N.

The mation was negatived.

Shri Naushir Bharucha: Sir. I press
my amendment No. T0.

Mr. Speaker: The question is:
Page 53, line 6,—

for “Every company shall” sub-
stitute—

“Every company, within one
month of its having contributed
any amount under clause (e) of
sub-section (1) to any political
party, shall advertise, in two local
newspapers, of which one shall be
in English language and the other
the language of the State, the fact
of such contribution, and shall”
(70).

The Lok Sabha divided.

Shri Hem Barua: I was in the Lib-
rary, Sir; and I did not hear the bell.

Mr. Speaker: He can now vote; it
is for his benefit the bell is now ring-

Division No. 3]

Banerjee, Shii Pramathanath
Banerjee, Shri &, M.

Barua, Shri Hem

Beck, Shri Ignace
Bharucha, Shri Maushir
Braj Raj Singh, Shri

Brij Narayan ‘Brijesh'’, Pandit
Chaodramani Kalo, Shri
Drohat, Shri

Gaikwad, Shri B, K.
Godsorm, Shri 5. C.

Gupita, Shri Sadhan

Karni Singhji, Shri

Kumbhar, Shri
Kunhan, Shri
Mahsnty, Shri

Matera, Shri
Matin, Qazi

AYES

Kripalani, Acharya
Kumaran, Shri M. K.

Mahendra Pratap, Raja
Maihi, Shri R. C.
Masani, Shii M. R.

Mohan Swarup, Sbri
Mukerjee, Shri H. N.

ing. The hon. Member has no busi-
ness to go to the Library when busi-
ness is going on here.

Shri T. B, Vittal Rao: (Khammam):
When there are Select Committees,

Mr. Speaker: I have ruled that no
committees should go on normally
when the House is sitting.

Shrimati Tarkeshwari Sinha: There
is some mechanical trouble; the wvot-
ing has not come. 1 voted for ‘Noes'.

Mr, Speaker: Yes.

Shrimati Mafida Ahmed (Jorhat):
Sir, the mechanism did not work. I
wanted to vote for the ‘Noes’.

Shri Ram Saran: Sir, my vote too
has not been recorded; I wanted to
vote for the ‘Noes'

Mr. Speaker: Yes. The result of the
division is as follows:

Ayes: 47, Noes: 132.

[ 15.17 hrs.

Frodhan, Shri B. C.
Ram Garib, Shri
Ranga, Shri

Rao, Shri T. B. Vittal
Saksena, Shri 8. L.
Seth, Shri B. C.
Shastri, Shri Prakesh Vir
Siva Raj, Shri

Soren, Shri Debi
Sugandbi, Shri
Tangamani, Shri
Thakore, Shri M. B,

Khadilkar, Shri
Khusheraqi Rai, Shri
Kodiyon, Shri

Nath Pai, Shri Vajpayee, Shii
Pandey, Shri Sarju Warior, Shri
Panigrshi, Shri Chintamoni Yainik, Shri

Parvathi Krishoan, Shrimeti
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Abdul Latif, Shri
Abdul Salam, Shri
Mchar, Shri
Achint Ram, Lala
Ambalam, Shri Subbish
Aney, Dr. M. 5.
Ashanna, Shri
Babunath Singh, Shri
Bahadur Singh, Shri
Banerji, Shri P. B,
Bhagat, Shri B. R.
Bhargava, Pandit M. B.
Bhatkar, Shri
Bhawani Prasad, Shri
Birbal Singh, Shri
Bist, Shri J. B. S.
Chaturvedi, Shri
Chettiar, Shri Ramanathan
Damani, Shri
Das, Shii N. T.
Dasappa, Shri
Datir, Shii
Desai, Shui Morarji
Dube, Shri Mulchand
Dwivedi, Shri M. L.
Elayaperumal, Shei
Ganapathy, Shri
Ghosh, Shri N. R.
Gounder, Shri K. Periswami
Guha, Shri A. C. *
‘Gugta, Shri Ram Krishan
Harvani, Shri Ansar
Hathi, Shri
Hem Raj, Shri
Iqbal Singh, Sardar
Jain, Shri M. C.
Jhunjhuawala, Shri
Joshi, Shri A. C.
Kalika Singh, Shri
Kanungo, Shri
Kedaria, Shri C. M.
Kesbava, Shri
Keakar, Dr,
Khap, Shri Ssdath Ali

NOVEMBER 30, 1960
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Kiledar, Shri R. §.
Kripalani, Shrimati Sucheta
Lachran Singh, Shri
Lahiri, Shri
Laxmi Bai, Shrimeti
Mafids Ahmed, Shrimati
Maiti, Shri N. B.
Majithia, Sardar
Malhotra, Shri Inder J.
Maniyangadan, Shri
Mathur, Shri Harigh Chandrs
Melkote, Dr,
Minimata, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri R. R.
Misra, Shri B. D
Mohideen, Shri Gulam
Mechiuddin, Shri
Morarka, Shri
Mupgiswarny, Sh1i N. R.
Mair, Shri Kuttikrishoan
Naldurgkar, Shri
Negi, Shri Nek Ram

(Amendment) Bill

Rangarao, Shei

Reo, Shri Jaganatha

Rac, Shri Thirumala
Reddy, Shri Narapa

Rey, Shri Bishwanath
Rungsung Suisa, Shri
RupNarain, Skri

Sadhu Ram, Shai

Sahu, Shri Remeshwar
Saigal, Sardar A. 5.
Samanta, Shri 5. C
Swrranteinhar, Dr.
Sembandsgr, Skii
Satyabhsrma Devi, Shrimati
Selku,Shii

Sbah, Shei Manabendra
Shab, Shri Maoubhei
Shakuptals Devi, Shrimati
Shanksraiys, Shii
Sherms, ShriD. C.
Sharms, ShriR. C.
Shasiri, Shri Lal Bahadur
Siddananjeppa, Skri

MNebru, Shrimati Urna Siddiab, Shri

Newwi, Shri Singh, ShiiD. N,

Onkar Lal, Shei Singh, Shri K. N.
Pahedis, Shri Sinha, Shri Sstys Narayan

Palchoudburi, Shrimrati 1l
Pandey, Shri K. N.
Fatel, Sushai Maniben
Patel, Sbri P. R.

Patel, Shri Rajeshwar
Pillsi, Shti Thenu
Radha Raman, Shri
Raghubir Sehaei, Shri
Ragbupath Singh, Shri
Raghuramaish, Shri

Rai, Shrimati Sehodrabai
RajBohadur, Shri

Ram Sarun, Shri
Ram Subhsg Singh, Cr.
Ramaul, ShriS.N.
Ranbir Singh, Ch.

Rane, Shri

Sinbs, Shrimsti Terkeshwani
Sinhasan Singh, Shri
Snetek, Shii Nardeo
Somani, Shri

Sonavane, Shri
Subbaréyan, Dr. P

Sumst Prasad, Shri

Surya Prasad, Shii

Tarig, Shri A, M.

Tuls Ram, Shri

“Tysgi, Shri

Uike, Shri

Varms, Shri Remsingh Bhai
Vedakumari, Kursati M.
Vyas, Shri Radhelal
‘Wasnik, Shri Balkrishna
Wilson, Shri J. N.
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The motion was negatived.

Shri M, R, Masani: Amendments
Nos. 78 and 79 remain to be voted, Sir.

Shri Tangamani: Amendments Nos.
42 and 43 also remain to be voted.

Mr. Speaker: May I
amendments together?

put all the

Shri Tangamani: Yes, Sir.

Mr, Speaker: I will now put amend-
ments Nos. 42, 43, 69, 78 and 79.

Amendments Nos. 42, 43, 69, 78 and
79 were put and negatived.

Mr. Speaker: Now, there are the
Government amendments, Nos. 127
and 128, I will put them to the House.

The question is:

Page 53,—

omit lines 4 to 18. (127)

Page 53, after line 18, insert—

‘98A. Insertion of new section 203-
A —After section 293 of the principal
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Act, the following section shall be
inserted, namely:—

“293A_ Restrictions on the power
to make political contributions.—
(1) Notwithstanding anything con-
tained in section 293, neither a
company in general meeting nor
its Board of directors shall, after
the commencement of the Com-
panies (Amendment) Act,. 1960,
contribute—

fa) to any political party, or

(b) for any political purpose to any
individual or body,

any amount or amounts which or the
aggregate of which will, in any finan-
cial year, exceed twenty-five thousand
rupees or five per cent, of its average
net profits as determined in accor-
dance with the provisions of sections
349 and 350 during the three financial
years immediately preceding, which-
ever is greater,

Explanation.—Where a portion of a
financia! year of the company falls
before the commencement of the
Companies (Amendment) Act, 1960,
and a portion falls after such com-
mencement, the latter portion shall
be deemed to be a financial year with-
in the meaning, and for the purposes,
of this sub-section.

(2) Every company shall disclose in
its profit and loss account any amount
or amounts contributed by it wunder
sub-section (1) to any political party
or for any political purpose to any
individual or body during the finan-
cial year to which that account relates,
giving particulars of the total amount
contributed and the name of the
party, individual or body to which or
to whom such amount has been con-
tributed.

(3) It a company makes default in
complying with the provisions of sub-
section (2), the company, and every
officer of the companv whoe is in
default, shall be punishable with fine
which may be extend to five thousand
rupees.”. (128)

The motion was adopted.

AGRAHAYANA 9, 1882 (SAKA)

(Amendment) 3164
Bill

Mr. Speaker: Now, has the hon.

Minister leave of the House to with-
draw amendment No. 1267

The amendment was, by leave,
withdrawn.

Mr. Speaker: The question is:

“That clause 98 as amended,
stand part of the Bill.”

Those in favour will say ‘Aye’.
Several Hon, Members: Aye.

Mr. Speaker: Those against will say
‘ND.’

Some Hon. Members: No.
Mr, Speaker: The Ayes have it.

Shri Sadham Gupta (Calcutta—
East): The Noes have it.

Mr. Speaker: It is alrcady on
record: the names have been recorded.

Shri Sadhan Gupta: Under the
Rules, as soon as there is a chal-
lenge . . . -

Mr. Speaker: I am not bound to
order a division; I will ask the hon.
Members to stand in their seats. There
is no purpose, The hon, Members
have seen once, twice. I can call for
a Division; what is the difficulty?
Certainly we are not deciding only
for today. Let the posterity know
who is for and who is against with
respect to a particular matter; that
is the object of the division. Though
the hon. Members may know definitely
that they will not succeed, I allowed
two divisions. If they want merely
to spend two more minutes, I have no
objection., If there is really any
demand, I will certainly allow it. I
suppose he does not want it. The
Ayes have it.

The motion was adopted.

Clause 98, as amended, was added to
the Bill.

Clause 98A was added to the BillL

Clause 1, the Enacting Formula and
the Title were added to the Bill
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Shri Kanungo: I beg to move:

“That the Bill, as amended,
be passed.”

Mr. Speaker: Motion moved:

“That the Bill, as arhended, be
passed.” :

Now, the Third reading on this Bill
will take place tomorrow and we will
take up the other business, in the
Order Paper.

15-25 hrs,

DISCUSSION RE: INDUS WATERS
TREATY

Mr. Speaker: Sardar Igbal Singh.

Shri Braj Raj Singh (Firozabad):
Sir, the time allotted for this is not
sufficient. This matter has created
considerable concern in the country.

Mr. Speaker: I have no objection
provided the hon. Members are willing
to sit till 6 o’clock.

Shri Naushir Bharucha (East Khan-
desh): When the same matter comes
up in the Supplementary Demands
also, some more time may be given

then also ... (Interruptions.)
Mr. Speaker: Very well. Sardar
Igbal Singh.

Shri Mahanty (Dhenkanal): Sir,
this particular matter which we are
about to discuss is a matter concern-
ing our external relations with Pakis-
tan and it comes within the jurisdie-
tion of the Prime Minister and he has
been signing this Treaty since 1948.
In all humility may I request you to
kindly communicate to the hon.
Prime Minister that he should be
present? (Interruptions.) It is not a
matter of the Irrigation Ministry.
Therefore, I venture to submit that,
though the hon. Minister of Irrigation
is competent enough to answer the
points that may be raised on the floor
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of the House, in the fiitness of thimgs
the hon. Prime Minister may be
requested to come here so that he can

dispel our misgivings and doubts if
any.

Mr, Speaker: It is a matter of joint
responsibility: any Minister may be
present.

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
May I inform the hon. Member that
the Prime Minister also will be speak-
ing on this subject in this House?

Mr. Speaker: Even apart from that,
I do not propose to give a ruling; it is
unnecessary. International treaties
such as GATT, etc. are entered into
in respect of trade, etc. Constantly
between our country and other coun-
tries. Is anybody entitled to say that
the hon. Prime Minister should under-
take the responsibility for entering in-
to these treaties and he is not entitl-
ed to distribute these portfolios?
Some element of international affairs
comes in and to that extent he is the
Minister in charge. But we are not
here to decide who is responsible for
what; there is the joint responsibility.
Of course in a matter like this, if the
hon. Members want to hear the Prime
Minister also, I would have no objec-
tion to request him but it is open to
the Minister in charge of the portfolio
to reply to the discussion and handle
the situation.

Shri Mahanty: The Prime Minister

was the signatory to this Treaty....
(Interruptions.)

Mr. Speaker: There is no point in
this. If the Prime Minister also comes
and takes part, I have no objection.

It is understood that we sit till 6
O'Clock?. ... (Interruptions).

Some Hon. Members: No....
Shri Vajpayee (Balrampur): Why
not tomorrow? (Interruptions.)

Shri Braj Raj Singh: Even if we sit
till 6, we shall not be able to finish it.
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Shri Kalika Singh (Azamgarh):
There is a reception at 6 O'Clock in
the Red Fort.

Mr. Speaker:  Let us see, this may
fizzle out. Sometimes it happens. If
hon. Members are willing to sit, I have
no objection. I will not hustle them.

Tt gew foy ()
ST e qrge, fam wftiE 9T 1e
qaE, (8%0 FY FU N FewEd
BT, g9 a37 Uite ar €T §, St e
aF fegeam & aww ¥, a1 g ¥
ot 7% 7 feell Tt 7% & A9
foFar, fomr wET F0gEr AR T
o3 ¢ | 7 OF feerfae e o
X Fg1 91 wFar § | IR F R
et 9t ¥gwa & avg ag wwfear amv
wmar | wfea dare g & fr feegem
I = ol & oy A & o
gifaer o, @ a0 99 AF &
o, o & =g & sumer § @0 &, Y
aiffeara & I9E & 713 4 W T
oTFI qW T q | 37 A6 F ol g8
AUTEET UF @ A T@ar @ wits
29 9 I famalt it qeaFaw Wi
T =TfgEl w1 T W fareAn
TR |

g av fegEm #1 aE &,
IF wifead X T 4 9w &
el Wt A 1 fe fR a@ ¥
qiffeT 1 oF @ pafe ¥ A
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1 e g & 5% awgw @
T | Iw fagwd & ww & #r dwww

Treaty
T § W gawrAde g § R
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[aamR AT fag]
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worfear & w1 & sufed & qwwar
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WE AT AMEH 47 | 7 4y A FEAr
fos o ¥t AT YR & 97 F W€ Ao
& o wfed, e o e W
FiHeq § ¥ A F T A it
7T A W AN w1 FW F
e W O o g )
R @ik @ samd
fer T qufegm qw Wk
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T8 c3 FOT To WY =@ T
¥ e w1 fFe 1 297 gFm
TgT T qATH ©3 FAT To & A L,
T 7z § fr <3 w0 A fee ER
T O arfFeam #r A gefr | ot
F #9q &7 94T §, qgT 9T & TA
& wht §, 79w w% wwa € aw
53 FIUF To Tga TATAT & WX TG AT
g % #9997 § F 53 F0% ¢ wH
Tga &7 & 1 AfF g ar o
frfmadragn g ¥ g o3 A®
# W sfeen mfzar agd o€
W 53 T W G dWEr g o
g1 41 TIET AT fed § &9 4 f
g ST | R s3 FOT 9T FEer
fear fr smar & e fifws
# g 7 fFaT smar v ot amr
&3 FT SATRT T faniew A fan,
gTF fad, ¥fFr @ awf? & o
T Ay § i ¥ gw A e fen
a1 | st &% qwfER & @ 57 awew
2 ™ Aer & feet de § G wrd
ae W @ ) S A @
2 78 1z ¥ e @ & e fam-
gy g, ot fr Ofwwes W R
gCE, I A wA oF wEAr @ ww
AR 9T 37 ATl ¥, 9 axheE o
T KA §) WG G AT HT GHHT
€ =18 quT AT ST w1 KA &),
I T ® o @ ¥ qger v femr
STl 91 TR W IW I ¥ b
o sw o oW wfy § @
qurfgd & qofas fe coar ort g
qfFem W o &, TiE w9
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dFardafrsnfraiaod | mF
% A Faes § f o ag & ol
T gV, 39 FT1 gAar e W
aiffem 1 3 W) g frgem
s H

WITH A A W A &
qE TIEE FATT &1 AHAT @
TTEE FArT it e e gf @
w1 P88t W a1 7§} ¥ &1 sywr
& wamer gty ¥ dare g wEE
it fram ¢t G amamiz &
Harfa® W ToEge F7 F75 qT TG
foer war | @ b fF wmgeer foad
Y fragrew €9, o9 & fad ew gy
Ffaiz § | =g av aefem wise # W,
qTE T FATH & WG mg FI AT
T FY A, A T F IE TR
¥ fod arf oot T awwT oW g
A 4" O (e ® UEr &
@ T ¥ T A Se 1 o
o AT oiar @ et W S AR
T § | & fom st & g e
w6, fm A ged i o, ®
9 TER aF g 48 W g e &
1T ag TR ¥ AW TN G, Ig AR
TE N FEAT | WY O dATe
N TR FX 4T A9EE KL, T &
¥ fodt w1 omen @ e wefie fe
ST el A sredt, A 1w ¥ aa
W AT T OGATHT 8 LER
T Tq1 {evo aw wrars A% faar o
wwar | ©W fa@ ot o% T gwted
tfiemae L fww
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[T rvaw fag)
g feaew & ar 3, St ¥ mfemme
T THT AT WEAT qraAarar qvfear
fow, 39 # ot seT ¥ fFam
sfea faaan ot mifs 1 oo &
¥ aw sy faggr s =ifgg e,
99 ¥ v famgr € fean, o a®
¥ qewr gowe & fomar o faagn
Foa1 wrfed a1 o= faagr 4@ feam
g WHAT W TFAE & T AET
a1 /g1 Afsw I NS mfewam F 9
oY, 37 & ag aret o faegr w7
aEAT W1, GHY IefE gW AE @
TffamE 1 Bl W, T8 T
T AT A0S AES T A0 AT |
TR 39 & A fawlt a9 A §
FaATA A7 a1 97 ¥ 9@ 3% fAw AAew
T wfgg of 1 FfE ofssm
AT 971 fF 3w Ste ® foear s
for o1 &% FT Aifed WK wfET ¥
fegeom oF fam w8 9% T Fom
AR g TR T e fE W
g fos Faew ¥ waman w7% faw S
T 2 | vem fow S faw A ¥
FT WEAY TR TF WA I FAT
A ag gu Afww @A §
g 9@ TH Al | W TR
¥ o gfFee amETd & e
a1 mmg zoer foeea A g )
a2 wwaw # o g fd arfemie
¥ oF A A A6 § AT ;TS
ifear A aww ¥, fomm @ qm@x
A AT aw & fF ek § ax
fergmam w1, arit arfesam & €Y 3,
M wmofRAgElam g =
H & {Qoo TF T Y FweHT §, IW
F arg off o TFAT & 1803 TF | WX
®1§ ST F1 /v dav @ . fow #
qiffe g wifeX #T a & 4@
worx a1, aifre o fafeedr fer-
= &, =@ Awgfar fmfy o @
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¥ onfEgT #1 91 gwdT § W |} w
fF 7z A9qT a1 37 AT wed s faw
fr wiwta wrs At fradin, 39w
&1 gHaT & | F A8 Faar o w@wm
FraT 8, AT #9203 aF At AW
g JEm wafs g 3 mfognie §
o T ¢ 5 8 tesR F o g
gfemmm 1 #1E a7 & fow
&M q I9 T VOREE AT & IA A &
2803 TF AT F1§ Aqfewer avd TS
& g &Y Fg e ¢ e oA oW
¥ FAAY FATT T T AGT gy & e
fer T a1 w9 99w H G &
for sz frgs &m0 &= o faer @
ag 59 A OF AT OFT &Y # AEY
fo=r, A @@ F T A @ T A
g Tl | 7R wed § i Ffw arew
a2 § § g€ 3w Tade = st
FT THWH FET &7 & ar a1 Aifea
AR ERIT Y am T
g1 o A FAw aFOET T2 @
T, 39 9T AT T @R OF gA
FET 4, M TG 0 A OF 7
T ¢ ag wafed @ 5 o ¥ oF €=
ATEA qEH FT A fF I Y wEgEs
F a7 9 A A ®1 BE gy @
o 1 st Y 5w UE S E g s
33 whem d g & A T W
TG T IE W 158 & a1F
1 grm, fee g ¥ sefeaw far
s, fFe avg ¥ gEw wEee A
T Ay 4 A oA

el a% gl A A D g
97 ¥ qarfeas & a8 &1 Ieav g ¥
W 9 fegeam & s & fod
i &1 39 9T T ST Aigd
arfE qar a7 fF o ¥ fegmm &
T AT T FAT THATE § W I A
fewmra fFam o 5% 1 97 ST Y
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& wfed fs o o agg @ ww A
I F 39 fEar AT |

I TREIEH ¥ are ¥ § wgw
wrgar § % gfar # aga qwfed g
g, afe @z g oF S qarEe 3,
N ey T T 9T T & A e
FT TR WWT 9T W6 q%aT § | A
i % 2 frey #Y T &, AT g TR
7% Fga ¢ f5 feommw it &
Aaife® TR R T a1
Ty § e afegam ot oy 9
Y wr wnfgd 1w wfed Foww &
T T qEfed & & af & Wk oy
sfaget A fd w97 § 0w
ST TEWE gmm, s St
uFe: Zm A1 R e
TFE AT | A FHAT FG | FIAV
. AFR R o @ s
® giw #% § o 5 afem W
gt ) gy w12 & /1€ v wfew
¥ 95 R 9Ed | w oA
fazam & faafawr & & gmdz R
ATH T T GIF FE F AT
I FTEE I Fg & AAHT ®T
AT 3T ARAT § | 9H H Fgr M0
2: .
The United States Supreme Court,

on a strikingly similar case, Colarado
vs. Kansas, said:

“The reason for judicial caution
in adjudicating the relative rights
of States in such cases is that,
while we have jurisdiction of such
disputes they involve the interests
of quasi-sovereigns, present com-
plicated and delicate questions,
and due to possibility of future
change of conditions, necessitate
expert administration rather than
judicial imposition of a hard and
fast rule”

g Wl # i B 1 T § R
gt 7T A€ gré gy o w7 Y P
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¥ wrage dgar fear o1 ¥ @@ 9%

Twed d3 #T W gq e w gy

@ w fFlt A 9T 9 A &

oY qfFEE & 99 oF SEer
forar &, qifeara § o fafeed ferdee-
fara &, = = & Uy I @Y awAT
9 I B T FHA @Y AWt B, 1 ;@
9T o gadifoat gd ar o wgw wiEE
foq 7% & 37 & ¥ A wgr Ty w3
WEX T fFd 1@ 4 | Y & o fawfaer
¥ oF 9 FgN AR g f7 gy
T B A T AT g 41 7|
Tgt foa s 1w oY e &Y 9 2
IE 1 T A g aW AT AR A
TE T W1 gwaT | F gw faefey #§
W OF F1EIT T ATEA E |

Mr. Speaker: Hon Member's time is
up.

Sardar Igbal Singh: Five minutes
more, Sir.

Mr. Speaker: I cannot go on allow-
ing more time. There are about ten
hon. Members who have tabled this
motion.

Sardar Igbal Singh: With one more
quotation, I shall finish.

# o FRew f39 1 3T wgar
frmwawd:

“In our country some thought
that methods of diplemacy which
were suitable when dealing with
democracies controlled by free
parliaments could not be applied
without reserve to militant dicta-
torships. These dictatorships were
no subject to the restraints of an
elected chamber. Their word alone
did not suffice, because it need not
be kept Therefore precautions
must be taken, ~ Others took a
different. view.”
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[Frar g fag)
WA S A sgr & ¢

“They thought that lhEy must
be met as honourable men and
dealt with as such, and that the
papers they signed and the assu-
rances they gave must be accept-
ed as having a validity comparable
to those signed by elected gov-
ernments. Not only must this be
the form in which negotiations
with them were conducted, but it
must be the spirit and the faith.”

ot I & 39 e F are H wg
qEaT § AfF wm ¥ ofemme &
amg fam 3 1% w3 amfad # deww
w77 § Wi oF dwer g oy
Fgr o & R o7 dEY A 9w ¥
g AT AR ¥ I ) wfew qé
THY AT W 1 T Aew s aefe
FI qog ¥ fFaT Frea g 1 8
gFar g 5 s i a9 ¥ Fes A
Faa TR @ 1 AR fegem F R
& @ Uy WIRHEl w7 qE wlaw
WY A TN § 9 WG T &40
= |

B- dmfex & #g1 e £ 5
S MARAE G W FTaq & 10 dJar
A1 59 § JgaT UdtHT @Y a@ar 91 /Y
BT 8gaX T ¥ gRY 4 |
Shri Harish Chandra Mathar (Pali):
Mr., Speaker, Sir, any long outstand-
ing dispute of this nature would, in
the ordinary course, be always wel-
eome. But, unforiunately, the facts
of the case &8s they are before us
give us an inevitable feeling that this
treaty is all to the disadvantage of

this country. The progress and the
developmen‘al programmes will be

retarded and it is all to the advant-
age+of Pakistan. It would be for the
hon, Minister here to convince us how
this treaty is fair and equitable and
how this country has not yielded too
much to Pakistan. 1 shall convey
through you to the Government thad
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the general feeling, at least in my
part of the country, particularly in
Rajasthan, is that Rajasthan has been
very badly let down in this treaty.
Not only that. I think I am quite
right when I say that this is the gen-
eral feeling all over the country. If
you were to look at the newspaper
comments, you will find that when
facts of the treaty were made known
to this country, all the leading news-
papers of this country made adverse
cemments. I will only read a few
of the comments from those leading
papers to show how they have felt

after examining the various aspects of
this treaty.

Here is a comment from The Hindu
which says:

“New Delhi would recall how
step by siep India was making
concession after concession as the
negotiations progressed during
the last ten years.”

This is how The Hindu has summed
it up. It further savs:

“Bad luck had dogged India
right from the partition which
gave Pakisinn the bulk of the
developed irrigation svstem of
the Indus basin. The World
Bank's 1954 propnsals which have
been %ncorporated in the present
treaty....” and so on.

The Times of India says in its com-
ment:

“Almost on every major point
in dispute, India has yielded to
Pakistan’s wishes often at the
cost of i*s own interests.”

The Eastern Ecomomists and the Com-
merce have also made similar com-
ments. I will not go further int~ all
these various comments made by the
various newspapers. Le' us see how
the facts ctand as they are and let us
examine them on the floor nf the
House on the merits of the case.

When the most unfortunate event
of partition came and this eountry



3179  Discussion re:

was divided into India and Pakistan, I
think it was clearly understood—it
should be clearly understood—that all
the consequences which flow from the
partition will have to be taken by
both the countries. At the time of
partition or immediately after parti-
tion, Pakistan never raised this ques-
tion. The only question raised in 1948
when we had signed certain inter-do-
minion agreements was—all that
Pakistan wanted was—that the water
which was being supplied frem India
from those canals should not be stop-
ped straightway, immediately and that
they should be allowed some time for
it. Nothing beyond that came up.
They only wanted that we should not
withdraw the water straightway and
immediately, and that they should be
allowed time so that they could make
alternative arrangements.

It is perfectly correct. From the
viewpoint of human considerations
and from the viewpoint of the fact
tha: we wanted to treat Pakistan as
a friendly country, we should have
conceded that. We did concede that.
It was agreed that they would make
certain payments to us and the water
would be permitted to go to Pakistan
till they made alternative arrange-
ments. As a matter of fact, Pakistan
was shrewd enough; they started dig-
gEing certain link canals, but soon after,
when they found that India would
yield to pressure, they would not com-
plete the canals they started digging.
They started negotiating, trving to get
the bes: out of this country.

I would like to put a straight ques-
tion to the hon. Minister. When the
country was partitioned, was there any
obligation on our pari not to develop
our resources, which were within
this country? Was there any embargo
on that? We were well within our
rights to draw water from the rivers
to develop our resources and to do
what we can. The only question that
could have been asked was, to give
an opportunity to Pakistan, so that
Pakistan may be able to make certain
alternative arrangements for the water
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which was being given to Pakistan,
Nothing beyong that. Even the ques-

- tion of payment never arose. No pay-

ment was demanded when they start-
ed digging those canals. What is the
justification for any payment for
these canals?

1552 hrs,
[Surr JacanaTHA Rao in the Chair]

As things developed, they went on
making their demands bigger and
bigger, being as unreasonable as they
possibly can. We are for very
friendly relations with Pakistan. It
has been the effort of this House to
create a climate for very friendly re-
lations, but there is another aspect to
the whole question. I wish our Gov-
ernment takes note of the feeling in
this country in regard to that other
aspect. It is not only by being over-
generous that you can create a friend-
ly feeling. You must be a strong and
firm Government. You must create
a feeling on that side that all rea-
sonable demands would be consider-
ed, but nothing beyond the reasonable
demands. It is not that our over-
generousness should be at the cost of
our own people and at the cost of
the development of this country.

Mr. Chairman: The hon. Member's

time is up.

Shri Harish Chandra Mathar: I
have just started, Sir.

Mr. Chairman: Only 10 minutes
are allowed for each Member.

Shri Harish Chandra Mathar: I
cannot discuss this problem in 10
minutes; it is impossible.

Shri Vajpayee (Balrampur): More
time may be given to Rajasthan.

Shri Harish Chandra Mathur: We
are almost reducing this Parliament
to a fun....

Mr. Chairman: The time allotted
for this motion is 2 hours. The
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Speaker has said that 10 minutes
should be given to each Member, ex-
cept Shri Asoka Mehta,

Shri Harish Chandra Mathor: I
withdraw every word I have said; I
am not prepared to be curbed down
like this in such an important mat-
ter. I am very sorry if the Speaker
has made such a decision. If the
Speaker was here, I would have ar-
gued with him.

Mr. Chairman: I am surprised the
hon. Member is losing his temper,

Shri Harish Chandra Mathur: The
House should not be treated like thig
in this matter. You can either ex-
tend the time or....

Mr. Chairman: The hon. Member
should respect the ruling of the Chair.
He may iake 2 more minutes.

Bhri Vajpayee: Is it not open to
the House to extend the time?

Mr. Chairman: The debate will go
on til] 6.

Shri Mahanty: When time was al-
“Motted for this molion, we wanted
more time and the Speaker said he
would kindly consider the gquestion of
extension of time. What has happend
to that?

Mr. Chairman: The Speaker has
said that the debate will continue till
6 PM.

Shri Harish Chandra Mathur: If
you can allow me another 10 minutes,
I shall continue.

Mr. Chairman: I cannot make an
exception in favour of a single Mem-
ber.

Shri A, C. Goha (Barasat): Mr.
Chairman, Sir, he represents Rajas-
than, which has been badly affected.
With the general agreement of the
House, he may be given some extra
time.
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Mr. Chairman: He may take 5
minutes more.

Shri Harish Chandra Mathur: I
shall be as brief as possible. This
friendly approach does not mean all
that. I wish it is clearly understood
by them; it does no good to anybody.
I will not be able to deal with all
the important points; I will come to
the brass-tacks of this question,

I shall draw the pointed attention
of the House to two important mat-
ters. Here on the floor of this House,
the Minister for Irrigation time and
again told us that the attitude of the
Government of India clearly is that
not a drop of water will be given to
Pakistan beyond 1962, I will read
what Shri S. K. Patil said:

“There is, however, a limit to
our patience. India will not
wait indefinitely for a settlement,
ignoring the needs of her people.”

Asked which Government has told
Pakistan and the World Bank the
limits to which India is ready to go,
he said:

“] do not know what those
limiis are, whether in regard to
payment or in pegard to .time
factor. So far as the time factor
is concerned, I have made it clear
that 1962 is the dead-line so far
as India can wait for the replace-
ment of these withdrawals.”

Now we go to 1970. What does it
mean? It means definitely a loss of
Rs. 100 crores per year, because of this
agreement. Here the Planning Com-
mission has just given a directive that
we should so execute and implement
our Plans that those Plans are not
staggered and we get quicker return.
What will happen in this case? There
will be no return for 10 years. What
is the use of wasting Rs. 80 crores and
they are staggered over 10 years. We
are acting against our own advice and
principle, at the cost of our own
people.
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There is another point where we are
severely affected. Through the treaty
we are losing 5 million acre-feet of
water. There is such a great poten-
tial in Rajasthan. Let the Minister
deny that we cannot possibly draw
5 million acre-feet of water from
Chenab and that will not help the
country perpetually. This will mean
another perpetual loss to the country
to the extent of about Rs 70 crores
to Rs. 80 crores per year. This is the
implication of this treaty.

1 also want to know what is the
justification of this figure of Rs. 83
crores? How has this figure been ar-
rived at? As I said in the beginning,
there was no justification. Ewvlen if
you agree to any figure, it should not
have been in sterling. We know our

difficulties about foreign exchange. We:

could have come to certain agreements
and provided them cement and so
many other things.

Last but not the least is, what have
we got out of it? What goodwill has
come out of the friendship we have
generated? Immediately after this
treaty was signed, we find the Presi-
dent of Pakistan talking about the
physical possession of the upper
reaches of these rivers, It is really
most disappointing, if we have gene-
rated this sort of goodwill that the
President of Pakistan talks of the up-
per reaches of these rivers. 1 could
have understood all these sacrifices if
we had. through this treaty, solved
also the Kashmir problem. The only
trobule about Kashmir was, because
‘the rivers flow from Kashmir
and through this country, Pakistan
was in a difficult position about that.
So, if they are assured of their deve-
lopmental projects and of their irriga-
tion, Kashmir ceases to be a problem.
Has Kashmir ceased to be a problem?
Rajasthan is part of this country and
it is not that T am here ventilating the
grievances of Rajasthan. Rajasthan
is already a surplus State and
with its canal, we want people from all
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over the country to come and settle
there. We would have been very
happy to make these scrifices if the
Kashmir problem was solved because
of this. But we do not see anything
of that kind. The Pakistan President
says, no useful purpose will be served
by his coming to India and meeting
our Prime Minister for discussing the
Kashmir problem. I simply cannot
understand it.

Sir, I think this treaty hag been all
to our disadvantage.

16 hrs.

Shri Asoka Mehta: Mr. Chairman,
we have to consider the treaty, the
terms of the treaty, the contents of the
agreement as also the context in
which it has been finalised. As far as
the terms of the treaty are concerned,
it is obvious, as has been very well
and very eloquently pointed out by
the previous speaker, and as he read
out extracts from the opinions expres-
sed by the leading nmewspapers in the
country, there is not a single news-
paper in India which has favourably
reviewed the terms of that treaty; not
only that, the words used by the news-
papers are sometimes stronger, and
they have been surcharged with the
same kind of emotion that was rightly
expressed here by the Member who
comes from Rajasthan. This sort of
feeling is there because we have,
after 10 or 12 years of negotiation,
agreed to terms which cannot not only
be acclaimed but which cannot be
justified as fair.

The suggestion wag that western
rivers should go to Pakistan and the
eastern rivers should come to India.
If that was the suggestion, it would
mean the distribution of 75 per cent
of the Indus basin waters to Pakistan
and 25 per cent to us. But in the
treaty it is 4'1, that is to say, 80 per
cent goes to Pakistan and 20 per cent
comes to India.

The Indus basin water irrigation
system is the largest irrigation system
connected with any single system of
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‘rivers in the world, and it is a peculiar
system, because the entire system was
developed without reservoirs and other
things being built up and it was orga-
nised in accordance with the run of
the river. Now, nature and, up to a
point man, seemed to have conspired
against India, Pakistan has had re-
markable advantages gainst us. The
per captia use of irrigation facilities
today is 3} times in Pakistan to that in
India. Now this needs to be correct-
«d. What will happen under the
treaty?

‘We are happy, at least I am happy,
that there are International organisa-
tiong and friendly governments in the
world that are going to help Pakistan
to develop these reservoirs. We are
happy that these resources are going
to be developed. 1 was surprised that
some Communist journals -criticised
me when I raised this question on the
floor of the House the other day and
they said “Shri Asoka Mehta should
have denounced the part that the
World Bank has played on this". I do
not know what it means, The World
Bank has facilitated the solving of this
problem; whether that solution is
wholly acceptable to us or not is a
different matter, I do not think we
ga'n anything by denouncing those
who try to play a friendly role. But
the point is that with their efforts,
with their co-operation and with their
ass'stance Pakistan will be able to
develop the resources and a lot of sur-
plus will continue to flow into the sea.
"The surplus there will be, because
Pakistan is a surplus area today, and
Pakistan will continue to be a surplus
‘area. After the distribution of waters
under this treaty Pak'stan will permit
very valuable water to flow into the
seas, even after the fullest of develop-
ment. We, after the fullest of deve-
lopment, will always be short. We have
larger irrigable areas and our supplies
of water ave not adequate. Pakistan
'has more water than its irrigable area,
I can give you the figures, they are
there, but I do not want to take your
time.

Therefore, it is a peculiar position
and this position is being trotted out,
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as has been pointed out, by our agree.
ing to hold our hands, to put off our
claims for 10 or 15 years more and
by paying a large amount of money.
A large amount of money is being
paid against which only a small sum
is adjusted, dues by Pakistan for the
waters we have spared. Barring those
Rs. 6 crores, which will be set off
against this claim of Rs. 83 crores, the
other debts have not been settled, The
problem of Kashmir, of course, is very
important, But if financial payments
are to be made—that was the point
that 1 was making—if huge financial
payments are to be made, surely one
should take into consideration the obli-
gation that the other side owes to us.
This ig a peculiar arrangement where-
in the other side's obligations are not
brought into the focus at all and uni-
laterally we come forward to make

. significant concessions,

As there are many speakers, I am
not going into the details; you have
been kind enough to say that I can
take a little more time, but I do not
want to encroach upon the valuable
time of others and so within the time
allotted to me I will immediately turn
to the main problem. The solution of
the canal water problem, we thought,
was a part of the greater effort, the
general effort that was being made by
the leaders of the two countries to
bring about better relations between
the two countries, Firstly, the fron-
tier question, the rectification of the
frontier question was brought out.
Then certain economic and financial
payments were sought to be solved,
and we thought here is a step taken
towards the solution of the canal water
problem which will make it possible
for the two countries to come together.
The President of Pakistan was advo-
cating even common defence arrange-
ments and there were distinguished
countrymen of ours, like my friend,
Shri Jai Prakash Narayan, who felt
that our country should respond to
that suggestion, I believe that Shri
Rajaji also wanted that we should
respond to that appeal. Again, an
atmosphere was being created where
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we felt that even though we are fragm.
ented, even though we are sundered
about, here is a healing process where-
by we will be able to come together,
and what does it matter, it may be
a price worth paying if the healing
process is created. But on the morrow
on the signing of the treaty, as my
friend pointed out, the whole context
has seemed to have changed radically.
The whole history, as you know, of the
claim made out by the Muslim League
in the past is that a certain claim is
put forward, the moment it is satisfied
it is made an excuse or pretext for
making Purther claims. This I have
described in a book which I wrote
some years ago called The Communal
Triangle. Now this is a thin end of
the wedge, Every concession becomes
a thin end of the wedge, We thought
that the context has changed. But
what is it that we find?

Now it is said that though the west-
ern waters have been assigned to
Pakistan, the source areas must be
under Pakistan, Therefore, the Presi-
dent of Pakistan has told some foreign
newspapers that the desilting opera-
tions have to be carried on, You can-
not hope to have all the water re-
sources that have been assigned to
Pakistan until and unless Pakistan is
permitted to carry on desilting opera-
tions and, therefore, the source areas
must be in their hands.

From the western waters we are
using only 0-75 per cent acre feet of
water and we are entitled to use a fur-
ther 0.75 per cent acre feet. That is
all we will be able to draw from the
western waters that have been assign-
ed to them, From the eastern waters
we are giving a considerable amount
of water, though the waters in princi-
ple are assigned to us.

Now we are faced with this new
problem that the Kashmir dispute,
instead of getting settled, instead of
the solution of the canal waters pro-
blem leading us, helping us towards
the easing of the tentions in that area,
have really aggravated the situation.
I think the hon. Member who spoke

1423(Ai)LS—8

AGRAHAYANA 9, 1882 (SAKA)

Indus Wa.ers 3188
Treaty

before me was quite right wen he said
that the whole atmosphere in the
country has been expecting some kind
of understanding with Pakistan. We
are prepared to make sacrifices, we
would stand by whatever concessions
the Government feels necessary to
make provided the Government can
show the returns, that a different
spirit, a different atmosphere and a
different response has been created.
Surely, the Government cannot take
advantage of this spirit of accommoda-
tion and goodwill on our side in order
to feed the fires on the other side,
And that is precisely what has been
happening,

If the context had been right, then
probably we would have accepted it
even if it is not equitable, even if we
feel on. merit a better treaty should
have been negotiated. When the treaty
was under negotiation many of us re-
mained quiet, many of us refrain-
ed from raising questions which
were very relevant, because we felt
that perhaps through the instrumen-
tality of this treaty, though we have
been fragmented and sundered apart,
may be slowly we may be brought
together, not as part of one single
country or one single government but
two countries that are developing the
habit of working together in co-opera-
tion and harmony,

That was the hope. That was the
expectation. These expectations have
been belied. Surely, the Government
of India had far more information.
They had or they ought to have their
hand on the pulse of realities in Pakis-
tan, Knowingly if they did this then
here is a price wich has been paid and
in return we are only confronted with
more difficult, almost a menacing situa-
tion. Therefore I believe that Shri
Mahanty wag quite right when he said
that we have not so much to seek in-
formation or any kind of explanation
from the hon. Minister of Irrigation
and Power. The information that we
have to seek is from the hon. Prime
Minister because given the right kind
of context many of us here would have
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said that the hon. Minister has done
a very fine job because that is in the
larger context, But now that the con-
text has proved to be wholly inhos-
pitable to us, I do not know what the
hon, Minister of Irrigation and Power
will be able to tell us. He will have
to say that this is a one-sided treaty.
It was entered into for a certain pur-
pose and that purpose has not been
achieved.

1 am surprised that in spite of the
assurance given by the hon. Minister
that the hon. Prime Minister will be
here to speak, he is not here. He
should have been here because, as Shri
Mathur has very rightly pointed out,
here is an issue on which the entire
country is deeply and profoundly agi-
tated, It is a kind of second partition
which we are experiencing. It is a
kind of reopening all the wounds that
we had hoped had started healing.
This is being done again with the
signature of our hon. Prime Minister.

That happened in 1947 with regard
to partition without wunderstanding,
realising and making sure that it will
not lead to carnage on all sides. Peo-
ple are entitled to make one mistake,
but we are making far-reaching con-
cessions and do not assure ourselves
that those concessions are going to
bring the desired results, Surely no
Government is entitled to make mis-
takes twice, That is why the country
is deeply and profoundly agitated. I
can understand the feeling in this
House that to try to dispose of a
matter of this kind in two hours is not
allowing this House to reflect fully and
adequately the feelings of the people
in this country. The newspapers have
done it, but it is the privilege of this
House fo be wholly and fully reflee-
tive of the feelings in the country. In
the limited time that has been given
to us that cannot be done. I think
a lot more time is to be given. We
need to go into this affair more fully.
We need the presence of the hon.
Prime Minister here. Against all these
handicaps all that one could say is that
on this matter the country feels that
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it has not been given the leadership.
I would say that the country has been
let down by those whom the country
had been accustomed to trust.

Shri A, C, Guha: Mr, Chairman,
Sir, an agreement of this nature can-
not be hundred per cent acceptable
to any side and the country and the
House would naturally be prepared
to accept a deal which would at least
be fair to India and fair also to the
other country, The country has been
deeply disappointed. There is a feel-
ing that whenever we have been
negotiating any agreement with Pakis-
tan the interests of the country have
been sacrificed, perhaps with an over-
anxiety on our part to placate Pakis-
tan.

Shri Asoka Mehta has referred to
partition and said that that wag the
first mistake and this is the second
mistake, But in between there have
been other agreements also with Pakis-
tan in which the interests of India and
Indian citizen were not properly pro-
tected. I shall come to them later on.

1615 hrs,
[SErt HepA in the Chair]

The Indus basin covers a wide area.
26 million acres of irrigable land are
in India and 39 million acres of irri-
gable land lie in Pakistan. Out of the
26 million aeres of land in India only
19 per cent have got irrigation facili-
ties, but in Pakistan out of the 39 mil-
lion acres of land 54 per cent already
have got irrigation facilities. In any
agreement regarding the waters of the
Indus basin for irrigation this point
should have been taken into consi-
deration. The proportion of the land
in the two countries is three-fifths and
two-fifths, Three-fifths of the total
area lies in Pakistan and two-fifths in
India.

Again, of the three-fifths in Pakistan,
54 per cent have already got irriga-
tion facilities, but only 19 per cent of
the two-fifths area in India have got
irrigation facilities. In any case of the
total area of 64 million acres of land
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in the Indus basin, on the basis of land
which India possesses India should
have got at least 40 per cent of .the
waters of the Indus basin, but under
the treaty only 20 per cent of the
Indus basin water will flow into India
and 80 per cent will go to Pakistan,
This is a serious mistake in the agree-
ment. There is a relevant question to
ask, namely, whether Pakistan will
need that 80 per cent water or whe-
ther Pakistan will have the capacity to
utilise that 80 per cent water.

Shri Harish Chandra Mathur: It
will flow intg the sea.

Shri A. C. Guha: The two previ-
ous speakers have stated that this very
important and useful water will flow
into the sea and go for no purpose
whereas in India several important
schemes will have to be abandoned at
least for years.

Shri Harish Chandra Mathur: Not
for years but for all time because we
have no water and Rajasthan will have
to go without water,

Shri A. C, Guha: About Rajasthan

I think Shri Mathur has given vent to .

the passion and feeling of frustration
in Rajasthan. I do not know whether
the negotiating authorities on behalf
of India had any consideration about
the Rajasthan Canal and the develop-
ment programmes of Rajasthan, More-
over, I think some important projects
in Himachal Pradesh based on the
Chenab River have also to be aban-
doned. I do not know whether the
Government have any idea as to how
to carry out these development works
without the water which will flow by
the Chenab through Himachal Pra-
desh.

From every point of view, from the
point of view of our requirements and
the requirements of Pakistan, this
deal has been quite unfair to India
and has been over-generous to Pakis-
tan, The more regrettable thing is
that waters which India would need
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badly would be allowed to flow into
the sea unutilised and yet we shall
be denied the opportunity of develop-
ing our own land with that water,

Another thing is about the payment.
Pakistan will get grants and not loans
to the tune of about Rs. 400 crores.
They will require about Rs. 450 crores
to build their link canals. India will
also require over Rs 100 crores to
build her link canals, but we shall get
only Rs. 30 crores and that too not as
grants but as loans,

An Hon, Member: Rs. 28 crores.

Shri A. C. Guha: Yes Rs. 28 crores
or to be precise about Rs. 27 crores—
Rs. 15 crores and Rs. 12 crores from
the United States and from the World
Bank respectively—but not as grants,
but as loans. Of course, that depends
on the generosity of the other coun-
tries. If they give grants to Pakistan
and not to us, we have nothing to dis-
pute, But why should India have
agreed to make a payment of Rs. 83
crores to Pakistan without at least set-
tling our financial dispute with Pakis-
tan and that too in sterling? .As has
been suggested, if at all this Rs. 83
crores has to be paid, it should have
been paid in kind or at least in rupee
and not in sterling. Considering the
very desperate foreign exchange posi-
tion of India, it was the height of
folly to agree that Rs. 83 crores would
be given to Pakistan in sterling at
the rate of Rs. 83 crores every year.

As I have stated, in most of the
agreements with Pakistan, the inter-
ests of Indian citizens and the Indian
nation have not been properly protect.
ed by the negotiating party on
of India. -

In this connection, I should also refer
to the Agreement which is known as
the Nehru-Noon Agreement, I think
yesterday, there was a debate in the
West Bengal Assembly and the Chietf
Minister has stated that it was not con-
sulted and his Government also was
not consulted while the Government
of India agreed to hand over Berubari



3193 Discussion re:

[Shri A, C. Guha)

to Pakistan. In West Bengal there is
unanimous opposition of Berubari.
Why this anxiety in every case? Start-
ing from the Nehru-Liaquat Agree-
ment in 1950, in every agreement we
hawe found that the Indian interests
have been sacrificed to placate Pakis-
tan. With what result? Has Pakis-
tan responded in any friendly manner?
Have we got any friendly response
from Pakistan? If Pakistan was in a
mood to consider India’s case in a
friendly manner, we may have agreed
to make some sacrifice. Why should
we make all these sacrifices to placate
Pakistan when Pakistan is not in a
mood to be on friendly terms with
India.

Before concluding, 1 should refer to
another matter, There are some rivers
on the eastern side also. What ar-
rangements have been made about the
development of the waters of these
rivers? 1 think from the Karnafuli
project, certain portions of Indian ter-
ritory are going to be inundated. India
has; agreed. What will we get in
return for that generosity? We are
not getting anything out of that, I do
not know whether there is an agree-
ment for the supply of any power , . .

The Deputy Minisier of Irrigation
and Power (Shri Hathi): Yes.

Shri A. C. Guha: If there is some
agreement, will that be commensurate
to the loss in the area that would be
inundated by the Karmafuli project?
There are other rivers also on the
eastern side. What would be done
about the development of those
rivers? I should refer at least to one
river which flows in Tripura and
Cachar. 1 just forget the name of
that river. My hon. friend Shri Hathi
may give the name. That river is also
in dispute. Without utilising the
waters of that river, there cannot be
any development in Tripura and
Cachar. Before coming to any settle-
ment on any single point, I think all
these points should have also been
~unsidered.

We have been supplying water to
Pakistan for the last twelve years.
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Instead of 10 years, we are going to
exiend the period to 25 years. Already
12 years have elapsed. Another 10
years are agreed wupon. Another
extension of 3 years has also been
agreed upon by this treaty., I am
sure Paikstan will take advantage of
that period of 3 years also. I am
also doubtful whether Pakistan will
make payment for these three years as
stipulated in the treaty, because...

Shri Harish Chandra Mathur: That
would be made by the World Bank.
That is the responsibility of the
World Bank.

Shri A. C. Guha: Yes, [ am sorry.
That would be paid by the Indus
Basin Commission. That would not
come out of Pakistan's funds. I am
sorry. That amount, we shall get It
is not a question of money. It is a
question of water. For three years,
water will flow into Pakistan and per-
haps flow inio the Arabian gea and
will not be available for development
work in India. For 25 years we have
agreed to allow the waters of the
Indus Basin to flow into Pakistan,
taking only 20 per cent of the water
for us after 25 years. Even within
this period of 25 years, we must get
very much less than our requirements
for development of the Indus basin
territories. I think the Government
should take into consideration the
feeling in the country before coming
to any agreement,

It is the privilege of the executive
to come to intermational agreements.
There is no dispute about that. The
executive may say that they have
considered it right. That may be the
attitude of a totalitarian government,
a totalitarian executive. The execu-
tive of this country is responsible
to this Parliament. As a democratic
authority they must take into consi-
deration the opinion and the feeling
of the country and this House before
coming to anv agreement of this
nature. T do not mean previous appro-
val of the House. I mean onlv a
proper assessment of the feeling.
Repeatedly there have been mistakes.
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Repeatedly the interests of India and
Indian ciuzens and the Indian nation
have been sacrificed to placate Pakis-
tan, I hope simular mistakes will not
be done in future.

Dr. Krishnaswami (Chingleput):
Sir, this agreement with our neigh-
bour raises profound emotions and I
am, therefore, not surprised to find
my hon, friend Shri Harish Chandra
Mathur, for whom I have great res-
peci, expressing himself so strongly.
1 have given considerable thought to
this guestion, especially as criticisms
of this Treaty have appeared in
numerous papers. But, after having
given considerable thought to this
question, I must point out categori-
cally to my colleagues here in this
House that we have reached an
agreement on terms which only a
farseeing Government could have
accepted. I know that I will be rais-
ing a great deal of controversy. But,
I should like, with wyour permission,
io ask this House to consider this
problem in its proper perspective.

In 1948, we enunciated the doctrine
that while, undoubtedly, we were
in physical possession of all these
rivers, we were going to try
for an equitable settlement. In
1954, when Shri Nanda was the
Minister for Irrigation and Power,
he had also pointed out that certain
proposals of the World Bank were
before us and that these were to be
considered. I should like, with your
permission, to go into certain aspects
of this agreement and then consider
the other political issues which are
linked with it. I want to separate
this agreement from the other politi-
cal issues because it is necessary to
find out how far this is really in the
interests of our country before we
decide whether it will contribute to a
greater amount of understanding with
Pakistan or not.

What are the terms of the Agree-
ment? The three eastern rivers
which in 1947 irrigated about 4 million
acres in Pakistan and 5 million acres
in India, will, as a result of this
ireaty be used exclusively by Indias.
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in anower few years, we will have
the opportunity of irrigaung 15
mullion acres in India, lpn oraer to
compensate for thus loss of 4 mullion
acres in Hakistan, 1t was suggested by
us that we should have certain
replacement works consiructed in
Pakistan. The cost of these replace-
ment works were worked out by our
Indian Engineers and it was put at
about Rs. #3'3 crores. This would
have been cousidered to be a reason-
able term. As one realises, the Gov-
ernment of Pakistan was not willing
to consider even this term. In 1959,
considerable difficulties faced our
Government when this question was
taken up for consideration. Indeed,
but for the fact that the World Bank
played an active part, and a dynamic
part at that, we would not have had
any agreement at all

Shri Tangamani (Madurai): Why
did they?

Dr. Krishnaswami: I shall tell you,
because i is necessary for you to
know. 1 know that the World Bank
is a bete-noire to certain political
parties. But, that is neither here nor
there. We have to consider this
ques:ion from a detached point of
view. I shall stand or fall by the
views that I express on this question.

I should like to point out that but
for the fact that the World Bank
intervened in this matter, it would
not have been possible to reach any
sort of agreement. Let me proceed
with the other aspect of the case.

Let us remember that most of these
canals were developed when Pakistan
was part of undivided India. That
was why the bulk of the western
rivers really flowed into the territory
of Pakistan. The political partition
brought in its wake certain difficulties
and certain sirange consequences.
Even in 1947 we realised that about
10 lakh acres were being irrigated by
the western rivers. We have taken
care to see that we should have ano-
ther 7 lakh acres at least irrigated
by these western rivers and the rest
being used by Pakistan,

In any agreement there can always
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be uetecws. pul, 1 do want to say
that tms agreement has ceriauuy
saleguaraed owr loieresis to a very
large exvent. Whewer 1t wul lead o
gredier understancung wiln rak.s.an
or not is a debatabie matter. Bui, I
do want to pount ou: that but for uus
agreemeat had been reacned, we
wowd still have had a staiemate for
a consiaerabie time, I know and I
respect the views of my hon. friend
Shr1 Hansh Chandra Matnur very
much, who has today spoken with
considerable emotion. But, I would
like hum to consider the positive gains
that have accrued from this agree-
ment. I proceed on the assumption
that the terms of the agreement would
be observed. What are the benefits
that would accure to our country? As
I pointed out, we will have increased
the acreage from the eastern rivers
from 5 to 15 million acres. Indeed,
an increase of 4 million acres in our
country would lead to increase in
income of Rs. 100 crores. This is also
a factor which we must take into
account,

Now, let me deal with the other
point as to why the World Bank
came in. Unless we agreed to the
development of the Indus basin, it
would not have been possible for any
sort of agreement to have been achiev-
ed which would lead to a proper and
equitable sharing of the waters. The
old-fashioned attitude of saying that
just because we are in physical pos-
session of the rivers, it is open to us
to make other countries deserts, does
not appeal to me, and do not think
even sound international lawyers
would ever agree or accept this
approach,

Sardar Igbal Singh: Who says so?
India has never taken up that attitude?

Dr. Krishnaswami: That is why I
say that in 1948 the logical attitude
was adopted that we should have an
equitable solution.

Shri Tangamani: Forty-six per cent
of the water is still falling in the
Arabian sea,
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Shri Harish Chandra Mathur: We
should ailow them ame only for the
repiacement, The question of pay-
ment was never there, Thus is an
1dea whuch was born later on.

Mr. Chairman: The hon. Member
had his opportunity.

Shri Harish Chandra Mathur: He is
explaunung. | made the point because
he 1s wanting to convince us,

Dr. Erishnaswami: Whether I suc-
ceed in convincing my hon. friend
Shri Mathur or not, I should certainly
make my point clear so that he and
others in the country may understand
what 1 am driving at.

Shri Harish Chandra Mathur: Let
me assure you that I am amenable to
arguments from you

Dr. Krishnaswami: I am very much
flatiered. What I am suggesting to
my friend with great respect is that
we agreed that there should be a
replacement to compensate for this
loss of 40 lakh acres which were
already under cultivation in Pakistan,
and it would not have been equitable
on our part to have said that we were
not going to construct some replace-
ment works. The question which
ought to be asked is: who determined
the cost? The cost was determined
entirely by Indian engineers, and . it
was their estimate that was really
accepted ultimately by the World
Bank and the Government of
Pakistan,

This is a very difficult agreement to
have been reached. I know that if
all aspects of this agreement had
been placed in their proper perspec-
tive, including the role played by the
World Bank, probably many distin-
guished citizens in our country would
have had second thoughts on this
agreement. In my judgment, it is a
highly constructive agreement, for,
next to the Marshall Plan, historically,
this is the biggest international co-
operative effort, and unlike the Mar-
shall Plan the impetus has come not
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from one country, but an internation-
ally consututed orgamsation and
through tne dedicated efforts of a
single person, the Vice-President of
the World Bank. It requres a great
deal of effort to get all these countries
together to contribute, and may I add
that along with the others, along with
the politicians who played a part in
this agreement, distinguished engi-
neers of our country have also played
a not inconsiderable part in having
this agreement reached? There may
be certain defects in certain details.

Shri Mahanty: May I ask him a
question? What was the locus standi
of the World Bank in a dispute bet-
ween two sovereign countries?

Dr. Krishnaswami: The World Bank
did not come here to settle any dis-
pute. It came here to play a cons-
tructive role, and both the countries
wanted it to play a constructive role.
It was open to a sovereign State like
India to reject the terms of the World
Bank if it did not like them. It was
open equally to Pakistan to reject
them if it did not like them.

Shri Mahanty: Parliament never
knew it.

Dr. Krishnaswami: Parliament was
aware of many of these things, but
if the hon. Member did not raise that
issue at that stage, it was his fault. I
certainly think that the World Bank
really has had the opportunity to play
this part, and I think we should cer-
tainly be glad that it did play this
part.

There are certain other defects in
this agreement to which I should
have brought the attention of the
House, but I do wish to point out that
this agreement must be seen in its
full perspective,

I am not for a moment suggesting
that we should immediately trust any
Government merely because this
agreement has been signed, but the
possibilities of a better future have
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been opened up as a result of this
agreement., We may have many tough
problems in the near future, but it is
my hope that as a result of this
agreement the two countries may try
to come toge.ner, so that both of us
may be united in the hour of crisis
wnen we have to meet some other
peril on the northern border—and it
might be necessary for us to be
really united in order to meet the
new menace that is facing us on the
northern border. But I do wish to
point out that in all these agreements,
nodung will be satisfactory to any
one nation. It is perfectly true that if
we had come to an agreement earlier,
if we had more reasonable men in
Pakistan to really have this thing
done, the World Bank need not have
come into the picture, but the World
Bank, by having come and made the
necessary contributions, never mind
whether it is to any particular country
or not, has made it possible for this
great region, and I consider this a
great region, consisiing of these two
countries, to really have a fairly
equitable and proper sharing of the
rivers,

I venture to think in having initiat-
ed this discussion we have done a wise
thing, but I also wish to express the
hope that we may be given more time
when the Supplementary - Demand
for Grant comes in, so that we
may go more into the details of the
Indus Waters Treaty, discuss some of
the limitations that attach to it, and
express our views on them in a cate-
gorical manner,
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Shri Tangamani: The Indus Watersg
Treaty of 1960 which was signed by
our Prime Minister and the President
of Pakistan at Karachi on the 19th
September, 1960, has evoked considera-
ble interest. Many speakers have al-
ready referred to the comments of the
newspapers in this country. Particu-
larly, the comments in this country
have been critical, and even those
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papers which have welcomed this
treaty have given only their qualified
support. But uniike this, we find that
the newspapers in Pakisian have ge-
nerally welcomed the treaty with all
its implications,

I would like to say that the Par-
liament here was in session till the
3th September, 1960. This treaty was
entered into on the 19th September,
1960. Surely, it would have been
possible for Government to place
before us at least the main purport
of this treaty. They could have at
least indicated certain provisions and
taken into confidence the State Gov-
ernments concerned, and also the
Members of this House as to how it
is going to affect us. Assuming that
this House could not be taken into
confidence, at least, the leaders of the
recognised all-India parties could have
been consulted, before such a treaty
was entered into. I do not say that
the Government of India have no
right to enter into a treaty with a
foreign country and ratify it even
without referring it to Parliament.
But I submit that in future, the prac-
tice that I have suggested would be a
very salutary one.

As the House is very well aware,
there have been prolonged negotia-
tions ever since 1948 over the sharing
of these waters. A formula was sug-
gested by the World Bank in the year
1954. These are the elements of the
World Bank’s proposals:

“(a) The waters of the three

Eastern Rivers (Ravi, Beas
and Sutlej) should be for the
use of India;

(b) the waters of the three West-
ern Rivers (Indus, Jhelum
and Chenab) should be for
the use of Pakistan;

(c) there should be a Transition
Period, during which Pakis-
tan would construct a system
of link ecanals to transfer
water from the Western
Rivers to replace the irriga-
tion uses in Pakistan hitherto
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met from the Easiern Rivers;
and

(d) India should pay the cost of
constructing these replace-
ment link canals.”.

Originally, this transition period,
as suggesied by the World Bank, was
five years, but today it has become
ten plus three years,

Coming to the treaty itself, I do
not think anyone will have any word
to say against the preamble. The
preamble to the treaty recognises the
need for fixing and delimiting in a
spirit of goodwill and friendship the
rights and obligations of the Govern-
ment of India and the Government of
Pakistan concerning the use of the
waters of the Indus rivers system.

Because of shortage of time, I shall
rush through certain points, without
developing them. One point which I
would like to mention in the begin-
ning itself is that the World Bank did
take interest, and the interest can be
seen from the fact that simultaneously
with the signing of the Indus Waters
Treaty, an international financial
agreement was also executed in
Karachi by representatives of the
Governments of Awustralia, Canada,
Germany, New Zealand, Pakistan the
United Kingdom and the United
States, and of the World Bank. I am
quoting this from a World Bank
Release which says:

“This Agreement creates an
Indus Basin Development Fund of
almost $900 million to finance the
construction of irrigation and
other workg in Pakistan conse-
quential on the Treaty settle-
ment.”.

Now, what are the main points in
this treaty? Firstly, we are going to
contribute Rs. 83 crores. I believe
the original estimate of the World
Bank came up to only Rs. 61 crores.
Already, a supplementary Demand is
before this House for over Rs. 8.25
crores. Secondly, we shall go on giv-



3209 Discussion re:

[Shri Tangamani]

ing the wate.s from Sutlej, Beas and
Ravi for ten years, which is the trans.
sition period; and these ten years
which commence from 1lst April, 1960
may be extended for another three
yearg at the request of Pakistan, if
not beyond 1973. Thirdly, the total
waters of the Indus sysetm will be
distributed in the ratio of 80:20 bet-
ween Pakisian and India. Fourthiy,
the western rivers of Indus, Jhelum
and Chenab are assigned to Pakistan
and the three eastern rivers of Ravi,
Beas and Sutlej to India,

There are certain points which have
been left out. I would like to mention
them briefly. First, I would like to
say taht there has not been give and
take. It has been more of ‘give’. Cer-
tain outstanding issues like the canal
waters dues have not been settled.
The outstanding partition debts are
yet to be settled, in spite of the talks
our Finance Minister has had with
the Finance Minister of Pakistan. The
Kashmir issue is still pending. We
can have flood control facilities only
if it does not affect Pakistan. The
proposal for a dam over Chenab has
been dropped. The Mangla Dam
work proceeds in ‘Azad’ Kashmir. The
status of ‘Azad’ Kashmir ig still in the
balance. Pakistan expects Rs. 300 cro-
res for its development works. We
give Rs. 83 and odd crores for the
purpose.

Here, 1 would like to give a brief
quotation from what President Ayub
Khan has stated in the Foreign Affairs
Quarterly of July 1960. He is report-
ed to have said:

‘“Pakistan has openly and un-
equivocally cast its lot with the
West....We have shut ourselves
off almost completely from the
possibility of any major assistance
from the Communist block. We
do not believe in hunting wi'h the
hound and running with the hare.
We wish to follow, and are fol-
lowing, a clear and unambiguous
path....The English-speaking
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world ought to feel a special res-
ponsibility to assist Pakistan. It
is not a claim. It ig in fact the
dictate of history"”.

This is briefly the sentiment expressed
by the President of Pakistan. This
has been confirmed in his subsequent
statementg also. I do not want to
judge the people of Pakistan from the
pronouncements of the President of
Pakistan. I am only indicating the
trend of the present Government there
and why the World Bank has; taken
special interest in the particular
dispute,

Regarding Punjab, the hon. Mem-
ber who initiated the discussion point-
ed out how Punjab will be affected as
a result of this. Without going into
details. 1 would say that the main
problem, which was mentioned at the
AICC in Chandigarh also, is the ques-
tion of water-logging. Expert; have
stated that for meeting this, we re-
quire at least Rs. 50 crores. But what
is it that we find? In the Third Plan,
only a provision of Rs. 20 c.ores has
been made, An acreage of 35 lakhs
is already water-logged; 30 lakh acres
are threatened and another 30 lakh
acres are still in danger of being
water-logged. Nearly 9 million acres
of land are going to be water-logged.
While the benefit which Punjab was
getting is being taken away by this
settlement, it is necessary that the atti-
tude of Government must also so
change that Punjab is given much
more allocation than she is given for
preventing water-logging.

Having said this, I would again
state that this issue has got to be set-
tled fairly. In the settlement now
reached, more weightage is on one
side without consequent benefits which
ought to accrue to the other party.

Shri Mahanty (Dhenkanal): In the
very short time at my disposal, I will
merely confine myself to certain points
without developing those. But be-
fore I begin, I have to quote from the
November issue of Bhaygirath, which
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ig a journa] published by the Publica-
tions Divisinon under the authority of
the Ministry of Irrigation and Power.
This journal in itg editorial under the
caption ‘A memorable agreement’ has
to say this, about the Cana] Waters
Treaty: ’

“India has agreed to concede 80
per cent of the waters of the
Indus system to Pakistan and
abandoned important projects on
the Chenab in Himachal Pradesh,
which could provide water for the
development of additional areas
in Rajasthan. She hag given
Pakistan altogether a quarter of
a century to build replacement
works. In addition, she has
agreed to make g large financial
contribution to Pakistan towards
the cost of replacement works™.

In another place it is stated that:

“Thig attitude of steady nego-
ciations have lasted over more
than a decade and called for consi-
derable patience and sacrifice on
the part of India and involved a
heavy gift of money and water
supply from our rivers for a
further period of 10 years with
both of which India could well do
for herself in this crucial period
of the growth of our economy.”

This being the view of the official
journal, the limited issue before us
today is whether the unconscionable
price that India has been made to pay
for the doubtful commodity of good
neighbourliness has been actuated by
realism, whether we have been able
to handle this affair in the spirit that
we had expected or whether we had
surrendered to outside pressure which
could have been avoided,

Before I proceed to the next point
I would like to Invite the attention of
the House—angd also remind the hon.
Prime Minister—to the statement he
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made at a Press confeence on May 14,
1959, commenting on the World Bank's
proposal. He had said this at that
point of time,

“Financially very big, and
rather overwhelming to our
thinking, and the period is rather
long."

But, here we find that same over-
whelming amount and that same long
period in the treaty. We would like
to be told for what purpose the Gov-
ernment of India had been made a
party to this treaty and the country
has been forced to accept a treaty in
which an overwhelming financial com-
mitment has been made and the period
has been lengthened.

Then, there ig another question; and
that, according to me, is a very funda-
mental question. I have not time; I
cannot go into the genesis of this.
But before the World Bank came into
the picture, I believe in 1952 or 1954,
the Inter-Dominion Agreement bet-
ween India nad Pakistan which was
signed in New Delhi on 4th April,
1948, was the basis. The issue in that
treaty was very limited. I would
invite your attention to that Inter-
Dominion Agreement on Cana] Waters,
of 1948. In paragraph 2, the issues
were specifically mentioned and limit-
ed. The issues were:

“East Punjab had revived the
flow of water into these canals on
certainn conditions of which two
are disputed by West Punjab.”

It arises out of the contention in
paragraph 1 which ig the rate to be
levied of seniorage charges for water
and the other is the question of the
capital cost of the Madhopur Head
works and carrigr channels to be
taken into account.

I venture to submit that these two
issues were limited. One was whether
India was entitled to seniorage charg-
e; from West Punjab on account of
the supply of water from our eastern
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construction of the Madhopur Head-
works.

But we find that in this treaty the
scope has been much widened; and
the seniorage charges—certainly it is
not the engineers that can appreciate
that problem and they had no business
to dabble with these problems and
they must have left it to jurists and
lawyers and Prime Ministers—surren-
dered. Seniorage charges are con-
nected with the claim of sovereignty.
We had rightly claimed our soverei-
gnty over the eastern rivers. Wag it
ever disputed? Was it ever disputed
that India, juridically constituted as
she was, had her full unfettered sov-
ereign rights over the eastern rivers.
Therefore, she had claimed seniorage
charges. At that point of time,
Pakistan insisted that the two issues
be referred to the World Bank for
interpretation; whether India was en-
titled to seniorage charges and whe-
ther she should pay the cost of the
Madhopur Headworks.

At that point of time the Govern-
ment of India boldly resisted this sug-
gestion, The Government of India in-
sisted that there was no case for in-
terpretation of the agreement. Here
what was necessary was implementa-
tion of but not interpretation. At
this distance of time, I think, the
World Court wouldq have been the
more appropriate body, it would have
been the most judicial body and it
could gone into this dispute between
India and Pakistan, It could have gone
into the dispute between India and
Pakistan, 1 wonder why the World
Bank was entrusted with thig job. It
pains me to say., I hope the hon,
Prime Minister will forgive me that
never in the history of two sovereign
nations were a group of commercial
bankers entrusted with arbitrating
upon such issues of great moment.
Why was not this left to the World
Court to determine? They could de-
termine whether India wags entitled to
seniorage charges, whether India
should be called upon to pay the con-
struction cost of the Madhopur head-
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works and carrier channels, Today we
are made to pay Rs. 83 crores in
Sterling, when our foreign exchange
position is bad. I hope the hon, Prime
Minister will tell us why it was in
Sterling and not in Rupees.

17 hrs,

Again, I would ask whether the Gov-
ernment of India took this House into
confidence before entrusting the World
Bank with this job. I am going to be
told that this appeared in the news-
papers and if I did not take care of that
it was not their responsibility. But
may I say that in a parliamentary form
of Government that we are experi-
menting in this country, the Govern-
ment has to take Parliament into con-
fidence at every stage, If we have
not taken into account what has
appeared in the newspapers, it is cer-
tainly no excuse for the Government
for evading the issue.

Mr, Chairman: The hon. Member's
time is up,

Shri Mahanty: Time being short,
let me tell him that it has acted
against the interests of our country.
The Rajasthan canal system will now
starve for water, I am told that from
1961 some water will be available for
the kharif crops but for rabi crops
water can be had only after 1973. You
are also going to starve the plains
of Himachal Pradesh which needed
water, This is a Treaty of surrender
which we could have well resisted and
I am sorry that the Prime Minister
put his signature in it.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Sir, I have listened to the
speech made by the hon, Member op-
posite just now and I have read
the notes of some other speeches made
by hon. Members on this subject with
considerable amount of distress, I
am distressed that a matter of this
importance which has come before
this House in the shape of numerous
statements, questions, etc—I do not
know how many scores of times—a
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matter which is concerned not only
the present but the future—should be
treated, I say so with great respect—
so lightly and casually and in such a
narrow minded spirit.

Here is this question which arose
more than 12 or 13 years ago and for
these long years, we, as a Govern-
ment, and our engineers and others
have been battling with all their in-
telligence, energy and might over it,
From time to time wvarious statements
have been made in this House—not
very detailed statements because the
position has changed there—but short
of coming to this House and discussing
the actual final terms, the House has
been kept informed more or less of all
the development. It is a little difficult
for me or for my colleague the Min-
ister of Irrigation and Power to dis-
cuss this long treaty in detail or any
part of it without considering the
whole context, because it is the con-
text that we have to consider, not
a particular bit, If the hon. Member
asks me why Rs, 80 crores and odd,
well, I cannot give an answer about
Rs. B0 crores and odd except to relate
it to the whole context and say
whether in that context it was right
for us to agree to that sum or not, If
the hon, Member asks me why we
have agreed to give more water here
or there, for this period or that
period, again, T say, it has to be con-
sidereq in the context of things,

Sir, after all these many years of
my being connected with this matter—
I think from May, 1948—I was also
one of the signatories to the statement
to which a reference has just been
made—being connected with the ups
and downs—it has not been a plea-
sant period and I felt greatly frustrat-
ed often—and with all my knowledge
about this matter, I should like to
say—not that my word should neces-
sarily be the one to be accepted by
hon, Members—quite clearly and defl-
nitetly that it is a good treaty for India
and I have no doubt about it in my
mind.
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Naturally, one can always say that
instead of Rs, 80 crores if we pay Rs,
50 crores we will be gainers by Rs. 30
crores and if we do not pay anything
at all we will be gainers by Rs. 80
crores, But we are not talking in
terms of agreements but in terms of
disagreements, of continuing dis-
agreements and taking the conse-
quences of those disagreements, In
such matters, water especially and
other matters, what one gains is in-
finitely more than a sum that we may
give now or later. The decision that
we get a free supply of water after
that ten-year period and fairly free
supply before that within certain
limits is a tremendous gain. It may
have been better, I do not know, and
there may have been better negotia-
tors—it is a matter on which any-
body can have his opinion, But the
mere fact that this has taken twelve
years would at least convince the
House that nothing, not a comma,
not a full stop has been accepted
without the longest argument and the
closest attention to each detail Cer-
tainly, Sir, I was not capable of it.
Unfortunately, I did not deal with it
in that way, I got only the broad
facts, but I have to congratulate those
who had to deal with it, specially our
engineers who were there and who
fought for India’s interests strenuous-
1ly. They knew—they were experts in
this matter—how much water is
necessary here, there and every-
where, and numerous plans were
made and all that,

Therefore, here is this context of a
treaty being arrived at after all these
long vears of dispute and controversy,
It should, I submit, Sir, receive a
little more friendly treatment by this
House—also those who are responsi-
ble for it—not I but those who were
responsible, those who took enor-
mous pains and who got in the eir-
cumstinces, I think a very good deci-
sion. “In the circumstances”, I add,
because one can always improve upon
it—less money or more money, what-
ever it is,
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The hon, Member has referred to
the 1948 agreement. If reference is
made to that—it was a broad agree-
ment; it was not a treaty in the
sense of any details or anything—an
approach was indicated in it. I was
in it, I signed it and I remember how
it was done, The conference had
broken up almost when I came into
the picture—otherwise I would not
have come in, After a little discus-
sion, more or less I dictated that at
the conference table. I said, this is
a broad approach, we are not giving
up any rights, you are not giving up
any rights, let us go ahead and deal
with it in the future. It was not a de-
tailed examination; it was a broad ap-
proach. ] regret to say that that ap-
proach was not followed later by the
other side, ag it often happens.

About the World Bank coming into
the picture, an hon, Member opposite
ha; said that never in the history of
the world has this happened. I am
sorry; my knowledge of history ig li-
mited. I cannot say; he may be right,
but it seemg to me a very ordinary
thing to happen—not a very unusual
thing—for anybody, to do, and to do
what? To offer help in the considera-
tion of the problem. They were not be-
coming arbitrators or anything. They
offered, It really came about in this
way. Mr. Lilienthal, who wa? origi-
nally connected with the Tennessee
Valley Authority and later with the
Atomic Energy Commission in the
United States, came to India seven or
eight years ago and to Pakistan, etc.
He wag conected with and he was
very much interested in matters con-
cerning waters. I met him and other
met him too. Then he wrote an arti-
cle in a periodical giving his impres-
sions about his wisit to India and re-
ferred especially to this canal waters
dispute, In that article he suggested
that it might be a good thing if India
and Pakistan had the advantage of as-
sociating the World Bank with it, with
the expert engineers, ete., and that it
might help. It was only a question of
an attempt, if you like, at the most,

NOVEMBER 30, 1960

Indus Waters Treaty 3218

to help in our coming to an agreement
between ourselves. They could not
impose anything.

Thereafter, this was put to us, to
me and to the then Prime Minister of
Pakistan, and naturally I agreed, as I
would agree in similar circumstances.
Again, it would be a singularly un-
gracious and provocative thing to say,
“No, we will not agree to anybody
coming and helping u; in this and we
will stick to it, whatever you say, and
talk {0 nobody about it." That sort of
thing is not helpful especially when
you seek any kind of friendly settle-
ment or any settement.

I agreed and said “I will be happy;
it might help.” I did not think then—
it did not come into my mind at all—
that this was going to be a very long-
drawn out thing for another seven or
eight years. I thought it would take
six, eight or nine months or a year.
But it went on and on and there we
were tied up with it. I do not think
it would be right for me to blame the
World Bank for this, because the
World Bank was anxious to get out of
it and finish it.

Shri Mahanty: May I interrupt, and
mention that this is an agreement bet-
ween these two countries? How is it
that Mr. Iliff of the World Bank is also
a signatory to this treaty? That was
the question I was asking.

Shri Jawaharlal Nehru: He is a
signatory. But it has nothing to do
with our relations with Pakistan or
payments, He is a signatory because
there is the other part of it. All kinds
of money are going to be given to
Pakistan by the World Bank; he is a
signatory in that sense and for that
part of it. Not the exact payment or
whatever we have to do to Pakistan
or they have to do to us: he has no
business there.

Shri Harish Chandra Mathur: They
also have to pay money to us in case
Pakistan fails—In case the time is ex-
tended by three years, from 1970 to
1973.
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Shri Jawaharlal Nehru: Who has to
pay?

Shri Harish Chandra Mathur: The
World Bank has to pay to India,

Shri A, C. Guha: The Indus-Basin
Commission.

Shri Jawaharlal Nehru: Yes; there
are certain clauses. But in the main,
the Bank comes in because they are
paying money and through them a
number of other couniries are paying
money to Pakistan. Nobedy is payng
moaey 10 us excep. independenuy. For
the Beas project, the World Bank is
goung to give us a loan.

So, the coming in of the World
bank into this matter was guite nor-
mal; that is what might happen and
1 believe it has hapened and it often
happens. 1 think that looking back
at these seven or eight - years, the
World Bank has been extraordinarily
helpful. They worked hard for this
and ‘they <id n#t profit by it in any-
way. They .worked hard, because
they thought it was a good thing to
help in this settlement. The fact of
the matter is, whenever anything is
happening between India and Pakistan
—any major thing—there have been as
the House knows, extraordinary diffi-
culeies in even getting simple things
solved. For the moment I am mnot
blaming anybody, though people are
to blame; but the fact is, in the cir-
cumstances, the complexities arising
out of the partition, the passions,
prejudices, fears and apprehen-
sions, neither side is prepared to loosen
its hold to a position. It has hap-
pened often. Therefore, the coming in
of an outsider sometimes helps. Any-
how, I think the coming in of the
World Bank has been helpful, as re-
sults have shown.

About this argument about consult-
ing Parliament at every step; I should
like the House to consider what that
means and what that would lead to. 1
do not think it is possible for any kind
of these complicated agreementg to be

1423 (Ai) Ls—9.

AGRAHAYANA 9, 1882 (SAKA)

Indus Waters 3220
Treaty

dealt with, when we have to refer to
Parliament, There must have been, I
suppose, in this particular matter,
dozens of approaches, dozens of plans,
discussed, ultimately rejected and
something happened. Are we to come
at every step and ask Parliament?
You cannot carry on any kind of nego-
uation, even relatively simple ones
and certainly not this very difficult
one.

Therefore, very wisely, the Constitu-
tion and convention lay down that in
such agreements, Government has to
stake its own judgment, its future, on
it. There is no other way., One takes
a risk; maybe that Government may
go wrong. But there is no ther way to
deal with it. As it is, in the methods
of Parliament’s working, a great deal
of work comes on the shoulders of Par-
liament and it is rather difficult to
keep pace-with all the work one has.
If you add to that, that work will
suffer; that cannot be carried on. We
have agreements, I should imagine,
every week or ten days with different
countries, on some subject or other;
some are more important and some
less. But the principle applies to all.

Coming to the actual merits of this,
I confe,s that, reading the notes my
colleagues took about the points rais-
ed, I have a feeling of extreme dep-
ression that any honourable or respect-
ed Member of this House should say
what has been said. It represents a
complete absence of any perspective
approach to this problem, any future
approach or any benefits as a whole
which we derive. It represents an ex-
ceedingly narrow-minded approach
which may, perhaps, injure the other
party, but certainly would injure our
own interests also at the same time.

In such matters, there has to be give
and take. One hon. Member said, this
is the second partition of India. I stand
amazed and astounded that anybody
should use such loose language, which
has no meaning, which is really a per-
version of the facts. Partition of what?
Of an inch of territory? Partition
of - a pailful of water? What
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have we partitioned? Is that the way
to approach an international que.tion?
This is an international question. That
is-why I said I wag depressed that
when we are dealing with mighty
things like relationship of nations, the
future of India spreading out, the
future of Pakistan spreading out, we
should talk in thi, way, which has no
relation to fact. What is it? You may
say, if you like, We have given a crore
or two more or some money more. You
may say that we have allowed them
water for another two or three years,
which we should not have allowed.
Those are presumably the two main
things. How, Ishould like to know, is
this House now to judge of the quantum
of supply of water or the quantum of
money to be given. I confess I cannot
judge it off hand. Of course, I can say
that Rs. 70 crores is less than Rs, 80
crores. That js a question of arith-
matic and one could say: if I could
give Rs. 70 crores why should I give
Rs. 80 crores, whatever the figure
might be. But about the relative
rightness of the figure nobody can say.
When you deal in thig matter it is a
balance struck after 3 hundred factors
are taken into consideration; it is a
balance struck after ten years; of long
and bitter argument. Something is
done because it is considered, in the
balance, that is desirable.

As g matter of fact, long years ago—
1 think about four or five years ago—
when first this problem reached this
stage it was broadly admitted—it was
not even initialled—that in paying
probably, right from the beginning the
conception is that we have to pay
them what they have to replace, be-
cause we do not give them that quan-
tum of water. That has been the prin-
ciple all along.

Some hon. Members have been say-
ing that there was partition, what has
happened is none of our lookout, we
should not give them anything. That is
neither a strictly legal, constitutional
or just approach to this problem.  If
we follow that approach it would mean
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turning a great part of West Punjab
into almost a wilderness.

17'22 hrs.
[Mr, SPEAKER in the Chair]

Of course, in the course of 10 or 20
years other things may have been evo-
Ived, but I have not followed them
completely. What js more important
is not being able to profit ourselves
by it, because we cannot build up all
these things, if all these remain in a
spirit of uncertainty and lack of de-
cision. So that, about the amount to
be given I do submit that no person
can say year after year we give every
rupee for so many acre feet here ot
so many acre feet there that we have
got.

Somebody has asked, I believe, for
the presentation of papers here; how
T do not know. All those numerous
papers will probably fill 3 cart. You
can imagine ten years' papers and if
you have to bring them and present
them to Parliament you require a
truck—huge number of correspond-
ence, this debate, that engineer's esti-
mate etc. running to hundreds of
pages. It is a mountain of papers; it is
not a few letters exchanged, for a pe-
riod of twelve years,

But what I would submit is how can
the most brilliant and the most accom-
piished of the hon. Members opposite,
how can they come to a conclusion
about this matter that we have paid
more or less, off-hand. Obviously, it
is always better to pay less; no argu-
ment is necessary. But by payment
you get something in exchange. You
can balance the two and you may still
say that it is better not to have an
agreement, to have conflict instead and
to carry on in this way of conflict in-
stead of giving it away. If it is a
question of high principle it might be
right. But surely the giving of a
crore or two of rupees is never a ques-
tion of high principle, whatever else it
may be. It may be right or wrong by
your judgment; you may calculate it.
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I cannot say. 1 have not calculated
all that. But I must have gone scores
and scores of times over these figures,
mad suggestions and tried to under-
stand them. My colleague has dealt
with them many more times and we
felt that in the circumstances this is
a right payment. And we purchased
a settlement, if you like; we purchased
peace and it is good for both coun-
tries.

Then hon. Members have asked:
why did you not make an overall
settlement over the question when you
did this? It js an excellent idea to
have overall settlement. Possibly the
hon. Member, if he had the opportu-
nity to deal with these matters, he
might have been more successful. 1
do no! deny it. But I would again
respectfully request this House to see
what does it mean. We have been
struggling with this problem, not we
have not wanted to solve it. Slowly
we have gone ahead, slowly here and
there and then there is the coming
back, That is what we have been do-
ing. And a'l the records of the last
twelve years may be considered a
record, if you like, of errors and
omissions, and some advance, what-
ever it is; it is a mixed record. But
to say that you ought to have done
that is merely saying something which
is highly unlikely, which cannot be
done. We have been struggling to do
that and we have been wanting to do
that.

Hon. Members said, “Why did you
not write off the national debt?” Yes,
I should have liked to do it but
I could not do it in the
circumstances, From the very begin-
ning it wag decided—though it was
stated only about five years ago but
it was clear—that we have to pay for
this. According to our own assump-
tion we had to pay. What to pay is a
d'fferent matter. We calculated that
roughly we have to pay between Rs. 60
crores and Rs. T0 crores, Several
years ago a rough calculation was
made. We had gone into it. Engi-
neers had calculated that we had to
pay Rs, 60 crores to Rs. 70 crores. It
might have been more, they said.
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That was several years ago. It was
decided that this we will have to pay
in a certain way and it was no good
writ'ng it off. That was decided then.
If you like, you may say that those
were the minimum terms and the mat-
ter will be proceeded with. Going
further into it, the sum has been some-
what exceeded. By some calculations
the sum demanded by Pakistan was
about Rs. 300 crores which is a consi-
derably bigger sum, naturally, than
whatever we have agreed to. This has
been the background and the process.

Now I would like this House to con-
sider the enormous butden on the
ministry dealing with this matter and
on our representatives there who were
deal'ng with it month after month and
year after year. We have had to deal
with these, constant tussles and strug-
gles and see the whole picture before
coming to a decision.

May I say just one word? An hon.
Member from a constituency in Ben-
gal referred to the policy of appease-
ment and surrender of India to Pakis-
tan, He also referred to the question
of Berubari, That is not the question
before the House and it would not be
proper for me to take the time of the
House on that question now. When it
comesg I will do it. But it is a matter
of deep regret to me that an agree-
ment, not about Berubari but the
whole agreement because again it is
part of an agreement, should be for-
gotton and what we gain by it, and
that one should imagine that we shall
only look at what we lose by it and not
at what we gain by it. We have very
substantial and profitable gains by it.

Secondly. I would like to correct an
error, which is often being repeated
namely, that we came to this agree-
ment without reference to the State
Government or the State Govern-
ment’s reprssentatives. That is would
and absolutely incorreet.

Shri S. M. Banerjee (Kanpur):
The Chief Minister has said that only
yesterday.

Shri Jawaharia] Nehru: I am enr-
recting it. There may be a misun-
derstanding. The State Government’s
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representatives were here throughout.
All this period they were sitting here
and discussing, not with me but with
our Ministry, The External Affairs
Ministry and the State Government’s
representatives constantly discussed
this. T was not there and I cannot
vouch from personal knowledge what
they discussed between them, but
everyday they discussed. Then this
was discussed with the Pakistan
representatives by our Ministry.
Whenever any proposals were put be-
fore me, I asked the Commonwealth
Secretary, “Has this got the agree-
ment of the Bombay representa-
tives?” Because Bombay area was
concerned. Only when he said
“Yes”, did I look into it. So I asked
him, “Has this pot the agreement of
the representatives from West Ben-
gal, Assam and so on?” and he
always said to me—that I can vouch
for myself—“Yes, they have agreed to
this in the balance.” It may be that
what the Commonwealth Secretary
reported to me was due to some
misunderstanding. He thought that
they agreed when they had not. I
was not there personally. Therefore
I want to limit my stand to what I
think. All these people were discus-
sing daily and I presume that what
was reported to me was a correct
fact. It was reported to me that they
do agree, not that they liked it, in the
balance, that this was a better thing
and that we may lose the whole area
unless we agreed to this. T am not
going into the merits, but I merely
say that for clearing this matter up
because it would be very very wrong
for me or for any Government to deal
with a matter of this kind ignoring
the State Government, It is an
outrageous position to adopt for any
Government, I can understand, as I
said, that there might have been some
misunderstanding between the offi-
cials. They might have said in such
a way that our Commonwealth Secre-
tary thought they had agreed while
they had not. It is a possibility. I
do not deny that. But the fact is that
I based every step that I took on the
statement given to me that the Bengal
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officials who had come had agreed to
this  proposal. And when they
agreed, I thought they know all about
that. I am not going into the details,
1 am merely clearing it up.

Shri A. C. Guha: From our side,
we are in a confused position. The
Chief Minister of West Bengal Gov-
vernment and the Bengal Assembly
passed a Resolution which was moved
by the Chief Minister,

An Hon. Member: Very unfortu-
nate.

Shri A, C. Guha: You say that they
have been consulted. They say that
they have not been consulted.

Shri Jawaharlal Nehru: I have
stated this. There can be no doubt
about certain facts; that their offi-
cials were here in large numbers
throughout this period: point No. 1;
that they were daily in consultation
with each other: point No, 2; that it
was reported to me by my Common-
wealth Secretary in regard to each
matter that the representatives of the
State Government concerned had
agreed to it, whether it was Bombay
or Assam or Punjab or Bengal. There
were four State Governments con-
cerned with separate matters. This
I can say with definiteness. I am per-
factly prepared to admit that in the
course of the long talks, there might
have been some confusion in the
mind of my Commonwealth Secretary.
The Chief Secretary of the West Ben-
gal Government was here, It may be
when the Chief Secretary went back,
he was asked by the Bengal Govern-
ment and he might have said, he did
not agree, I was amazed when I
read this. I had not talked to him.
But, this is the report. However, it
is unfortunate that this kind of things
happen. What I wanted to clear up
was this. On no account do I consi-
der it proper for me or for any Cen-
tral Government to proceed in a
matter of this kind without reference
to the State concerned. That should
not be. T am sorry I have brought in
some other matter. I just wanted to
clear it up.
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Shri Harish Chandra Mathar: Mr.
Speaker, may I seek a little clarifica-
tion from the hon. Prime Minister?
He has referred to our speeches. The
two important points in connection
with this treaty are these. Five mil-
lion acre feet of water which we were
to draw from the Chenab, we have
given up. This water we have given
up in perpetuity, not for 10 or 5
vears, water which would have gone
to do a considerable lot for us. On
the other hand, Pakistan has got more
water than they need and that water
is to go into the sea, May I know
what are the circumstances which led
to it? Secondly. in 1948, when the
hon. Prime Minister signed the Inter-
Dominion agreement or something
like that. there was definitely a ques-
tion regarding replacement canals. It
is perfectly a human approach to
which we have all agreed that we
must give Pakistan time to have cer-
tain alternate sources. But, at that
time, there was only the question of
time, T would like to know when
the question of our making money
payment cropped up, how it cropped
up, because at that time, they only
wanted time. Tt is quite human that
we should give time. These are the
two points on which I seek clarifica-
tion.

Shri Jawaharlal Nehru: I am very
much pressed for time. I have dot to
accompany the Crown Prince in two
minutes time. So far as the first
point is concerned, T would gladly,—
I do not consider mvself competent
to dn so—send the Engineer in charge
to discuss this matter with the hon.
Member and try to explain to him
how he functioned and why he func-
tioned, How can I discuss these
technical matters? So far as the
second point is concerned, T said there
was no detailed consideration in 1948,
It was something that T dictated on
the spot as an aooroach and they
agreed with it. They repudiated it
after that As the hon. Member

knows, again and again various points"

came up.
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wE & wfawis g9 =@ 919 # &F
TRy amar i fed a9 X
oo &, o ¥ wfem @t @
qifee & /19 TR O F a §
adr & #1  q9 F 7 F77 @ AT |,
fomaT R § W9 wT oA e
FLAT AEATE, T FiAIH FARHAY)
TH F I Jg ATAT H 1 g FF AT
#7 Ffaaae grm, aifFee 1 $aET
grm, #1K wR #1 @er ar faEaw
ST gw ar faT ag g qwewEs &
fore frar s 1 9EF A WX
FAETT THAT AEAT AT ATHE TR
g | aifeeare & Teafa ¥ 5@ |fe
I3 FETER 1 F 12 39 A9 A7 9o
#I & fF sa@z 300999 %7 9a99
SYE FIW, U FAGE FE19 FT HAd-
q § FAGE 1A | § I §Y qeal B
HTOS HIH TET IR | i &
gferde w50 § :

“By accepting the procedure for
joint inspection of the river
courses, India has, by implication,
conceded the principle of joint
control extending to the upper
region of Chenab and Jhelum, and
joint control comprehends joint
possession.”

o9 qUT ITF F;EEl T A 7AW
forar o a7 o wfa w1 owd g A
¥F fAg =1 @aE g, AR AR
T IAF WAL FT AL ATAS AT HAT
¥ gendy smvear 4T § ? gAY gfeewio
T &, T ® £z fEay st AfEd |
1 T "I G T, WK arfee
T AT 9T AT &4, A4r o IEr
woaT Nafe &, at feT ag arwar -qg
THFTE FT AG, HIT a5 § 99 Gy
a% g W TG |

QF WTAAIY §aweq © 48 Fgf 98 7
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st TWGA S Fh, EET oY ITA
et frag & | A0 fAgIA 2 fe -
frmm o & feare 2 T @YE ww &
wrcfagac.. ..

st gur (faermmame) - @ & ag
afeat fasad § 39 o aiffem #r
Feor &1 a1 7 g1, 78 Al an ¥ fag
& ST "FAT |

st gwya - ag 9 74 A5 8,
T ¥ wgwa g, e o7 A frarg
T g 7 9 faare mfet & 9=
B FF gE WA | T AT OF QA
FaEN gt fFtr Irfa T
g ¥ A g FA IAAT a9 Fwg 3
%1 fadta =81 s | 7afy ag ama @
t fF 33 a1 qg i F49 o
FIE T Igal 97 /T ag $e fad
&7 qiFY a9 e W & fEq dare
9% 9E "Wy gWA guaAtdr agl fear
W FE gH o3 FUS Fo A A W@ E
wmfax ag & @K § &Y
F7 wfaw &ar § f5wr ag S
#1 7€ 4t fr aq 18] FaR afeamm
F1 ITY 397 4= F faar stigm, @ 349
SIqTT FT FT AT | AT AT A SNgo
T At a7 =W &y Hfe e o
3T 3 &, @ wAar wifgq fv w4
FrE TR TET |

AT T Ag< &1 qAT 34 &
gag § =1 sfafrar @&y € &, 3990
qqT HAT AV ¥ F1E AAETT AgY
fFar & | Al w197 & fgaa &
qifea ®1 gaT Al 3T Fr Faen-
T AL FIT ALN @, WK FJAT q1Ar
oo R 99 F1H A AT 74 =
qHAT | g AT Tigd ar rfweara
#1 38 §g AT aqt 9T 7w F fag
A FL FFT 9 | A gfwde weqa
ai Fga £ f afa @ @at adf, 7
WG & YT #4r IJa% g@d T&
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2T | T WY AT 9T Wt wqre= fame
AT | F 7F FAAT TEATE g A1
g1 afa a7 9 ST I F AT &
T & gqr 7T gAT IO WAL ¥ IEH
gEmiT i #1% a8 AT e aE |
17 & v FY ? H g ATy §5
#iaeq it q1q T4 § A AT I F
= qgaraar AR farar eafaa s
FT ard FF &, A frgzq & fra
AR FgaTaeT TAfTT T FT Ig TAHT
@l & | fFem oR #1 TET T
AT &, TAT WM TEAT g, AT IAHT
frta grar =ifgg 1 sk e 3AA
a9 farey & @ wve arfser ¥ 4
=3 qI7 €feT A& F 7FT | 755
HATT FT AT WA HT TF F FIT
Fq A gE NS R AAA T
FFAT R 1

7 gzt wgar wEm fF o3 9w
¥ gz dfq Fr 7dY o< fr 7 ag & oifis-
A Y quANT %3 Oy § IAF A H{
waT F1 fqgara & Asf farae sam
ag 1% & fF T F1 89 70 W
afgsr &, JfF7  dafas feafa &
AT FIFL, 57 AT & 07 I fagw
# faar stac 2ifgT (F 709 #a1 F
@ <@ g, #41F g F fara F19
gamaAfE g adi g, ITF T T
¥ v 2wt wifaw feafa & A g9
g1

AT TH A TAW F IR F FHATT
& faqr Tar AT 717 F GTAT AFL
ST KL | FEIE Fi IR FT
farar w1 734 qrat gaatar $3 faar
TH §4% 1 §5F 9 T 91 AT TH HAT
=t fazame & A faae nar | Frax w0
gfiz & ag 717 & aFwr &, ATHT 73
W ¥ Atrfg wrfasra gr @ a
& qdl qTRINd eradr afgd fF arga
T IHIT & (49073 W 4 9T g9 1
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AR saa F 7 g7 wlafafagt
famamw § &, g o |y ww ¥
fam & adY &, mifsqm #1 gvy waf=a
FIAT 37 FT FITA FT & | 9F7H AT A
arfeear &1 frwar g faerft ag #1d
famar & e ¢t g 9% | 7@ "@fF
¥ wafy agd w1 gare @ AR FEA AR
ot 1o g @ gd g1 g
fat wifFm & s9ar aga F T
AT A A1 g fEama & sA% qHar
a1 & gare &1 R A9 FAT
w L]

Hafiz Mohammad Ibrahim: I have
heard the discussion on the Treaty
which was entered into between India
and Pakistan in relation to the canal
waters question. Unfortunately, I do
not have sufficient time at my dis-
posal to go into so many matters
which probably it would have been
very necessary to go into. Therefore,
I shall select one point which is in my
opinion the most important, and that
is in regard to the division or the allot-
ment of the rivers as between India
and Pakistan.

The Western rivers, namely the
Indus, Jhelum and Chenab, of which
the total water is 168 million acre-
feet are allotted to Pakistan....

Mr, Speaker: How many acre-feet?

Sardar Igbal Singh: 168 million
acre-feet is the total flow of all the
six rivers.

Shri Hathi: 135 million acre-feet is
the collective water-flow of all the
three western rivers; and 33 million
acre-feet is the collective water-flow
of the three eastern rivers; and the
total is 168 million acre-feet.

Hafiz Mohammad Ibrahim: The
total water-flow of all these six rivers,
both wester and eastern, is 168 million
acre-feet, that of the western rivers
being 135 million acre-feet and that of
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the eastern rivers being 33 million
acre-feet. I am going to say one thing
which I think will set at rest this
controversy that this treaty has done
injustice to India because only 33
million acre-feet have been allotted
to India as against 135 million acre-
feet to Pakistan. The real position is
as follows.

The Indus starts from Tibet, enters
Kashmir in its hilly portion and then
enters Pakislan, It les Kashmir
only in that portion which is hilly, As
far as the Jhelum is concerned, it ori-
ginates in Kashmir and then enters
Pakistan. As far as the Chenab is
concerned, it emanates from Punjab
and then goes to Himachal Pradesh
and then to Kashmir and then to
Pakistan.

From this, it should be clear that
as far as the construction of works
for the purposes of irrigation is con-
cerned, because these two rivers,
namely, Jhelum and Indus are flowing
through Kashmir in an area which is
s0 hilly and the physical features are
such as do not permit of the construe-
tion of any large irrigation works
there, No water could be tapped from
that area for irrigation purposes on
large scale. As far as other uses of
water are concerned, they are allowed
to India under the Treaty, as for
example, generation of electricity, use
of water for industry and other pur-
poses., As far as irrigation is con-
cerned, my point is only this that
when it is not possible to construct
works there for the purpose of large
scale irrigation, it would have been
of no use to take any water of those
rivers for India.

As far as the irrigation needs of
India are concerned within Kashmir,
in Himachal Pradesh and in East
Punjab, the water which India can
take under the Treaty from the
Western rivers is enough for the
needs of those lands there which are
irrigated at present and those which
will be irrigated later. For both, suffi-
cient water has been allowed 7 to 10
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million acre feet is the quantity which
may be taken. That is enough for
that area. No more water can be
used there for irrigation. When we
cannot use the water for any purpose
there, when we cannot construct
works also, one can easily understand
how far it would have been profitable
for India to have more share out of
the water of the Western Rivers. I
think it would have been a folly,
when as much as we require has
already been taken by us. But from
the division of water which is agreed
upon and which is before you, although
it is apparently very inequitable and
looks as if a great injustice has been
done to India in that so much water
has been given to Pakistan and so
little to India, the position is as I
have stated that it is not possible to
make use of it and we have no lands
to irrigate with any more water.
Whatever land we have can be pro-
vided with irrigation with the water
which has been taken by us.

Shri Barman (Cooch-Behar-Reserv-
ed-Sch. Castes): Will it be sufficient
for Rajasthan also?

Hafiz Mohammad Ibrahim: I am
coming to that.

Sardar Igbal Singh: It has been
provided in the Treaty that India in
the next few years will increase the
irrigation potential by 4,70,000 acres.
So it is possible to do that.

Hafiz Mohammad Ibrahim: I could
not follow the guestion.

Shri D. C, Sharma: (Gurdaspur):
The hon. Minister should be permit-
ted to go on; questions could be
asked afterwards.

Sardar Igbal Singh: It has been
provided in the treaty that India will
increase its irrigated area under
Jhelum by 4 lakh acres and under
Indus by 70,000 acres; and it is pos-
sible.

Shri Hathi: That we have taken in-
to account.
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Hafiz Mohammad Ibrahim: Wherever
We can use water, water has been
provided for in the Treaty.

Mr, Speaker: The hon. Member only
supports the hon., Minister.

Hafiz Mohammad Ibrahim: Both
present irrigadon and future irriga-
tion have been taken into account.

There was again the point about the
payment of Rs, 83 crores, in order
that Pakistan may be able to pro-
vide repiacement works for purposes
of irrigation in her area. It is object-
ed to on the ground that this should
not have been given because it was
not incumbent on India to make this
payment. But, as far gs the amount
of Rs, 83 crores is concerned, I assure
the hon. Members that this amount
has been assessed peither by the
World Bank nor by the officials of
Pakistan. It was assessed by us, by
our engineers on the basis of the
works being provided most economic-
ally, They examined what would be
the amount required and came to the
conclusion that so much money would
be required, Pakistan wanted Rs. 300
crores.

Pandit J, P. Jyotishi (Sagar): Are
we responsible for the construction in
their country?

Mr. Speaker: The hon. Member
attacks the principle itself.

Hafiz Mohammad Ibrahim: Respon-
sibility undertaken at the time of
concluding the treaty is one thing; and
responsibility undertaken before ihat
is another thing, Long before ihe
treaty was concluded it was announced
in this House also by Shri Pati] that
we had promised to the World Bank
that we would give time to Pakistan
for the purpose of the construction of
the replacement works and the most
economic cost of the construction of
those works.

Shri Hathi: This was placed be-
fore the House.
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Mr. Speaker: Was it assessed n
termg of the value of replacement of
the existing works?

Shri Hathi: Really, there were
various estimates prepared as to what
it would cost for replacement. The
Bank broadly assessed the main prin-
ciples—eastern rivers to India and
western rivers to Pakistan and the
transition period to be later on decid-
ed; and thirdly, the payment towards
costs of replacement to be made by
India. These were the three broad
principles which formed the basis of
the 1954 proposals of the World Bank
which have been placed before the
House and the House is fully aware.

Now comes the question of detailed
costs; whether they would be Rs.
60 crores or Rs. 70 crores or Rs. 80
crores. Pakistan had prepared a
scheme which involved a cost of Rs.
350 crores. That was according to us,
too much. We evolved our own
plan which would replace the
waters. According to that, our
engineers calculated it at about Rs. 83
crores. This is the amount which we
have agreed and not the estimate
which Pakistan prepared.

Mr. Speaker: Was this amount
needed for the improvement of Pakis-
tan for digging canals where there
were none and providing irrigation
works where there were none or for
replacement of the canals which had
already been there and which had fal-
len into disuse and therefore new ones
had to be dug up in their place? It
is one thing to say that we shall give
them because we purchase water from
them, when the water does not be-
long to us. If the water belongs to us
we have got a right to the water
that we have now got. Is this Rs, 83
crores the value of the irrigation sour-
ces which were in existence or which
are in existence today in Pakistan and
which have fallen into disuse and have
to be replaced or substituted by new
ones?

1423(Ai) LSD—10.

AGRAHAYANA 9, 1882 (SAKA)

Indus Waters 3236
Treaty
Shri Raghunath Singh (Varanasi):
When the hon. Minister is here why
not he reply?

Mr. Speaker: Why should the hon.
Member alone speak when there are
500 Members here?

Hafiz Mohammad Ibrahim: I have
not heard what has been said. It has
been asked whether this amount is
for replacement or for new works also.
The money is meant only for the cost
of those works which are to be pro-
vided for the purpose of replacement
by Pakistan. And, as I said, the cost
has been assessed by us. So, we can-
not blame, in this connection, any-
body except ourselves. Some years
ago, it was said that the cost would
be Rs. 60 crores. I do not know whe-
ther it was a correct estimate or not.
This is an estimate which has been
correctly made by our engineers and
we are going to actually pay it. So
many things crop up and some things
are done and some things are not done,
They are not completed in the same
share in which they were expected to
be at that time.

Why did we accept that responsi-
bility that the cost of replacement wil]
be given? As far as Pakistan is con-
cerned, they claim it on the basis of
an international convention and they
may go—I would not have said it but
unfortunately I have to say—to some
court.

Shri Vajpayee: Let them go.

Hafiz Mohammad Ibrahim: I do
not know what would have been the
result there, if it had been challenged.
But there is one thing that it would
have been very cruel on our part.
When India was divided, those people
who were living in that area were
getting these irrigation facilities. Due
to no fault of theirs, why should they
have been deprived of that conveni-
ence? It is not their fault that certain
events happened; it is not their fault
that India was divided. Again, they
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have been using that water for years
and years and under the law here
after twenty years’ use, there is the
right of easement. That becomes an
established right. They had been us-
ing that water for years and years and
they had been provided with water
for a long period of time. Now, we
want to withdraw water and so we
are expected to give some money in
exchange for that. I may again point
out that this sum of Rs. 83 crores has
been given for the purpose of replace-
ment of that water which will come
to us and with which our production
will increase by about Rs. 100 crores
a year.

Mr. Speaker: Is this new water?

Hafiz Mohammad Ibrahim: Yes,
Sir. That water was being used in
Pakistan previously. As a result of
the arrangements that are being en-
tered into, that water will revert to
India and India will make use of that
water. As a result of this use of
water by India production in India
will increase by about Rs, 100 crores;
the additiona] yield will be of the
value of Rs. 100 crores per year.
For that Rs. 83 crores has been ac-
cepted by us. I do not know how far
this is wrong.

Pandit J. P. Jyotishi: Is the sum of
Rs. 83 crores to be spent on canals
which are to bemefit our country.

Shri Raghunath Singh: No, no.
An Hon, Member: Indirectly.

Hafiz Mochammad Ibrahim: He has
put the question and I answer ‘yes'
It is to the benefit of India. India
will use this water. India has not
been using it before. It is still in
use by Pakistan. It is in use by the
people who are living in those areas.
After this, India is going to use it and
India’s production will be increased
by that.

Mr, Speaker: He only wanted to
know whether in addition to Rs. 83
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crores that we are giving to Pakistan
for buildings, canals, restoring taks etc,
we have to incur a similar expendi-
ture on our side to get all this water.
Iz it that none of these irrigation
sources will be useful to us?

Shri Hathi: It will be useful to
us.

Haflz Mohammad Ibrahim: Obvi-
ously, it is 12 million acre feet of
water. It was being used before
partition by the people living in that
area, It was with the Government
of Pakistan and up till now they
have been using it. It will now come
to India. The entire water will now
come to India, India will use it,
India's production-will go up and that
production will be worth Rs. 100
crores per year. I am pointing out
all this to show that there is justifica-
tion for our accepting this sum. It
is not a case of throwing money and
wasting it recklessly or mercilessly.
It has been done for the purpose of
achieving some benefit for the coun-
try. Supposing there is no treaty the
dispute will continue, they will be
making use of the water and India
will remain without it. Therefore,
that benefit is quite clear and it can
be very easily understood by anyone.

Dr, Melkote (Raichur): Sir, may I
seek one clarification?

Some Hon. Members: No, no.

Shri D. C. Sharma: Sir, it is already
ten minutes past six.

Mr. Speaker: When are we to close
if hon. Members go on like this?

Dr. Melkote: Sir, according to the
statement made here at present the
need both for Pakistan as well as for
India is limited and they cannot uti-
lise all the waters of these rivers and
there is surplus. That surplus instead
of remaining in India has been made
over to Pakistan. Why?

An Hon. Member: Human consi-
derations.
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Hafiz Mohammad Ibrahim: I point-
ed out just now about two of the
three western rivers—Indus and
Jhelum. As far as Indus is concern-
ed it flows in Kashmir only in that
area which is a difficult one. With-
out going into the plains it enters
Pakistan. If there is India involved
in it, India is in Kashmir only as far
as this river is concerned. According
to this not an inch in Kashmir will
be left without getting irrigation. 1
am, Sir, speaking of water of the
western rivers. That will be irrigat-
ing the areas in Kashmir; that will be
irrigating the areas in Himachal
Pradesh and further on in East Pun-
jab. The result will be that neither
in Himachal Pradesh nor in Kashmir
nor in East Punjab will there be
any land which will get no water
from these rivers for irrigation. So,
all these waters are going to be used.

Shri Raghunath Singh: It is
written in history that a century ago
Sind water was  utilised for South
Rajasthanp and Saurashtra, So, may I
know whether the surplus water of
Sind could be given to South Rajas-
than and Saurashtra as was done a
century ago.

Mr. Speaker: Order, order.
Shri D. C. Sharma: It is very clear.

Mr. Speaker: No more questions.
But the hon. Minister may refer to
Rajasthan as something was raised
about it.

Haflz Mohammad Ibrahim: Rajas-
than will get water. Let me state the
position and I request that the House
may sit for a minute or two more for
that purpose. About the Rajasthan
canal, the position is this. Today,
this canal is not ready. It is not in
existence in that sense, namely, that
we can use any drop of water from
it. Work on the canal was started two
years ago.
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Pandit J. P, Jyotishi: Then why
should we give up the right?

Hafiz Mohammad Ibrahim: The
construction of it started two years
ago. It will take at least three years
more to take water out of it for
purposes of irrigation. Angd further,
the canal above is not enough for
purposes of irrigation unless channels
are taken to this area or that area, to
this side or that side, and the entire
area is covered with g network of
channels. At any rate, to reach all
the people of these areas, it is
going to take many years, and after
five years—1960 to 1965—as has been
recorded in the treaty, more water
will be withdrawn from  Pakistan.
Then where will that water go ex-
cept to Rajathan Canals? Even now,
during the period from 1960-85, this
canal can get water if it becomes
ready to take the water. Had it been
ready, the position probably would
have been something different from
the one that we have taken into con-
sideration for this purpose. At pre-
sent, it is not possible to make use of
that water, but as soon as we are able
to make use of it, it will become
available to us. We will be able to
take the water. There is no hitch in
the way.

So, as far as Rajasthan is concerned
I assure hon. Members of the House
that Rajasthan canal will be construc-
ted; that Rajasthan will get water;
that Rajasthan will get irrigation;
that Rajasthan will get whatever has
been proposed for it. Everything
will be done and on account of this
treaty no suffering will come to pass
to the Rajasthan canal, and so we
have not given up any rights.

18.09 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
1st December, 1960/Agrahayana 10,
1882 (Saka).
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Punjab. . F
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1075. Paper mill' in Punjab

1076. Wo establish-
ment of CP.W.D. . .

1077. Scooter factw at Ah-
medabad

1078. Automatic looms . .
1079. Export of textiles to Su-

dan . . . .
1080. Export of tobacco . ;
1081. Sardar Patel's writings
1082. Documentaries

1083. Bomb explosion at '.Be:n
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der sub-clause (xi) of clause
fa) of Section 2 of the Essan-
tial Commodities Act, 1955.

(#) S.0. 2233 dated the 13th
September, 1960, under
sub-section (6) of Section 3
of the Essential Commo-
dities Act, 1955 .

(i) 5.0. 2695 dated the 8th
Movember, 1960, issted un-
der Section 18A of the In-
dustries (Development and
Regulation) Aect, 1951.

(z) A copy of each of the follow-
ing Reports :

(i) A Pilot Study of Employ-
ment Possibilities in Shah-
jahanpur District (Utrar
Pradesh), 1959.

(#) A Pilot Study in Dumraon

South) N.E.S. Block of
hahabad  District (Bihar).

3) A of each of the
following Notifications under sub-
section 3) of Secuon 40 of the
Displaced Persons (Compensa-
tion and Rel:.abr.lmum) Act, 1953
making certain further
ments to the Displaced Persons
(Compensation and Rehabilitation)
Rules, 1955 i—

() G.S.R. 1199 dated the 8th
October, 1960.
(i) G.5.R. 1341 dated the 12th

November, 1960,

(#) G.S.R. 1360 dated the 19th

November, 1960,

(iv) G.S.R. 1404 dated the
26th November, 1960. -

MESSAGE FROM RAJYA
SABHA . . .
Secretary reported a message
from Rajya Sabha that at its
sitting held on the 28th Novem-
ber, 1960; Rajya Sabha had
passed the British Statutes (Appli-
cation to India) Repeal Bill, 1960,

BILL PASSED BY RAJYA

SABHA LAID ON THE
TABLE . . .
Secretary laid on the Table

the British Statutes (Appli-
cation to India) Repeal Bill, 1960
as passed by Rajya Sabha.
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3074

3074
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CoLumns

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
PRESENTED .

Seventy-third Reoort wis
preseted,

3074

REPORT OF RAILWAY CON-
VENTION COMMITTEE
PRESENTED f

~ Renort of Railway Conve -
rion Committee was Dresented

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE . 3075—80

Shri N. R. M. Swamy call :d
the attenrion of the Miister of
Railways to rhe Agreement o
Indo-Pskist i rail-link recen:lv
sig~ed at Rawalpindi.

The Minister of Railways
(Shri Jagjivan Ram) made a
staternent  in  regard thereto.
STATEMENT BY PRIME

MINISTER i . . 3jo80—00

The Prime Minister (Shri
Jawaharlal Nehru) made a state-
ment regarding recent incidents
involving Indian Army personr.cl
in the Congo.

BILL UNDER CONSIDERA-

TIO : J090—3165
Funhcr clausc-by clause

consideration of the Comp nes

(Amendmen) Bill, as reroried

by the Joint Committee coi-

titued and coacluded,  The

discussion o1 the motion 10 pass

the Bill, as am:nded, was taken

up and was not cotcluded.

DISCUSSION ON MATTER
OF URGENT PUBLIC IM-
PORTANCE . 3165—3240

Sardar Igbal Singh raised a
discussion on the Indus Waters
Treaty. The Minister of Irri-
gaiion and Power (Hafiz Moha-
mmad Ibrahim) replied to the
Debate and the discussion was
concluded.

AGENDA FOR THURSDAY,

DECEMBER 1, 1960/4GR-
AHAYANA 10, 1882 (SAKA)}—

3075

Further discussion on the
motionl 10 pass the Com-
panies (Amendment) Bill, as re-
poried by Joint Comrnmee, and
consideration and passing of the
Preventive Detention (Con-
tinuance) Bill.
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